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LEG ISLA'.fl VE ASSEMBLY 
Monciav. 13th November. 1944 

The .A:ssemoiy met in ~ e Assembly Chamber of the Council Houl¥\ at 
Eleven of the Clock, M •. llresident (The Honourable Sir Abdur Rahim) h\ the 
Chair. 

MEMBER SWORN: 
Mr. L. S. Vaidyanathan. M.L.A. (Government of India: Nominated i i ~ . 

• STARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS 

COMMUNAL COMPOSITION IN HIGHER POSTS OF OFFICERS UNDER THlI ~  
AND BROADCASTING DEPARTMENT. 

282. *Sard&r SaDt Singh: (a) Will the Honourable Member for Information 
lind Broadcasting please state the number of posts carrying monthly salaries of 
Rs. 500 to Rs. 750, Rs. 750 to Rs. 1,000, Rs. 1,000 to Rs. 1,500, Rs. 1,500 
and above in (i) his Department (Information and Broadcasting), (ii) the Nationul 
War Front---4.Jentral Ottanisation, (iii) the Advertising Section, (iv) Song 
Publicity Organisation, (v) Exhibition Section, (vi) the Counter Propaganda 
Directorntf?, (vii) the office of the Chief Preils Adviser, (viii) 1Ihe Informatioll 
Films of India., (ix) the Bureau of Public Information, and (x) the office of the 
Controller of Broadcasting? . 

(b) How many of these posts under each category are held by (i) European!!, 
(ii) Anglo-Indians, (iii'). Hindus, (iv) Muslims, (v) Sikhs, and (vi) others? . 

''rhe Honourable :D"ewan Bahadur Sir A. Ramaawaml Kudallu': (a) and (b). 
I lay a statement on tho table. . 

,, ~e  showing the ~ mbe  %ffice,.s drowillg Re. 690 'pe,. memem and. abow undu the adminW _ "'mtle comrol of tM In/07'ffUJlion and Bf'oadcaMillg Department and the commtlnilWr 10 wAteA 
they belong. . 

Euro- Anglo- Hindus. Muslims Sikhs. OtheI? Total. 
pea.ns. Indians. 

, Main Depa1'tment (inclwJi1'lg Simla O.6lu) 
Oftieel'll drawinF; salarios from-

RH. 500 p. rp. to Re. 750 I 3 3 I 8 
RH. 750 to RH. 1,000 I I J 
Re. 1,000 to Its. 1,600 2 3 .. ", IJ 
Re. 1,600 and above 2 I 1 • N attonal W. Ff'Ont 
RH. 500 to Re. 750 1 1 
Its. 760 to Re. 1,000 2 1 3 
'RII. 1,000 to RH. 1,1100 2 1 8 
Re. 1,1100 and. above 1 1 

A dt!erliaing B,.1JftO,\ 
Re. 500 to RII. 750' I I 
Rs. 7110 to Re. 1,000 
RB. 1,000 to RII. 1,500 1 I 
Rs. 1,500 and above 

Song PublioUy ~  
Rs. 1100 to Re. 750 1 I 
RII. 750 to Re. 1,000 . I 
Re. 1,000 to Re. 1,500 1 I -
Rs. 1,500 and above .. .. 

Wa,. Seroicu E:tJhibilion 
Re. ooo-to Ril. 750 
Re. 750 to RI!. 1,000 1 2 3 
RB. 1,000 to RB. 1,1100 3 I 6 
Re. 1,500 and above 1 .. I 

Oounte,. Propaganda i~ , 

R@. 500 to RII. 71i0 3 I ! fI 
RH. 750 to Its. 1,000 I 1 t 
Rs. 1,000 to Rs. 1,500 .... ' 1 ! .. Rs; J ,500 and above .. 

~ 8M ) "'. 



606 LBGISLATIVB ASSEMBLY [18TH ~ . 1944 
Rum. , Anglo. Hindus MUlIlims Sikhs Others Tollel 

.~. 500 to Rs. 750 
RR. 750 to Rs. 1,000 
Rs. 1,000 to Rs. 1,500 
Re. 1,500 and abovo 

Rs, 500 to Rs. 750 
Rs, 750 to B.s. 1,000 
Us. 1,000 to Rs. 1,500 
Ril. 1,500 and above 

RR,·500 to Rs. 750 
~. 750 to Rs. 1,000 

Rs. 1,000 to Rs. 1,590 
Rs. 1,500 and above 

Rs. ~ to Rs. 750 
Rd. 750 to Rs. 1,000 
Rs. 1,000 to RR. 1,500 
Re<. l,liOO anrl above . 

From Rs. 500 to Rs. 750 
Fr<1m Re. 750 to Rs. 1,000 
From Re. 1,000 to Re. 1,500 
From RI:. 1,50u and above 

Total 

peatl8 Indians 

Chief Prea8 ~r 

1 

1 
In/orrnation FilrM 0/ India .. 10 

1 6 
1 
1 

BurCG14 0/ Public In/ormation 
8 

1 1 3 
2 
1 

AU 1nd", Radio 
2 
3 
1 

1 

Summary 
'1 26 

2 1 16 
8' 9 
5 1 3 

,..--
15 3 54 

2 S 
1 
1 

1 2 13 
1 8 

1 .. .: . 1 2 

2 10 
1 1 7 
1 3 

'. Ii, 1 

I 3 • 1 4 
1 1 3 
1 2 

10 ' 1 5 43 
7 1 6 33 
5 1 2 25 
3 1 13 ---

25 3 14 114 

RllIOONSTRUC'l'lON COMMITTEES. 
'283. *lIr. Govind V. DelQunukh: Will the Honourable Member. for 

PlnnI,lingand Development please state if. alf t,he Be,construction Co:mmittees 
intended to be constituted in February; 1943, are now constituted; if so, 

(i) the number of meetings held of ,each of the Reeonstruction Committees, 
:.::Ild the conclusions reached, if any, by these. committees; 

(ii) the decisions taken by the Government as a result of the conclusions 
Teached; and 

(iii) the steps taken to give effect to the decisions talmn by the Government? 
The Honourable Sir Ard:88hir Dalal: Yes, Sir.. I lnv on the table of the 

IlouM a statement showing the number of meetings held' of the various Polic::y 
{:ommittiees. . 

(ii) The function of these Committees is to advise' Government on any 
matters p1aced before them and this advice is taken into consideration by 00-'-
-ernment when- formulating its plans. 

(iii) i would invite the Honourable Member's attention to the second report 
011 Reconstruction planning. 

", c 

SkUement giving eM flarrIU qf Policy Committees and the •• tmwer of meeting", 80 far held 

Name of Policy Committee 
General Policy.Committee . . . 
Policy Committee No, 1 on Re'86ttlem'Jnt and Re. 

employment. . . . . . , 
Policy Committee No. 2 on Disposals, Contracts I\Ild 

Government Purch8l1e8. . 
Policy Committee No. 3A on Transport. . 
Policy Conunittee No. 3B on Poets and AviBtion . 
Policy Committee No. 3C on Public Works "nd Eloctrio 

Power. • .' . . . . 
.Policy Committee No. 4A on Trade and Comm'')rco 
Policy Committee No. 4B on Indu.trie8 
Policy Committee No. 4C oil Shipping , , . 
Policy CommitOOe No. ~ on A('l'i,,·,ltl1l"'. Foreetry and 

FiRhnriAA .' . -

)i umoor of meetings !JO far held 
3 

- Nil. 
Nil 

I 

1 
3t 
1 

Nil (A meeting iA heinli 
",,1100 on the 7tl 
December·L 

tIncludl\8 two mootings hold by Commorco Department bflfore April 111 ... 



STARRED QUESTIONS AND ANSWERS 607 
1Ir. GoviDd V. Deshmuldl: No answer has been given to the 'latter part ot 

,,(i), namely, "the conolusions 'reached,. if any, by these Committees"? 
. The JI.oDourable Sir Mdeshir Dalal: May I explain 110 the Honourable Mem-
ber that definite issues on which decisions of. Committees are required are .lot; 
placed before them. What happens is that discussion on general lines takelt 
,place and the views of thl} Committee are noted by Government and taken 
iOto .account in formulating their policy. 

Kr. H. A. Sathar H. J:ssak SAit: There must be 8 report of the opinions 
noted, down by the Government. . . ' 

The Honourable Sir Ardeahlr Dalal: The proceedings of the Committee are 
~ ke  down by the Government. 

Kr. H. A. SathAr H. B88ak Sait: And published? 
The Honourable Sir Ardeshir DeJ.al: That will be replied to in answer to a 

-further question. . 
Sardar Sant Singh: How are the reconstruction committees cOllstituted? 
The Honourable Sir Arde8h1r Dalal: I do not quite- follow the Honourable 

Member.. They are constituted of 'people ~ we regard as representative of 
pub1ic opinion' on such matters. . 

Sardar Sant Singh: How, is the personnel formed for these committees? Is 
it on the recommendation of the Chamber of C mm~r e or the industry con-
-cerned or is it merely nomination by the Government of In<lia, and if it is 
nomination, then on what principle nomination takes place? 

The Honourable Sir Ardeshir ·Dalal: The non·officials are nominated by' the 
Government of India on the bosis of their own knowle-dge of such gentlemen. 
Apart from t,hat, there are representatives of ProvineeR und also somerepre-
1'Ientlltives of Stutes on that Committee together with the representatives of the 
Central Government and representatives of the' Chambers of Commerce. 

1Ir. If. 11. 10$1i: May I ask whether Government. is. aware that on the'le 
Committees, labour is not adequately represented at all anll whether Govern-
ment propose to toke Ilny steps with regard to representation of labour? 

The Honoura.ble Sir Ardeshir Da.lal: No, Sir. The Honourable Member ror 
Lobour if' very keen on the representntionof Lahom on theRe Committees ,and 
~!~ n matter of faet lnho\lT Memherl' are represented on all Ot them. 

Xr. Govind V. e m~  Is there any representation of agrieulturists ,n 
theRe CommitteeR? . 

. The Honourable Sir Ardeshlr Dalal: Yes, Sir, definitely. 
D'l'. Sir Zia Uddin Ahmad: Does the list give information only for one year, 

that is, 1044 or does it give u list from the commencement of Wllr? 
Thf!. Honourable Sir Ardeshir Dalal: There if! It complete list .. 
Prof. N. G. Ranga: What is the l'elution between these Committees alld the 

Reconstruction Committee of Council? 
The Honourable Sir Ardeshir Dalal: The Reconstruction Committee is the 

Reconstruction Committee of the Executive, Council of Government. 
INSTALLATION OF BROADCASTnlO STATION AT NAOPUR. 

264. *Mr. G9vind V. Deshmukh: Will the Honourable Member for' ~ rm
tion and Broadcasting please state if he is Ilwar.e that a demand.for n Broadcast-
ing Station at Nagpur, C. P., hfiR been constantly made ond ;brought to the 
notice.of the Gove-mment of fndirt. nnd that they have made promises more 
than once to est6blish it ~re  If so, having regard to the circumit;apces 
mentioned below will the (lovernment establish it now:-

(i) rapid expanRinn of Nng)llIl', the cupit'Ell cit:v of the Province; und 
(ii) the city's importnnC'e from the point of i ~ Ritnntion, being a central 

place lind on t.he nir ront.es or trClnP-. in(l11Rtry flno nilminif'trntion? . 
The Honourable Dewan Bahadur Sir A. Ramaawami XudaIiar: Yes. A!II 

promised hefore, the ("nim of Nagpur' to have Il broRdcllsting station will be 
('onsiclered as part of the next programme of development to be undertaJ{en. 
At present it is not possible t,o establish any new broaacasting station owing to 
the difficulty of importing the requisite equipment from abroad in the present" 
WRr conditions. . 

.\2 
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IIr. GoviJ1d V. J:!eahmukh: Iu view of the circumstan-ces mentioned in parts 

(i) und (ii) and the fact that there lire aerodromes round about NaiPur, .will 
\his Nagpur Broadcusting Station be cOllsidered un emergency wa.r measure and 
priority' giveu to it? 

The Honourable Dewan Bahadur Sir A. Kamaswaml KudaUar: No. Sir. I 
regret that it is not possible to consider it as an emergency war' measure. 
notwithstanding the cireumstances mentioned by the Honourable Member . 

.:t. Lalchand lfavalr&l: Is the Honourable Member ·aware that many m ~ 
promises were given as, regards Karachi and is the Honour$ble Member aware 
that Karachi is much more important in aU respects and will t;he Honourable-
Member consider the advisability of taking up the construction of a Broadcas'-
ing Station at Karachi sooner than Nagpur and before the w.ar ends? 

lIIr. Prelldent (The Honourable Sir Abdur Rahim): Next question. 
STA1ULIZATION OF PRICES. 

186. *Dr. Sir Zla Uddin.Ahmad: (a) Will the Honourable the Finance Member 
please state if it is not a fact that the prices' of nearly all the articles in the 
Uldted Kingdom in the year 1944 are the same as they were in October. 1989?' 

(b) Why did the Government of India not attempt to stabilize the prices' 
when these prices have been stabilized in England? 

(c) Is it not a fact that the GQvernment of India' in order to stabilize its 
prices purchase commodities in London at the price of 1939? 

!'he Honourable Sir .T«emy ~  (a) The answer is in the negative. 
(b) The Government of India have attempted to stabilise prices but. the , 

conditiolls in India and England being differeJit, the met,hods and r e ~ 
adopted for the stabilisation of prices. as well as the time of their adoption 
have necessarily also been different. There was moreover a considerable body 
of opinion that prices in India before the war were undesirably low. 

(c) It is not a fact. 
Dr. Sir Zla Uddin Ahmad: Is it not a fact tha.t price index" in the United 

Kingdom has risen about 28 per cent., and in most ca.ses much less than 28 
per cent., while the rise in price index is sometimes 800 per ('.ent. and 400 ver 
eent, in India? 

The Honourable Sir .Teremy Ra.isman: The information before me shows that 
the in('reMe in wholellnle price in th-e United Kingdom since August 1939 fol' 
all articles is 71 per cent., for food, tobacco, 76 per cent: and for industrial 
materials and mnnufaeture, 88 per cent, That'is a good deal more than wha. 
the Honourable Member has been suggesting. 

Dr. Sir Zia Uddin Ahmad: What are the corresponding figures for India' 
The Honourable Sir Jeremy Ra.ism&D: The corr.e/iponding 'figures for'ln 

articles, 142 per cent .• for food. tohacco Rnd other ri r~  commoditias, 
1(,2 per cent.. for industrial materials and ma11ufactures 131 per cent.. , . 

Mr. T. S. AvinashUlngam Chettiar: ApRrt from the official figures of flee III 
prices which the Government !o1'et, is the Honourable em~er aware that 
actually in the market, people have 'to pay more? 

The Honourable Sir Jeremy Raisman: I am aware that ow.ing to 10000at 
eonditions and difficulties, prices in particular areas are sometimes even higher 
than these. . 

Prof. 1(. G. :a&nga: May I know ~ percentage of . price of industrial 
eommoaities have come to be stabilised by Government' 

. The Honourable Sir Jeremy Kal8man: I am afraid I cannot say that i'l 
answer to a supplementary question. I am not sure I understand the ques-' 
aon at all. 

/ Prof .. If .G. ltanga: What percentage of industrial goods have come to !)e' 

lI\abilised in tlleir prices? 
The Honourable Sir leremy 1ta1Bman: If whnt the Honourahle Memtler 

meBllf; is what part of the whole fiela has ~e under ~r  quantitatively, 
thAn I requirp. notice. 
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Mr. T. S. AviDasliWngam Ohettiar: In view of the admission of Govern-

m&nt that the index figures are under-stated, will they .ke steps to get the 
rea) figures of the rise in prices? 

The Honoura.ble Sir Jeremy R&isman: These figures represent the averagOl 
position; ill locnl areas yOJI IlIay get 1\ higher index or a lower index than e~. 

<\ Dr. Sir Zia Uddin Ahmal;l: Have,.the Government of India taken any acthlll 
10 reduce the price index and bring it down to the level of the United King-
dom? If not, why not? 

'l'he HOnoUll'&ble Sir Jeremy :B.&ism&n: It has been the constant endeavour 
'of the Government of India ~  moderate the ri ~ in prices that 'was taking 
place. They eoulcl not Flet themselves Il speCific target such as that in the 
United Kingdom, or if they did, they would not have been able to achieve 
it owing to the different conditions ia Indin,. 

Dr. Sir Zia Uddln Ahmad: Is it not a fact 'that the process or the method 
that they have Hdopted in order to l',wiuce the price is that they want to take 
.way b.y force or by various other methods the not.es under circulation? Anrl 
-does he think thl1t by this method tbe prices will be lowered? 

!l'he Honourable Sir Jeremy R&1am.an: The Government of India have not 
-aoncentrated simply on an attempt to mop up surplus currency. They have ,,' 
the same time pursued other lines such as direct control of the priQes of gooda 

.:and control of supplies. 
APPOINTMENTS IN THE PLANNING AND DlIIVELOPMENT DBPARTMENT 

286. *Dr. Sir Z1a Uddin .Ahmad: (a) Will the Honourable Member for Plan-
ning and Development be pleased to explain the number of new appointments 
which ~ been made in the Planning and Development Department of tho 
Government of India?' . 

(b) What is the total numper of persons appointed in this Department-
(i) whose salary is above Rs. 750; and 
(ii) whose salary is below Rs. 750? 

• Haw many of. these are Mussalmans? , 
(c) Why was the Resolution of 1934 by the Home Departmeut re er i ~  

per cent. places for t.he Mussalmans not follow-ed in this new Department., 
(d) If the Resolution of 1934 is not applied on the ground that posts in thi. 

Department are oonsidered to M technical, will the Honourable Member name 
.ome posts which are not technical? ' 

Tae H.onourable Sir Ardeshir DaJal: (a) The Department was constituted on 
the 1st August, 1944 by the absorption of the staff of the War, Resources a.nd 
Reconstruction Committees ?f Council. The appointments made since .hen 
are- ,_' 

(i) Officers (all (lruwing over Hs,' 750)-three, of whom Ol}e is a Muslim. 
(ii) Ministerial staff, including Superintendents (all drawing Ie.. than 

Rs. 750)-12, 'of whom three are Muslims. 
(iii) Stenographers-three, of whom none is a Mmdim, 
(b) (i) Officers-seven,. of whom one is a Muslim. 
(ii} Ministerial Staff-54, of whom eight are Muslims. 
(iii) Stenographers-seven, of whom none is n Muslim. 
(c) and (d). The Home Department Resolution of 19M whieh, ~ the 

Honourable Member 'is aware, applies only to direct recruitment and not to 
1'ecruitment by promotion was followed As 'far as practicable in making appoint-
ments in my Department. Unfortunately no qualified Muslim stenographer 
'Was available. 

D!'. Sir Zia Uddin Ahmad: If the Department was opened in AUgURt la8t 
how ooes the quef'tion of promotion arise? Every appointment would b~ IL 
new appointment und transfer from other Departments would not eOll8tltute 
promotion, whieh llf'llally takp.s place in the same Department. 

The Konourable Sir A,rdeshlr Dalal: That is correc'. 
Dr. Sir Zl& UddIn . m~  ~  how can my Honourable friend avoid the 

~ i  on tho ground that t.hese appointments are promotions! 
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The Honourable Sit Ardeshir Dalal: Hut we appointed '8S .many Ivluslims IlIJ. 

We could. . 
Dr. Sir' Zia Uddin Ahmad: Apurt from tlmt, the Honourab!e Member 'Ia.id 

thnt the Hesolutioll of H)34 cannot be applied to promotions, but Bel fllr as his 
D(:Ipartment is concerned t.he question of promotion e ~,  arise. 

The Honourable Sir Ardelhir Dalal: 'fhnt is correct. 
lIr. N. K. Joshi: no Gove'n1mellt propose to n('eept the suggestion recently 

made b;v lIle that they RilOula publish an nnnUR} report giving the number )f 
officers and other empJoyeWi in the various Departments, and sections arranged 
alleording if)' ('olUmunities, so {tel to Hyoid these questions? . , 

The B:onourabla Slrl'rancts lIudla: It 'the r b e~mber willloak 
intO the librllry of. the House he will find R statement of n somewhat similar 
Dature. . 

Sardar Set SID8h: Is there any publiciition in the library \ which gives. 
information for encb Depo.rtment community-wise of the posts ocoupied by theni 
along with emQluments, apnrt from the General Civil List? 

, ,~ e  Honourable Sir J'rancia lI[udte: Tohe Honourable Member may kindly" 
put down a question. ' 

IIr. r..lchand Navalrai: Hn"Je_ people been tn'ken in this Department from 
other Depnxtments 01' new Jleople. have been recruited? . 

'l'he Bonourable Sir Ardeahir .Dalal: 1. have explained what new recruit-, 
ment!; hnve been made sinee the Depnrtment was constituted and what has 
been taken over from the -'VaT HesouTees Committee of the Reconstruction 
Committee of the Council. But' technically as. they e~e taken over in a new 
~ r .me  the Honourable Member is -correct that they must be regarded fLS 

new appointments. , ' 

DBSIRABILITY OF INCBBASIN(1 DEARNESS ALLOWANCE FOR STAFF OF AUDIT A1(l> . 
, AOCOUNT OFFJOES. . 

+_1. ·Seth Yusuf AbdbOla Baroon: (a) Will the Honour.p.ble the Finance-
Member be pleased to state ~e er it ·is a fact that permanent staff in Alldii 
and Account Offices in India has not been afforded any l'elief except Rs. 14 per 

"month as DearnesS" Allowance up to Rs. 2OO? 
(bf Is it a fact that unlike other offices of the Central Government men ill 

Audit and Account Offices have. been afforded no opportunities to officiate as 
Superintendent in their offices? 

(c)1s it a fact that in all the Audit and Account Offices in iJ!dil\ there is; 
more than half temporary staff and that the perUll1nentstaff has io discharge 
more duties and undertake responsibilities on this Bcore? 

(d) DO Government propose to afford more ~ er  and immediate relief 
to the poverty-stricken permanent stuff i!-1 the Audit and Account Offices in the 
shape 0.1 more Dearness Allowance or in revising the existing scules of pay? 
If not, why not? ' . 

The Honourable Sir Jeremy ltaisman: (a), No. In common WIth other 
Central GQvemment servants the permanent staff in Audit and Accounts Offic.eB 
are eligible for tire war allowance and concessional travelling allbwance, detaIls 
of which were given in my reply to th,e Honourable Member's starred question 
No. 176 on the 8th November 1944. ,In addition, . ministerial Govemment. 
lIervants in Bombay, Calcutta and Delhi, whOse pay dQes not exceed Rs .. 1SOO 
a mOllt,h, are now eligihle for 0. house rent allowanee, and those in Delhi for 
Pi e ~C allowance as well. 

(b) Promotions to thl' ~r e of Buperint.endents in Audit ",nd Accouna 
ofticesare normally made only from, amongst men who have passed the 
Subordinate Accounts Service Examination. , 

(c) ,Temporary staff in all offices of Audit and Aecounts a:verage a U'-Ie 
le8s than It half: In order to relieve the additional burden inevitably thrown 
by war oonditioDs on permanent staff, a training reserve has been sanctioned 

t An.wel' to thia question ll\id on the table, the questioner beirag. abltm.t . .. 
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, by the Auditor ~ er  in all his offices. This training reserve has been in 
existence for some time and will' be continued for so long as oiroumstances 
tequire it. 

(d) I would refer the Honourable Member to my reply to part (d) of · i~ 
Starred Question No. 176 of the 8th November 1944. I do not consider it. 
appropriate to undertake the revision of permanent scales of pay at the present 
time. 

DEIilIRABll.ITY OF PLACING P3STAL AUDIT OFFICES UNDER DIRECT CoNTROL OF 
AUDITOR GENERAL. . . 

t268. *Setb. Yuauf Abdool& lIaroon: (a) Will the Honourable the Firian0e 
Member please st,ute if it is tI fact tlwt all the Civil und Military Account aIllI 
Audit Offices in India are under the direct udministmtive control of thu 
Auditor ~ er  of India? 

(b) Is it n fact that burring the above offices, only four Postal Audit offi,wl'-
in Delhi; Calcutta, Nngp-ur and Madras ate in the ndmin.istrntive control O't...thtl 
Auditor General through the Accountant General, Posts and 'l'elegraphs, Simla:) 

(c)· Why should the above four offices, in the interest of economy nnd bettel'" 
administration be not placed directly lmcl.er the Auditor General of India? ~ 

(d) Will the Government be pleased to consider the propriety or otherwise of 
abolishing the Office of the Accountant Gan.eral'·of PostA and Telegrnphs, Simlfl, 
and placing the four Postal Audit Ofticesunder the (ljreetcontrol of the Allditl)1" 
General by having .11 separflte l".ection to deal with their affairR, with I1n extra 
Assistant Allditor General to cope with the increased work? Tf not, why not? 

The Honourable Sir Jeremy Ra.isman: (8) The Indian Audit Department ill 
under the l\clministrlltive control of the Auditor General of India. Military 
and Supply Account OfficeR. are under. the administrative, control immediately 
of the Military Aceollntant General; nnd ultimately of the Financial AdviSer 
War and Supply; their work is test nudited only by staff undllr the Auditor 
General. . 

(b) In additioll to the four Postal Offices, the Railway Audit Offices and the 
Offices of the Audit Department, Defence Services, are also administered by 

. the Auditor General of India through offieers of the rank of Accountant 
General. 

(c) and (d). Government do Dot consider that it would be in the interests 
of economy and good mi i r ~i , or eve.n practicable to absorb the office 
of the Accountant General, Posts and Telegraphs in the office of the Auditor 
Genera.l and abolish the post of Accountant, General, Posts ond Telegraphs 
which is one of the herwieRt chargeR in the Indian Audit Department. The 
work done in Postal Audit Offices reql1:l'eS' the day to-day administration ofa 
very senior officer with special knowledge of the working of the Posts and. 
Telegraphs Department. 

REFUSALS. OF LE4VE IN AUDIT AND AOCOUNTS OFFICER. 
+269. *Seth YuSUf Abdoola Baroon: (a) Will the Honourable' the Finance 

Memb·er please state if it is a fnct that in Audit and Account Offices nien have 
to wait long for the grant of lcave on average pRy for want of a leave reserve? 

~b  Is it a fact that men actually sick are refused leave for want of a leilVe 
~ er e and when .they produre medical certificates in support of their leave 

- they are sent to the Chief Medical Officer for countersignaturn of their .Medicnl 
certificates even for a month's leave on Medical ground? 

(c) Do Govern1"gent 11rop08e to issue necessm-y instructions to the heads of 
Rll Departments to grant leave freely to all those who apply for leave 011 
account of their own illness or the illness of their family members Rnd to stop 
sending medical certificates for less than a month's leave to the Chief Medical 
Officers f9r countersignature? 
. (d) Will the Government be also pleased to consider the feasibility of raising 
the lcave reserve in Audit. Bnd Account Offioes from 10 per cent. of the 8anc-
tioned strength to 15 per cent. as before to faoilitate the grant of leltve freely to 
t he most ne.ed:v people? If not, why not? 

t Answ" to this que8tion laid on the table. the quelt.i01ler being abaent. 
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The Boaourable Sir .Jeremy Ba.1sma.n: (a) A leave reserve exists in .U 

-Audit and Accounts officeE:. Government are not aware that; .. s'aff in these 
offices have to wait unduly for leave, though war conditions undoubtedly 
preclude the grapt of leave as freely, or for such long periods, as in normal 
iimes. • 

(b) Government are not aware that medical leave has been refused or 
deferred except in cases where malingering is ~ e e . 

(c) The' Auditor General has -alree.Qy issued ins.tructions that short !!onnual 
leave should be freely granted. No instructions can expediently be issued 
precluding heads of offices from obtaining the countersignature of the compe-
tent medIcal officer on medical certificates if they have reason for doubting the 
necessity or extent of the leave recommended in them. Government have no 
reason to believe that Heads of Audit offices have abused their discretion in 
this matter. 

(d) No. The leave reserve in Audit and Accounts offices il! 121 e~ cen •. of 
the sanctioned strength of each grade and not 10 per cent.. and this in the 
Qpinion of Government is adequate. 
RBST AND RECREATION ALLOWANCE FOB STAFP' OF AUDtT AND ACCOUNTS OFFICBS 

+270. ·Seth Yusuf Abdoola Hamon: (a) Will the Honourable the Finance 
Member please state if it is a fact that the Government of India have recently 
ap.nctioned the gral"t of travelling allowance lip to a maximum of Rs. 300 '0 
Government servants not drawing dearness allow_once of Rs. 14 per month? 

(b) Is the Central Government aware of the fact that in most of the Audit 
and Account Offices the maximum of the clerical grade is up to RE!. 200 and 
that w.r.y few members of the clerical grade in any Audit and Accounts Offices 
have been benefited by the above recreation measure? 

(c) Do Government propose to extend the above conceElsion to all the non· 
gazetted staff of the Audit and Account Offices, as a special case, as in theil' 
category neither any emergency cadre has been introduced, nor has any other 
relief measure (except t.he d!:!srness allowance) been sanctioned for the permanl!nt 
staff of these Offices? If not why not? . 

The BonDurabbl Sir Jeremy It&Isman: (a), (b) and (c). I would refer the 
~ r e Member to the reply which.T gave t-o his .tarred quesiion No. 178 

on the 8th November 1944. 
UMII'IBD SCALE OF PAY FOR TEMPORABY STAFF' IN AUDIT AND AOCOUNTS OFFICB8. 

t211. ·Seth YuaU! ,.bdQOla Baroon: (a) Will the Honourable the Financfl 
Member please state if it is a fact that unified Rcale of pay pas been recently 
sanctioned for the temporary staff in the Audit and Account Offices in India') 

(b) Is it a fact that although this unified scale of pay will Ilfford some rf'lief 
~ those getting less than RR. 100 '8S their pay it aftords practically no relief 
flo those getting above Rs. 100 and to those who have rea«;hed the maximuIl. 
of their old scale of pay? . . 

(0) Do Governme9t propose to consider the feasibility of revi!.'1inl! the e i i ~ 
seales of pay for all such old employees of the Audit and Accounts Offices who 

~ grown grey in the servicb of the Department or to r ~  some oiher enm-
pensatory allowance till such time their scales are a.lso revIsed? 

(d) Is it a fact that the scales of pay in the Audit and Accounts Office. are 
lower than those in vogue in the ImpeQo.l and Pro"!incia.l e r~ ri .  

(e) Why should the existing loW Mcales of pay 1ll the ~  and Accounts 
Offices not be immediately revised as requested by the Audi,t and ~ 
Offices Conference in its Session held on the 5th and 6th June, il)44, at Kal'!l.chl 
which are as under: 

Subordinate Accounts Service-Rs. 400-30--700; 
Divisional Accountants-Re. 280-20-500; . 
Upper Divisional Olerks:"-Rs. 150-15-450; . 
Lower Divisional Clerks-Rs. 100-5-150-10-800; and 
Sorters Class in Postal Audit Oflices-;-RB. 6()...-4-w-16n. 

t Answer to. thia question laid OR the table, the qaeationer beiRg abient. 
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'!'he !tono1U'lble Sir Jeremy RAilman: (a) Yes. Perma.nent staff may also 

elect the unified pay seale sanctioned for temporary staff for the peripd iti .. 
in force.' / . 

(b) The introducUon of the unified scales of pay was primarily intended not 
to affox:d relief, but to facilitate recruitment and to prevent drift of staff from 
one Central office to another. A certain propottion of clerks in Audit· and 
Accounts Offices will, however, on qualifying, be promoted to 'A' grade the 
scale fQJ' which rises to Rs. 200 per mensem. 

(c) I would refer the Honourable Membor to the reply I have given to-day 
to part (d) of his staned question ~ . 267. ' '. 

(d) The scales of pay in the ID;lperial Seoretariat are higher, the relative 
:position in the provinces is not uniform. 
. (e) The existing scales of pay were fixed having regard. to, the relative 
l'esponsibilities of tfie work to be done, anp, as already indicated. .' I do not 
()onsider it appropriate to undertake the revision of permanent scales ~  pay 
at the present time. . 

, SALE OF SOUTH AFRICAN GOLD IN INDIA. 

272. *JIr!' K. S. Gupta: (a) Will the Honourable the Finnnce Member pleMe 
state the total amount of South African gold sold in India from the 1st ,A.pril, 
1944 to the 1st October', 1944? _ 

(b) What is the purchase price of' nIl ounce of gold from South Africa? 
(c) What is the sale price of an ounce of the same in Indin? . 
(d) What is the agency by whieh the above "aid gold is sold in India? 
(e) What is the total profit accrued hy the sale of South African gold in, 

India. during the years 1941, 1942 and 1943? 
, (f) Is England or India to enjoy the profits by such sales? 

(g) If India is denied the privilege of enjo)mg ~ profits, why? 
(h) Did the Government. of India make allY representations in the matter? 

If so, would they be placed on the table? If not, why not? 
The Honourable Sir Jeremy Ralaman: (a) to (e). As I said in reply to 

~ e  question No. 191 asked by Mr. T. T. Krishnamachari on the ~  
November, 1944, gold sales are made by the Beserve Bank on behalf of the 
Governments of the U. K. and the U. 8. A. The Government of India are 
not aware of the origin of this gold and cannot say what quantity of the gold 
sold in India on 'behulf of these two Governments ('arne from South Africa. 

~  to (h). I would invite the Honourable Member'" attention to my 
remarks during the Budget debate on-the 7th March, 1944, in reply to Mr. 
fuishnamachari's criticism regarding the alleged profit on gold sales. 

Prof. N. G. Ranga: Is it a fact that the sale price of gold is fallt going d01llll 
and emm~  expect it to go down still further at the e"nd of ,the war? 

'l'h& Konourable Sir Jeremy Ralsman 1 It is a fact that the price of gold 
has been declining recently. As regards the future, I would prefer not to 
make a statement. 

Prof. N. G. RaDga: Is it a fact that the National War Front has heen telling 
people that the price of gold is likely to go down at the ('nd of the war and 
therefore people would be bett;/:li- advised to coutribute t() war loan!! rather than 
invest their money in gold? . 

The Honourable Sir Jeremy 1ta1sman: I believe they have been advertisiq 
io this effect. 
• Prof. N. G. 1taDga: In view of the present tendeney of the price of goM 
to come down will the Honourable Member take steps to stop the sale, of gold 
to private individuals who would otherwise suffer a loss? 

The IlonOura.ble Sir Jeremy RaISman: Nobody is compelled by the Govern-
ment of India to buy gold and the indi \ :duals in que,tion are presumably qui" 
as capable of judging the trends as my Honourable friend or myself. 

Prof. Jr. G. Ra.np: Is it a fact that there is no private sale of gold by 
Government in England or America 8.nanged for the doubtful benefit of private 
individuals there? ,. 
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The Honourable Bil Jeremy Raisman: I have not. got deta.iled information., 

but·1 believe my flolloumule friend is ·con·ect. 
Dr. Sir Zia Uddin Ahmad: Ha"e ·the Government of India given authority 

to ~ !{eserve Bank to sell gold at prices higher than world purity ilrices? 1£ 
so, where does the Hdditi'lllal profit go? 

The Honourable Sir Jeremy RaiamaD: as regards the first part,'l cannot. 
disclose ~ inRtrnctiolls, if ally, given. by the Government of India to the, 
Heserve Bunk. Aq regurdR the ~  part; I hove alreadv dealt with that. 

Dr. Sir Zia UddiD Ahmad: In whose poCkets ~  that go and ill .~ 
way is that excess profit pnid? Is it not by the reduction of our one thousand . 

. crore!:! credit ill the United Kingdom? . 
The HOU..Qurable Sir Jeremy Raisman:· I have already replied to !l r~ 

numbel' of questions on ·that poin·t. -

SALE OF SOUTH AFRICAN GOLD IN INDIA . 

. -273. *Kr. E. B. Gupta: (a) Is the Honourable the Finance Member aware. 
'of the bitter -comment in the Uniou about the ffagrant case of p1'0fiteel'ing by. 
Hrhain by making Q .middleman 's profit of sixty per cent. ? '" 

(b) Does the Unioll claim that this profit should legitimntely go to South 
Africa? ' . '. 

(c') What is the view of the Government of India in the matter of' enjoying .. 
the pruffts? . 

(d) What ~  the object of selling South Afric!lu gold in IlHlill? Sh(}uid ~,  
the IDIl.rgin between the London and Indian prices go to India? 

(e) Is it Ii fact that the British G'overnnH'llt ! ,~r  t{. give ~ IJlJion facii:' 
ties for l->haring in t,he sale of golti 011 the Indian mOl'ke.t" to the extent to which 
the Union's import requirements jURtified this? 

(f) Are the Government of Indio. uware of the feeling in India that it has. 
dOlie nothing so far to sl1fegunrd Indiun interests find that it is high time the 
India Government did so.mething· to secure fI fair denl for themselves? 

(g) Is the a-greament between the TrellO'1Il',v of the Union and the Bank of 
England available for the Government of lndin? If so, would it be laidol1 
the table? If not, why not? 

The Honourable Sir Jp.remy Raisman: (tl) aJld (L), I hn "e seen some' press 
reports irem South Africa crit,icising the fixed price paid for gold purchaRed' 
by the U. K. Governmellt from South Africa /IS ~  with the prices 
prevailiilg ill Indit., !Illcl clairlJil'g ~  South Africa should .get the benefit of 
the higher prices 

(c) The Govprnmt'nt of 1I1dia are not cOllcerned in the filT!lngenwnt!l between 
the U. K. and SmIth Africa. . 

(d) As I ~e stnf-ed in my reply to question No. 272 today, no gold is 
sold on behalf of the South African Government. Ai'! regards the object of 
sales by·H. M.-G. and U, S. A., I would refer the Honourable Member to para. 
48 of mv speel'h on the Budget fot' 1944·45. As regards the latter purt of the-
quest-ion" I have nothing to add to'" my remarks on the 7th March, 1944, ri ~ 
the debate on the Budget (pages 941·42 of th.e Legislative Assembly Debates,. 
Vol. II, No.6): . . 

(e) The Government of India are not nwar\! of the arrangements between 
n.- M. G. and the South African Government. 

(f) The answer is in the negative. 
(g) The Government of India are not aware of any 8uch agreement between' 

the Treasury of the Union nnd' the Bank of England. 
PrOt ••• G. Ranga: What are the specinl rea80ni'! that have persuaded Gov· 

ernment t,o start this sale of gold to private ,~ i i  in this country? 
The Honour&ble SlrJeremy Raisman: I hnve alrelloy explninE'd thnt in my 

Budget Speech. Broadly Rpeaking, the rea!lons were anti-inflationary. 
IIr. T. S. Avinashllingam Chettla:!': Mav I know from the Honqurable-

Member what is exactly meant by the agreement which he hilS referred to il'l' 
reply to part (g) of the question? 
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The HonoUrable Sir Jeremy Raisman: I said in reply that the e~me  

of India. are not aware of any such agreement. In reply to part (c), I saId the· 
Government of India are not eoncerned' in the arrangements between the 
United Kinrrdom and South Africa, 

Kr. T. S. Avinashllingam 0l:1etliar: Does the 'Honourable Mem.ber mean: 
$at there are some arrangements with which the Government of IndJll ure noil, 
cOncerned, or doe!! he Jill-Un that there are no arrangements? 

The' Honourable Sir Jeremy RaiSmaD: I have se.id that the Government. of 
India are net aware of anv such agreement between the Treasury of the Umon: 

'and the Bank of England: , 
Mr. T. S. Avina.sh11iDgam Ohettiar: Is there. any a.greement between the: 

Government of the United Kingdom and the Government of South Africa? 
_ The r~b e "Sir Jeremy Raisma.u: The question I was a1!!ked is about aJl' 

agreement between the Treasury of the Union and the Bank of England., I 
do not know about any other agreement, either. 

Kr. '1'. S. AvinashiliDgam Ohettiar: With reference to part (c), the Hon-
ourable Member I'eplied,--if I have heard- him _CQJ'rectly, that he is not con-, 
eerned with any agreement between the United Kingdom and the South African 
Government. -

The Honourable lir Jeremy Raiaman: I said I am not concerned in the 
arrangements between His Majesty's Government and the South African Gov-
ernmenti. 

l'4r. T. S; AvinashUiDgam Ohettiar: Does ho me/,\n that there.is an arrange-, 
ment, with which he is llOt concerned? 

The Honourable Sir Jeremy RatSm.an: I aill not a\mre, .find I am Ilot e011-__ 
(lerned. 

Kr. President ('1'he HOl;ourable Sir Abdur Rll.him): Neft question. 

SECURING SILVER FROM AMERICA. 

274 .• :Mr. X. S. Gupta: (a) Will the IIonnmable the Finance Member' 
please state ,if it is a fact that the Government of India decided to secure 
J,OO,OOQ,OOO ounces of silver from'the United States of America? 

(b) When was the decision taken, and for what purpose? 
(c) Is it the intention of the Government of India to make use of the metal 

to "erve as an IUl ti-inflationar,y_ device? Has the purpose been served? If so ,_ 
what are the effects on currency and }>riees in t,he country? 

(d) How many Cl'ores of flq)"-les worth of tlilv",! have been sold hy the Gov-
ernment of India since the b~ i i  of the wnr? • 

(e) Is the sale of silver c!lrriedon in order to finance th,eir programme of 
repatriation of Aterling debt? 

(f) What is the price realized by the sale of an ounce of silver in the manner-
above stated? Is it not a fact that the Indian purchaser had to pay -at that 

_ time twice the amount for the same quantity? _ _ 
(g) Is it not a fact that the silver sold by the Government of India aecmn·-

ulated over a series of years by paying not only the market price but also a-
special duty on i ~r on every ounce imported ranging from two annBS to AeVeD-
annas? 

(h) Is it not a fact that something like eight ann as in the rupee was lost 
b~  such sales by'the Government of India? 
, (i) What is the total loss sustained by the Government of India by the above 

transactions? 
The Honourable Sir Jeremy Raisman: (a) nnd (b). The attention of the-

HonournoleMcinber is invited to the Prf'E>!" Comm(tniques dated the ] .')th .J un&' 
and 1l,th Ju1.v, 1944, issued Of! this suhject. I am, however, not prepared to-
disclose t,he date on which t.ho> deciRion was taken -

(c) Yes, partly. Sale;;nf silver tend to re ~e the volume of currency in-
circulation and to lower silver prices. . 

(d) ~rm i  re r i~ . e totRI sales of silver is published in t,he Central' 
Appropriation Accounts (Cml) for each year. copies of whioh are supplied to-, . 
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Honourable MeIIlbers. In conformity with their past practice· in the matter 
-Government are not prepared to disclose their recent silver transactions. 

(e) to (i). I would invite the Honourable Member's attention to the replies 
I gave to parts (a), (b) and (d) of Mr. K. C. Neogy's starred quelijiion-, No. 62 
on the 16th September, 194,2. 

Prof. ... G. Ranga: Why are the Governmel'lt of India purchasing large 
4 uantities 'of silver? I 

The Honourable Sir Jeremy Balsman: This e~ i  relates to a large quan-
'$ity of silver which the Government of India have obtaine8. from the Govern-
ment of the United States of America. 

PrOf. :N. G. BaDp: Is it in return to the purchases tha·t the United States 
of America are making in this country or i!; it 0. P!l-rt of the Le!'-se-Lend trans-
.actions'! • " 

The }[onourable Slr Jeremy Jl.a.1.man: It is a separate e ~ e  trani-
:action. ' 

Dr. Sir ~ Uddia. Ahmad: What is the answer to part (i) of this question? 
The Honourable Sir Jeremy Raiaman: In answer to part (i), along with other 

parts, I made a reference to certain replies -I gave to a preVious question. 
Prof. N. G. B.a.Dga: In pre-war days the Government of India have them-

:selves been in possession' of large ~ i ie  of silver for the disposal of which 
lhey did Dot ,know ~  to do. Will the Government &f India consider the 
:advisability of stopping any further' purcho.se of silver w,hichis accumulating in 
1his countJ:1 and which they will have to dispose of again at the, end of the 
'war? / 

TIli ~ r b e Sir Jeremy i m~ As my Honourable rie~  is aware, I 
think circumstances alter from time to time. There have been times when 
't¥ Government of India was embarrassed 'by an excess of silver and 
tnere have been times when the contrary was the CBse. 'The Govern· 
ment of India consider that nt the re e~  time the possession of large 
·quantities of silver may be ertr.emely useful to them iJ;l assisting to control the 
.economic situation., 

:Mr. Prelldent (The Honou;Rble Sir AbdurRahim): Next question. 

LAND LEASES EXECUTED IN ALMORA CANTONMENT. 

275. *Kr. Badrl Dutt Pande: (a) Wilr the Honourable the Defence Member 
;be pleased to state whether the house proprietqJ's of the Almora' Cantonment 
..executed' any leases for the land they octuJ;ly within the present limits of the 
Almora Cantonment? . 

(b) On what dBlte or dates and in what yea.r or years were these leases execut· 
~ , and were the S8me registered? 

(c) What is tlie period of these leases, and on what annual rent, if J\ny, 
..no. ve these been granted? 

(d)" "What is .meant by "old grant" under ,which the Almora Cantonment 
land is said to be held by the fourteen proprietors of the houses? 

(e) When were these grants applied for, and when were these granted? Is 
:there any notification of these grants having been made? ' 

(f) Who were the original grantees? 
(g) Which are the two cases where the land withm the Almora Cantonment 

:ill privately_owned? 
(h) Fr01l1' where chn t,)le COpiCR of thC8C old grants be obtained? 
(i) What were the terms of the old grant? 
Mr. O. ]1(. Trivedi: (a), (b) and (c). Of the 17 sites "held, by private persons 

tor residelltial purposes in the Almora Cantonment, 16 are held on "Olel 
Grants" 'and olle on iea8e. This lease was executed in ~ of this year and 
was registt>red at the office.,of the Suh·H!:'/Zistrar. Almorn District. The period 
of the lease is 30 years renewable to 90. The o.nnunl rent reserved is Re. r 
·only. 

(d) The sixteen sites for which no lenses exist Bre presumed to be held under 
·.the terms of Governor General's- Order No. 179 of 12th September, 188&. This 

• 
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tenure is commonly known ¥. un 'Old Grant..' under which G6'Vernment retain 
their proprietary rights in' the lund. 

(e) There r~ no records traeeable to show when these Old Grants were applied. 
for or gran ted. , 

(f) A statement showing the. names of .the original grantees as far as $hey 
nre known from the records avt.lliable IS hud on the table. 

(g) The two cases are-
(1) Survey No. 40-A Dharamsha:la owned by one Sukhdeo. 

• 
(2) Survey No. ~  Takia owned by one Musammat ~ ir  wife of' 

. Chotea Bakhawat., ~, 
(h) and (i) .. The terms of what, is, known as "Old Grants" are containe' 

in General Order of the Governor General in Council No. 179, dated the 12th, 
September, 1836. pUbJiBhed orr page 9 of the Book -rntitled "Rules, Regula-
tions and Orders issued from time to time by the Governments of the Bengal" 
Mad1'A,8 s.i1d Bombay Prellidencies :md the competent mililtary authoritielJ, 

between the years 17A9 and 1899, in respE!et 'of the grant of sites of lands and 
the occupation of lands and houses in Cantonments jn' British India.". This: 
publication is available for inspection at the offices of the Cantonment Board., 
Almora, and the Military ~ e  Officer, J~ k  Circle, Lucknow Canton-
ment. ' -
&oHm"" eAMng 'M ftOmu oj 'M ~, Qf\d pruefl' r ~e  oj fiI.. on Old GmnJ ,.,.".. in 1Ae, 

AI_II Oantonmen' 

8erIal Survey Deeoription 
No. No. 

1 4/1 Butt Cottage 
I 18 Bungalow 
a 31 House 

4 15 Beoke$ HOUle • 

Ii ISIS ·Bungalow 
IS 1S7 ~  

T "Bungalow 

8 107 No.4" The 
Plaiaance ". 

• 111 Bungalow 
10 115 Bungalow 
11 119 Bungalow 

11 I 111 Bungalow 
~ 118 Bungalow 

14 1'. Bungalow 
(River View) 

15 1'5 Bungalow 
(Brighten 
Lodge). 

HI 149 Bungalow 

Naime of present owner. 

B. Har Singh . 
B. Badri Dutt Joshi 

Name of Previous Grantee. 

L. Jagannath Bah, Basant Lal L. Ishwari Lal Bah. 
Sah ~  Pyare Lal Sah, sons 
of L. Ishwari Lal Sah. 

Jugdish Cltandra Joshi, Mohan 1'$. Lamti Datt, Jamna Da", 
Chandra Joshi, Nabin and Hari ~ Jollhi. 
Ch$.dra Joshi, sons of P$. 
Loohmi Datt Joshi and 1'$. 
Hari Datt Joshi. 

R. S. Lala Anti Ram Sah & Sons .. 
LalaLaohmiRamSah Thulgaria, Lala' Gobind· Lal Sah, 8{0· 

B/o Bhawani Daa and Lala Late L. Moti Ram Sah. 
Oopal Sah S/o Amar Nath Sah. 

Nazir .'\hIDed, S/o Nabi Bux • K. S. Shoikh Mohd. Hul8ia· 

L. Dwarka e~  Bah, L. 
Shrikrishan Persad Sah and 
I,. Shanker Lal Sah, ROIlIl of 
L. Oopal Bah. 

Lala Debi Lal Bah 
Pt. R. D. Bhatt . . . 
Jugdiah Chandra Joshi, Mohan 

Chandra Joshi, Nabin 
Chandra J08hi, sons of Pt. 
Lak8hmi. Datt Joshi and Pt. 
Bari Datt Joshi. 

Pt. Dnrga Datt Joshi 
Jagdil!h Chandra Joshi, Mohan 

Chandra Joahi. Nabin 
Chandra Joshi, 80ns of Pt. 
Lakshlni Dutt Joshi and 1'$. 
Hari Datt Joshi. ' 

L. Debi Lal Sah, S/o L. Keshab 
Lal Sah. ., 

L. Debi Lal Bah, B/o L. K08hab 
Lal Sah. ~ 

,Leola Inder Lal, Nand 1;.al Durga 
and 'J>urBi Bah. 

and Nazir Ahmed. 
L. Eahwari Lal Sah. 

Pt. Lakahmi lMtt, Jmnna 
Datt and Hari Datt Joshi, 
ROnS of R. B. Pt. Badrt 

Datt Joshi. 

Pt. Lakshmi Dutt. Jttmna 
Dutt and Hari Datt JOIIhi, 
8OIl8 of R. B. Badri Duu 
Joshi. 

Lata Keahab Lal eah and' 
Mr. Inder Lal. 

Lala ~ b La! 8ah and' 
Mr. Inder !.at. 
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POLlCY·JiB OWKnSHIP OF TREES STANDING ON CANTONMENT LANDS. , 

276. *Kr. Badri 'Dutt Pede: tit) Will ~ Honourable the Defence !Je~er 
please state whether the Government of India, .,Axmy ~ r me  Notlficati<?n 
No. 81434/5·A.D., dated May 28, 1926, .regarding the policy of ~ Government 
.on .. he ownership of trees standing on cantonment lands still holds good? 

(b) Has there been any fresh notification in case tlie policy of the er~  
nft!nt regarding the ownership of trees 'standing on cantonment land as laId 
.down in the above notification has been revised or ohanged? , , 

(c) Do the Government still stick to their answer given to starred questio11 
No. 59J (d) asked by Bardar Mangal Singh, M.L.A., and answered on the floor 

..of this Ass.embly on September 11, 19861 If not, what have been the considera· 
tions compelling Government. to revise the instructions mentioned ag having been 
issued in· the reply to starred question No. 591(d)? ' 

(d) If ~e  instructions have been issued, (wlien were they i ~e  and were 
.any objections from the.,persons affected or hkely to be affected'IDvltfld before 
,issuing 'them?, ,,' 

IIr. O. II. Trlvedl: (0) apd (0). Yes. The policy of Government il; still the 
:8ame, although in ol'der to cope with the acute shortage of :6.rewood that is 
.general thronghGut India, these im;tructiollS were i i~  but not superseded 
by the is'>ue of flfl.'t.her instructions under which Militur:v Estates Officers and 
their Agents (Cantonmellt e i ~ J er  were directed to market,without 
interfering with the. o('cupier's uFle IIlId enjoyment of growing timber, 'a11 dead 

·and useless trees in cantonmf!lltR. These in.structii'ms have been recently modi· 
ned to the extent of directing that dead and useless trees in the oompounds oil ?' 
bungalows are not to be cut.. down without the consent of the bungalow owner. 

(c) Yes. The latter po.n of the Honourable Member's question does not, 
-therefore,. arise. . 

(d) The instructions were issued in 1943 and 1944. Objections were Dotl 
mvited. 

Mr. Badrl Dutt. Panda: Whom do the trees that are in the compounds of' 
.private owners belong? 

)tr. O. II. Trivedi: The treeH helong to Govel'nment unleRs the terms _'of 
·,the lease contalnS a provision to the contrary. , 

CHARGES 'FOR ~  FELLED IN ALMORA CANTONMENT BUNOA,LOW COMPOUNDS. 

,277. ·Mr. Badrl Dutt Pede: (a) Hlls the attention of the Honourable the 
Defence Member been drawn to G.O. No. ·390/XI-30C, dated April 15, 1937, . 
..Municipal Department, Government of tlle United Provinces, to the G. O. C.-
in·Chief, Eastern Command, Nainitai? 

(b) Hus this G. O. ~ee  superseded by any fresh G. O. vis a. via making 
. charges for trees felled ill the Almora Cantonment bungalow compound!:! with 

~ permission of the Cantonment Authority'l . 
Mr. O. M. Trivedi: (n) and (b). No. Neither the Government of the U. 1'. 

nor ,HIe G. O. C .. in·Chief, the late Eastern Command, referred the matter to 
the Government of India. Governmept is not, tht:'.refore, A.Ware eit-her of the 
{)ontents of this document. Cantonments, however, do not fall within the scope 
-of the functions of. the Provincial Government. 

PrOf" ~. !l'.Ranga: Is,. t.he United Provinces Tenane." Act, Rccording t,o which 
-these treeR In componnd of a bungalow brlong to the owner of that building 
or the lAnn. and not to the,povernment or any Cantonment Roard. i b ~ 

·to these cant,onment,s? -' .Jr. O. ~. ri ~ !  Tht:' i ~  Provinces Tennney Act so far as,1 know":":' 
J am Rpeaklng subject to correctIOn-does not apply to hungalows in ('anton. 

-m(mts. . 
Prof. N. G. Ranga: Are we to nnnerf';tlllln. that the Government of Tndilt Are 

~  re r~  to extend to the .oW'nerR of theRe bnng-alowR at, least t.he same 
r ~  that t?e ,tenAntR of ~  10 the United Provinces are enjoying under the 
Umterl Provmces Tenancy Act? . 
~. O ••• 'Dived!: That, fJuestion does not arise. The United Provin!'es 

-Tenlln8y Act does not A-rPly t,o b ~ iJ. 
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SHORTAGE OF FIRE-WOOD IN ALMORA. 

278 •• :Mr. Badrl Dut.t Pande: (a) ~  the Honourable the Defence Member 
please state whether there is an:v considerable shortage of ir~  in m~r  

.. (b)Ras it been decided in the case of Almora too that 111 all cases wnere 
Gov.ernrnent consider themselves the proprietor of any land, un 'trees, dead 
or surplus standing thereon within the Almora Cantonment. bungalow boundaries, 
1ihould be sold to ~  bungalow-owners at a concession rate? 

(c) How many trees standing within bungalow compounds of .the Almora 
Cantonment have been sold at concession rates or otherwise during the years 
1940 to 1944? What was the revenue derb{ed from the snle of these trees? 
Who was the person who fixed prices for these trees? On what basis were 
tliese prices fixed? . . 

(d) When desiring'tO ..sell or selling these dead or surplus trees, do the 
Government sl}tisfy themselves that these trees were . planted by their agency 
<lr were grown through any efforts on the 'Part of the Govenlment? 

(e) Is any opportunity given to the person who possesses the compound to 
prove whether the tree sought to be \!ut and sold was planted nnd cured-for by 
him:) 

Mr. O. X. Trivedi: (u) No, Sir. , ~ is no shortuge of firewood in that 
(janoonment. ' ' -

(b) Yes. General instructions to this effect which apply to all Cantonments 
'in India, including Almora, have been issued. 

(0) Only one tree standing in the compound of TIung-slow No. 11/35 was sold 
·during the years 194Q..:-1944. 'This tree wss sold to .the ·bungalow-owne.r at the 
nominal price of Hs. 2. The price was fixed by the Executive Officer, Almora, 
'Cantonment, in his ffllpncity as Agent to the Military Estates Officer of the 
Circle, on the haRis of the size and quaJUy of thE' tree und in conformance with 
-the con.eessionnl rllteR laid down by the GQvernment in ~ instructions alluded 
'to in my reply, to part (b) of the' 'Honourable Member's question. 

(d) and (e). These lands are Crown property nnd the trees standing on them 
belong prima faoie to the Crown, but it is open to the occupier to show that he 
is entitled to the trees under the terms of the grant of the land to him. 

Mr. Badri Dutt Pande: Am I to under!"tnnd thnt all fruit; all ve!retable Bnd 
-other 'products that are producer! inside till" compound of It b ~  belonf:( 
to the Government? Dr does .it belong Lo the .. private owner? This is ve'l1 
'iirashe. . . 

:Mr. O. M. Trivedi: r have -not been ahle tofoltow the Honourable Member's 
;question. Would he ,mind repenting it? . 

Xr. Badri Dutt Pande: He "/lys the trf'C'R hf'lol1l! to the Government. Theu 
-do the .vegetables, the flowers r.md the' fruits also belong to the Govemmellh 
cor to the private owner? 

:Mr. O. X. Trivedi: The flowers nrc not trees. 
Mr. Badri Dut.t Pande: Suppose there is fr1lit; say, Apricots or Apples. To 

whom dothey helong? . , 
Mr'. C. M. 'l'rivedt: So far as 1 know the lessee or licensee 'is entitled 'to 

canjoy the fruits of the trees. 

LAND LEo\.SES OF ~ . .  OF ALMORA r""'NTONMENT. 

279. *lKr. Badl'i Dutt Pande: (a) Has the attel?tion of the Honourable ~ 
Defence Member been drown to the Amly Department .letter No. 101O-A.D.4, 
-dated the lOth December, 1928, to the G. O. C.-in-Chief, Eastern CommllDd 
-desiring to grant land to 'the present bungalow-owners of the m r~ Canton: 
nH'nt since their holdings were held ,by them without nny lense having been 
<executed? 

-Ih) If these holdings were held under what is said to be ola a-rant. why wem 
the hoRlers thereof desired to execute leases under rule 18 (.13) of the C ~ 
ment Land Act Rules 1925? 

(c) Were any leases executed subsequent to the above comml1nicatiOll from 
the Army Department? If not, what. reasons were adduced by e~ e , 
tllereof against the execution of Buch leases? ' 
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td) \Vus any SUl'\'cy of till: Allllom UuutuUl1U:Illt ~ mude? . '. 
tt') Were the holders of the land given an opportumty to refute ~ nllegatJOn 

th8t they held the' land under any gmnt;) 
. (f) Were liuch rights as are now be,ing claimed by the Goverl1ment ent 

.dmitj.ed by the holders of the ~ r  me ~ land? • . ., 
(g) Under what circumstallces has ~ e rem,ilrk ~ er m  rlghts udnlltted 

been noted ill the G(;:neral Land Heglster, ATmol'a Cantonment? \ 
(h) Was this aUUlission of Government rights obtained in writing? If so. 

when 1 
Ir[r. O. K. Trivedi: (a) In the letter quoted by the Honourable Member tho-

Government of Iudia stated that they had no objection to the grant of leases. 
to eight residents of the Almon" Cantonment who had expreS'Sed their det!ire 
to take out leases for the land they held on "Old Grant" terms. . 

(b) I am unable to say what guided these eight gentlemen in wishing to 
take out leases. "Ve ha.ve no information on the matter. 

(c) No' leases had been executed. Govel'llment has no informati&. on the 
point raised by the Honourable Member. .. 

(d) The e~~i  Lands Officer prepared the General Land Hegister and plan 
of the Almora Cuntonment in ~ e year 1929. A detailed survey of the Can-
tonment was carried out by the Survey of India in 1931-32. . 

(e) Yes, Sir. ,The Special Lands Officer in 192gexl:ll1lined. the \yhole ques-
tion 'of tenure, in this Cantonment and from his report it appears that he dis-
cussed the matter with certain individl,1Il1 holders of the land. In May 1913 It 

test case was instituted in the Ciyil Court against Pt. Raghubar Datt Joshi and 
Pt. Krishna Nand Joshi, owners of bungalows Nos. 5 Rnd 6, who ulmlg with 
certain others refused to acknowledge Government's proprietary title in the land. 
The case ,was decided in Ma.rch 1914 declaring Government to be the owners. 
of the sites in disput&. 

(f). (g) and (h). The Special Lands Offieer. I\R n result of his investigation 
in 1929, reported to Government that only one person, the occupant of Survey 
No. 28, out of the 17 holders, disputed Government's title to the land. Three. 
sucIT written admissions on stamped paper exist; they were. mnde in 1940-1941. 
The remaining 13 entries in the General I ... and Register alluded t,o by the Hon-

r b ~ Member were made on the Special Lands .Officer's report, and it ill pre-
8ijmea that these admissions were made to the Special Lands Officer were made-
orally. . • 

Xr. BaAlri Dutt Pande: Is it the inte.ntion of the Government. to ~e  this' 
Almora Cantonment. to a private owner after the conclusion of the war? Is 
tnere any decision like that? 

1Ir. ~. II. Trin"';: T 11m sorry I cannot hear the Honourable Member. 
Kr.Badri Dun ·Pande: RnR it heen decided to f;en the Almora Cnntonment 

after the conclusion of the war? 
Kr. O. II. Trivedi: 'fhis does not arise from till' question. 

SAJ"E OF SOUTH AFRICAN GOLD IN INDIA. 

280. ·1Ir. llana Subedar: (a) Will the Honourable the J;inance Member be 
pleased to state how much gold has arrived in India from South Africa i ~ 
the beg-inning of the war, and .on who. account? . 
. (b) Is it a fact that the Reserve Bank of India have, at the instance of the' 

Governmettt of India, sold this gold,in the market? !f so, how much was 'lolG 
- duriog each quarter since the saiEis began? . 

(0) Is it a fact that the entire profits on the sale of gold have been tramferred 
to South Africa? . • • 

(d) Have the Gcvernment .of India represented that n porticn of theRe proMs-
should come to them? •.. _ 

(e) Do they propose to make such representation in the future? 
The l[onourable Sir Jeremy Raiaman: (a) to (e). I would invite the Hon-

ourahle Member's attention to the reply given by me. to qut'stion Nc. 272 asl<E'd 
by Mr. K. S. GUptA . ~ . 
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Mr. Kanu Subedar: With regard to (a) my question is, how much gold has 

arrived in India from South. Africa. since the beginning of the war? This ~ 
purely the figure as recorded by the Customs people and I think the Honourable 
ille Finance Member ought to give a reply to this. How muoh gold has been 
imported into India from South Africa? If he does not wish to answer the 
"econd part I do uot want it; But h::>w muCh gold has arrived since the begin-
ning of the war? 

The HOD-ourable Sir Jeremy Raismau: Ii the total alllollut could be disclbsed 
without public detriment, it would already be i ~  in the Customs returns. 

Prof. li. G. Ranga: Have the Gl)vel'nment of IlIdia. made allY profits on 
account of the sales of this gold? 

'!'he HOnourable Sir J,eremy Ralsman: No, Sir. 
Kr. President (The Honourable Sir Abdur Rahim): Next question. 

REOONSTRUCTION COIOlI'l"l'BES • 

. . 281. ·lIr. T. T. ltrishnamachari.: (a) Will the Honourable Member for Plan-
nmg ~  e e ~me  please state the number of committees and/or sub-
eommIttees constItuted for'the purpose of economio planning and development 
of India? . 

(b) Will he be pleased to lay on the table the details of the personnel of 
these committees? .. 

(c) What is the number of reports submitted by each of these committees? 
(d) Will the MeI1'lbers of the Legislature have access to these reports? 
(e) Will the House be presented with a report of the work done by the Hon-

!.,@urable Member's Department till now, together with a report of the work 
dODe by these committees? ' 

The Honourable Sir Ardeshlr Dalal: (a) and (b). I lay on the table of the 
House a statement giving the desired information. 

(c) and (d). No reports are bmi ~e  ?y th.e Policy C ~mi ee , but a sum-
mary of the proceedings of each meetmg is e~ and CJr ~  t? ~embe  
of the Committee. These proceedings were not m ~ e  for ptlQ.licatlOD an.4 
were marked 'Confidential'. , 

(e) I invite the Honourable Member's attention to the First and Second 
Reports on Reconstruction Planning. ---

'p StatefMntgiving the number, name and perllonllel of Policy and Olieial CommiUee •. 
'Name of Policy Oom"",ttee-

1. General Policy Committee. 
2. Policy C mm~ ee No. 1 on e ~e e  and Be-employment. 
3. Policy CommIttee No. 2 on Dt.8pOBalll, Contracts and Government Purch ..... 
4. Policy Committee No. 3A on Tranaport. . . 
5. Policv Committee No. 3B on Post. and A vlatlon. 
6. Policy Committee No. 3C on Public Works lind Electrio Power. 
7. Policy Committee No. 4A on Trade and Comml!lCe. 
8. Policy Committee No. 4B on Industries. 
9. Policy Committee No. 40 on. Bhippinl{. 

~. 10. Policy Committee No. 5 on Agriculture, Fore.try and Fisheri ••. 
Perllonnel.-A list is given below. 
Official 81.1b·Oommittee- '. 

Thl'!re are official sub-committ_ corresponding to the Policy Committe. neap' in 
reapeat of General Policy. 

REOONSTRUO'l'JON COMMITTEE OF COUNCIL 

4... List of ~ber  of the V.nous Policy Committee.. 
NOTII.-l. Representatives of t.he Oovernmellt of India will be nominated with refel'tlDC8 

to the agenda for the meeting. 
2. R"'presentatives of Provincial Governments will be nominated by these Govern-

ments for each meeting. . 
3. The names and addresses of representatives of Indian States and ~ i  on 

Nch Policy Committee al'tl given below. 
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GJ!lNIIRAL POLICY COMJ(ITnr 
(8) Statea' ReprC8entativt. 

1. Sir C .. P. m ~ .J i Aiyal', K.C.R.I., K.C.I.E., 
2. Sir Mirza Ismail, K.C. I.E. . 
3. Mir Maqbool Mahmood. 

(b) . ~ei  

1. Sir PUl'shntnmdas Thakllrdl18, C.I.E., M.B.E., 
2. :\Jr. J m ~ 1\1. Mehta, J\I.L.A., 

• 3. Sir e ~e Mort.oll, O.RE., M.e. 
4. Mr. n. n. Bil'll!. ' 
5. Mr. G. T •. Mehta, 
6. The r ~ Sir H,a.himtoolah Chinoy, 
7. Sir Robert 'Menzies. 
8. Sir V. T. Krishnnmachari, K.C.I.E., 
9. Sal'dar 13ahadur Sir Datal' Sinil'h, 

10. Sir CowRRjee- .TehaMir, K.C.I.E .. O.RE., M.t .... , 
11. The Honouraole Sir K. Ramunni e ,~ 
12. The 'Honou1'Rble Mr. HosRRin Imam,·· 
~. Mr. N. R. Sark!'r. 

14. Chowdhery Mukhtl\r Singh, 
15. Sir R. K. Shllnmul:lwm Chptty. K.C.I.E., 
16. Rno Bahadul' N. Siva Raj, M.L.A., 

17. MI'. M. A. hpnhani. 
]8. Sir· Muhamm.d Nn'''87. Khan, M.L.A., 
19. ~ r. C. S. Ranl!Rswami, 
9.0. Re'!lIrn .T. A. Allah Nawaz. 
'71. VI'. A. n. Shroff. . 
22. ~r r~  Sir , ;~  ('hf'tthr of Chf'ttinad. 
23. :'Ifr. F. R. ,4.,thonv. lIfT •. 4 .. 
'24. Sir , ~r ,  J r~  K.('.S.I .. K.C.I.E 
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POLICY CO:\IMITTEE ~ . 1-RI':AI'l'TLDlI!NT .urO J .~. 

1. n. A. Gaekwar. Esq., 
(a) State8' Repre.emative •. 

2. Ayed Bashir Husaain Zaidi, C.I.E., 
3. Ca.ptain R. G. WrefoTd. 

1. Mr. c:l. C. JOllhi, M.A., I.L.B., 
(b) . ~ i J •. 

2. >Sir PUTBhotRmda8 Thakurdas, C.I.E., V.B.B., 
"3. MI'. E. S. ,Miller. 
4. Sir Vith,,! N. ChBndavaTkRr, M.L.A., 
&. MI'. Sak9.-/o1al Ba)RhhRi. M.r •. A.,. 
~. Mr. W. A. M. WalkeI'. C.B.E., M.L.A., 
7. 1."),, k~ mi  Singh8llia. 
·S. lifT. A. 11. Bishon. 
9. Mr. RIotanchand Birachand, 

10. Piare Lall KIlTeel Talib. M.L.A .. 
11. Mr. Zahur Ahmed Choudhary, M.L.A. (Henpl). 
12. The Honourable MaharajA. Srill!'handra Nandv of COII8imbR7,Ar. 
111. Nawah Si,. Muhammad YlJlluf, Bar. ·at-Law, M.L.A., 
14. RRja. Sri Ram Seth. M.L.C., 
1fi. !lir j\f'lhnmman Nawa:r. Khan,III.L.A.. 
'6, Mr. V'. R. Karnik. Advocate. 
17. Major N"awab .TamRhed Ali Khan. M.B.E .• M.IJ.A., 
18. Rai RII-hib Cantll-in RundeI' Sing;h Bahadur. O.B.I., I.A., (ne'Il.), 
JO. The Hmlo',rabl" SiT A. P. Patro. X.C.I.E .• 
'0. Rao "flahadur Hcl'1v. Cant. Choudhuri Lal Chand. O..B.K. 

·?I. Baill , .~  J\fthh Sinll'h, 
'9'),. Th .. H,,,.nttrnhle Flir!ln.r SiT Buta Rinah. In., C.B.E., 
?:'i Clnrdp .. "R"l!hhir i ~  ~ i , O.B.E., 
'24. ·MT. F. R. Anthony, M.T •. A. 

POLICY COMMITTEE No. 2--DrsPo!lAL!<, CONTRACTR AND GOyEJtNMENT PUl!.CRA!lBA 
(a) StateR' Rtprp.sp.nfatifJu. 

, 1-fr. fl".,I.m ~ ~,mm . ' ' 
? . ~ .. n; Ahd p;·hhp!lra Sinhji of Dlllll7&l'J"lur 
.". Rirllar. K. M. Panikkar. . 

(hI . ,, ir ~. 

, ~i,. ~ i Rnm. 
"? ~i  Fe1"Tlnl'll Pr"ft, . 
.,. "fT. .T. C. , C ~. i .. p . 

.. 4 'f-. 'TIT ,. 1\f Wnlk ...... r R.E., V.L _ .... , . 
:r; M, 'W R. WIltt. C.B.E., 
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6. Mr. C. A. Innea, 
7. Mr. J. C. Mahindra, 
B. Mr .. Kasturbbai Lalbhai, 
9. Sir Padamji P. Ginwala, 

10 .. Nawab Sir Syed i\iaratllb Ali, 
11. Mr. Hooftetnbhoy A. Lalljee, M.L.A., 

I 12. Mr. M.A. H. IIspahani, 
.'t 13. 'fhe Honourahl6' Sardar Bahadur Sobha Singh, O.B.E., 

14. Mr. G. D. Naidu, . 
lb. Mr. B. Raniachandra Reddi, C.B.E., 
16. Rai Bahadur Rameshwar PrAsad Baglll, 
17. Mr. S. K. Sen, 

POLlCY COlOIrrrn No. 3A-ON 1'Jl4N8POM, 

(PO) State,' llept'uentatit·u. 
1. Dr. p, S. Dellhmukh, , 
Z. ~ir Manubhai Mehta, C.B.I., , 
'3. Birdar D. K. Ben, M.A., B.C.L. (Oxon.), Bar.-at-Law. 

(b) NOfI-Otfitial, 
1. 1\Ir. R. R. Bhole, B.Sc., LL.B., 
'2. Bir Henry Birkmyftl, ltal't.., 
3. Mr. Nul' Mahomtld Chinoy, 
4. Mr. D. R. Gadgil, 
5. Dr. Nnlinnkehll Sonynl, M.A., Ph.D. (Lond.), M.L.A. J ~ , 
6. !\Ir. W. W. Ladden, • 
'7. Mr. O. C. H. Kent, 
S. Sir Biren Mookerjee. 
Q. Mr. K. Santhanam. 

10. MIlI'ik Sohan Singh, 
11..Air Mohammad Yamin Khan, C.I.E., M.L.A. 
12. Rai Hahndut' Sant Ram, 
13. The HonourablE' Sir nijoy Prlll!ad Singh Roy, K.C.I.F: .. M.L.C., 
]4. Th Honourable Mr. R. H. Parker,' 
15. Sir Rf'nwirk Haddow, 
16. Mr. I\{. A. Master, 

POLla ~ J J ! No. ~  POSTII AND ATIATIO,... 

1.. Nawnb ~r  ,Tun!;(. 
(a) Statt.,' Reprr.,'t.ntat;l·u, 

2. Mir Maqhool Mahomood, 
'3. Mr. Kishenpuri. 

1. Mr. ~ r i LRlhhai, 
2. Mr .• J. R. D. Tata, . 

(h) NOfI-Ol/irials. 

'3. lIfr. A. F. T. Cambridge. 
4. A·hdur Rl\hmnn Siddi(Ji. M.LA., 
'5. The H onoufo"le Sir Rahimtoolah Chinoy, 
6. Mr. O. I,. Mehta. . 
7. Mr. R. C. LnwRon. 
A. f.>rtl, V'mtf ~  Haroon, M.L.A, 
~. F !Lt. Rup ChBIMI. 

POT.ICY -Co?>oaflTTF.!!: No. 3C-Pl'DT.II': \VORKS ~  .ELI:CTllIC Pow_ 
(e) Statr-s' Re'P7'Uentof;"'''8 

1. Bir Mirza Ismail, X.C.I.E., 
'2. Mr. N. MadBva Bao, 
3. Sir C. P. Rama8wami Aiyal', K.C.S.1. .• K.C.I.E., 

(b) NOTl-Of/icial,. 
1. Mr. B. R. Kegal, B.E., M.LE., M.R. SanI., ' 
~. Mr. H. W. T. Hain, d.B.E., 
3. Mr. Dharl1masey Mulrnj Khatau, 
4. Mr. N. N. Iengsr, 
6. Rai BahBdur Bohan Lal 
~. Mr. D. Gladding. ' 

rOT•ley COMMIT'ITI: No. ~ AND COMMII:Itc-a 

1. Mr. Ahmed Mohiddin, 
2. PBndit Amar Nath A.tal, 

. '3. Mr. Abdul Kadir Mohammad Hossain. 
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1. The President of the 
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(b) Notl.Olicial. 

Federation of Indian Chamber. 

[18TH Nov. 19« 

of Commerce and Industry, 
2. Mr. G. D. Birla, 
3. The r~ i e  of the Associated Chamben of Commerce of India, 
4. Mr. W. K. M: ~;e , C.RE., I 

5. Mr. B. S. Dabke, Iteom .. F.R. Econ. S., P.S.S., (I.ond.}, 
6. Sir Abdul Halim Ghuznavi, M.L.A. (Central), 
7. The HOllourable Mr. Hossain Imam, 
B . .lIr. D. L. Stibbiah, 
9. Sir Chunilal B. Mehta, 

10. Mr. K. C. Neogy, M.L.A. (Central), 
11. The Honourable Mr. P. N.· Sapru, 
12. Dr. Sir Zia Uddin Ahmad, C.I.E .. M.L.A., (Central), 
13. Sir Swetachalapati Ramakrishna Ranga ROw Bahadur VaFlt, 
14. Dr. J. P. Niyogi, M.A., Ph.D., 
15. Dr. John Mathai, B.A., B.L., B.Litt. (Oxon.), D.Sc., (Lond.}, 
16. Dr. Sir Gokul Chand Narang, M.A:, Ph.D., Bar.·at·Law, 
17. Dr. A. Krillmaswauy, M.A., Ph.D., 
18. Kumannjr. Sir Mutlliah Chettiar of Chettinad. 

POLIar COKKl'rl'U No. 4·B-INJlUII'I'atH. 
(a) State" Repruelltativu. 

1. Sir Mirza. hmail, K.C.I.E., 
2. Mr. Ghulam Mohammed. 

(b) NOII'O,..w. 
1. Sir George Morton, O.B.E., M.C., 
2. Sri Dewan Bahadur C. S. Ratnasabapathi Mudaliar, C.B.B.. 
3. Sir Shri Ram, 
4. Mr. Bishen Das Basil,' M.I.E., (Ind.). 
5. Sir Padampat Singhania, .. 
6. Mr. Dwnrk:;. Basi, 
7. Sir F",derick Jamel, O.B.E., M.L.A., 
B. Mr. O. L. Mehta, 
9. Dr. John Mathai, B.A., B.L., B.Litt., D.Sc. (Lond.), 

10. Mr. M. A. Ispahani, . 
11. Sir Abdul Halim Ghuznavi, M.L.A. (Central), 
12. President, Federation of Indian Chambers of Commerce and .~ie ,. 
13. President, Alsociated Chamber. of Commerce, Royal .xchange, 
14 . .Mr. ,T. R. D. Tata, 
15. Sir V. T. Krishnamachariar, 
16. Sir Padamji Ginwala, 
]7. Mr. N. R. Sarkar, 
lB. Mr. G. D. Birla, 
19. Sir PUl"8hotamdas Thakurdas, C.I.E., M.B.E., 
ro. Mr. KRsturbhai Lalbhai, 
Zl. Mr. Wnlchand Hirachand, 
!2. R. A. Kht"dgikar, M.I •. A. 

POLIar COKKITrb No. ~m , r. 
(a) Statu' liepre'e"tati"e •. 

1. Air ~. P. Ramanvami Aiyar, K.C.s.J., K.C.I.E., 
2. Mr. S. V. Mukerji. 

1. Mr. Walchand Hirachand, 
t. Mr. M. A. Master, 
3. Mr. W. L. A. Radcliffe, 

(b) NOfl.O#eial •. 

4. Sir Abdul Halim Ghaznavi, M.L.A. (Central), 
Ii. Mr. K. C. Neoln'. M.L.A. (Central), 
Ii. Khan Bahadur Mian Ghulam Kl\dir Mohd. Bhahb&n, 
7. The Honourable Mr. A. Z. M. Rezai Karim, 
8. Sir R. K. Shanmukham Chetty, K.C.I.E. 

J.P., II.L.A. (CentraI")-, 

POLIar COIOllTI'llB No. 5-AORICUl.ll"UB., ~  AJm lI'ZSJDBIa, 
(a) State.' Re1-rue"tatille3. 

1. Mr. M. J. Naraeimhan, 
I. Sir T. Vjiavara .. havachariar, K.B.E., 
3. Mr. K. B. Burtlinhji. 

~ (bl NOflO,,"cial •. 
1. The President, Alsociated Chambers of Commerce 
t. The re~ir ., Fedel'lltipn of Indian C m~r  ~  r,ommerce 
3. Rir Rwet.Achnl.nat,i RJlmakri.hnl\ Ranga Row Bahadur Vant' 
4. The Honourable· Mr. Hoyain Im&m ' 
5. Sir Frederick Jamal, V.L.A., ' 
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~. Sir Chl1nilal B. Mehta, 
7. Khan Bahadur M .. A. Momin, C.I.E., 

11. Mr. F. I. Rahimtoola, C.I.E., 
9. Mr. P. N. Singh ~, 

10. Mr. Roger Thomas, C.I.E., J.P., 
11. Sirdar Bahadur Sir Datar Singh, 

l-t 12. Dr. L. C. Jain, D.Se. (Econ.) (Lond.), 
13. Chowdhery Mukhtar Singh, 
14. Sir Manilal Nanavati, 
15. Prof. J. N. Mukherji,C.B.E., 
16. Dr. Sam Higginbotham, 
17. Sardar Vivek Singh Majithia, 
18. Mr. B. Ramachandra. Reddi, C.B.E., 
19. Sri Rao Bahadur N. R. Samiappa Mudaliar, M.L.C., 
20. Sri Rao Bahadur R. V'. Ramaaundaram Pillai. B.A., 
21. Dr. A. Krishnaswami, M.A., Ph.D., 
22. Mr. R. L. Biswas. 
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1Ir. T. T. Krilhnamachari: May I ask the Honourable Member with regard 
to (a) whether it means'that the reports will not be available for Members of 
the Legislature? I 

The Honourable Sir Ardeahlr Dalal: They were not intended to be available 
to Members of the Legislature, but if the Members of the Legislature desire 
it, I would have no objection to laying them on the table of the House. 

111'. Lalcband Ifavalr&l: Copies could be placed in the Lihrary. 
Prof. If. G. Banga: Axe there any committees or sub-committees to plu 

for livestock improvement in this country, for agriculture and also for forestf;? 
The B,onourable Sir .Ardesh1r Dalal: Yes, Sir. 
Prof. If. G. Ranga: Have any steps been taken by Government to see that 

people actually engaged in raising flnd looking after livestock and engaged in 
agriculture, fisheries and cotta.ge industries have been taken into consideration? 

The Honourable Sir Ardeshlr Dalal: They will have adequate representation 
on the Committee. 

Prof. If. G. Ranga: Are Government satlsfied with the amount of represen-
tation they have giYel?- and the ldnd of representatives they have selected so 
far? 

The HonOlU.'able Sfr Ardelhlr ;Dalal: Yes, Sir. 
1Ir. Pr8B1dent (The Honourable Sir Abdur Rahim): Next question. 

RJlLATION9HIP BETWEEN CENTRAL AND PRoVINCIAL PLANNING AND DEVlI:LOPKmft 
DlI:PARTMENT9. 

282. -Mr. T. T. ltriIhnamacharf: Will the Honourable Membar for Plan-
ning and Development please state the relationship between his Department 
and similar Dep'artments that exist in the Provinces? 

The Honourable Sir Ardeshir Dalal: I invite the Honourable Member'. 
attention to paragraph II of Part: I of the Second Report on Reconstruction 
Planning. 

The Departments in the Provinces prepare their own plans for subje.ct. 
within their responsibilities under the general guidance of the Centre. 'rhe 
plans will then be co-ordinated by the Centre subject to the agreement of 
tl:J.e Pro-vinces. 

Prof. N. G. Banga: Is there any committee to co-ordinate the efforts of the 
Central Government and the Provincial Governments in this mntter of plan-
ning? 

The Honourable Sir Ardeshir Dalal: No, Sir. 
Prof. If. G. Banga: Is it not necessary to establish a Co-ordinution com 

mittee so that it may he possible for the Honourahle Member to know what 
the Provinces are doing and for Provinces to know what the Centre is doing 
and also to co-ordinate the plans as they are being developed by the Province. 
as well as by the Centre? 

The Honourable Sir Ardeahlr Dalal: The centre is aware of what the Pro-
.mces are doing flnd the Provinces are aware of what the Centre iR doink. 
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Prof. N. G. :aa.nga: But what. effort", are beillg takell by the Government 

of India here to see that their p)tlJlS r,~ ill-jug developed in co-ordination with 
the Provincial Governments und tillit Provincial (J-overnlllellts are tluti.;fit;la 
with the development uf the Central GOyel'llmcllt's plan? 

The Honourable Sir Ardeshir Dalal: Thut is one of tlll' principal objects of 
~ i  Department. 

JIr. N. M. Joshi: May I ask if OOVP1'lIment is 1I.\\,lIre that some Provincial' 
Governments hllve already published plans for reconstruction and whether 
these plum; nre n purt 'of the co-ordinuted wbole or. that these partF; will be-
ro-ordinat.ed afterwards? 

The Honourable Sir A,deshlr Dalal: The Governnj.ent of Indio is nwure ~ 
ISOme Provinces have already published the first report of their plans. The 
co-ordination is to come at a later stage after reports from the various 1)1'0-
vinces are received. 

Babu B&ilnath BajoriA: Has the Governlllent of Beliga,l sturted It Planuing 
and Development Department? . 

The HonoUl'&ble Sir ArdeBhir Dalal: Yes, SilO. 
Babu B&ijnath Bajoria.: If! it working in co-ordiuutioll with the Centre? 
The Honourable Sir Ardelhlr Dalal: We have not yet recf'ived Any report 

from the Government of Bengal. ' 
RaLATIONSHll' BETWEEN CENTRAL AND PBOVINOIAL PLANNlloo"O AND DEVlI:LOI'MJllIT 

DEPARTMENTS. 
283. *JIr. T. T. Kriahnamachari: Will the Honourable e b ~r tor 

Planning and Development please st.'tte: 
(a) whether plAnning und development k i i i~~  for Ce:ltral Governme,nt 

and the Provincial Govemments have been demaJ'cated; and . 
(b) whether Provinces and Inclian States as such are represt!utl·d in ~ 

Committeei functioning under his Department? 
The Honourable Sir Ardeshir Dalal: (a) The Prodnces !\'ill prepare pla.ua 

for subjects within their own respom;ibilit.v but ill order to seeure a balanced 
econolllie development· of the whole countr." the Centre ",iII co-ordinate the 
]l\am;. 'fhe matter is one of agreement and mutual arljtistment with ProvineeN. 

(b) Provinces as such ~ have been represented 011 the Policy Committees, 
nertain State representAtives have been norninntecl to elleh of these Committees 
by H. R the Crown, Representative to speak not only for their own States bu' 
also for other Stateljl when so reqnireo hy them. 

JIr. T. T. ltriahnamacll&ri: 'Ma" 1 fisk the Honoumhle Member if he i. 
aware that Sir Shanmukham Chetty, a member of the Gelleral Policy Com-
mittee "tated at a meeting of the Reconst,rllction ('onmlitt,ea, Madras, that 
he waR not aware of the limits of int.erference bv the Centre in matters Pro-
vincial, since they were not, properly demarcated' and therefore he was lIot in 
a position to enlighten the MadroR ReCOllf'ltrllction Committee? 

'!'he Honourable Sir Ardelhtr Dalal: I am not aware of what Sir Shanmnkham 
Chetty said. . 

Mr. T. T. ][r1shnamachari: Will 'fhp HOllolll'8ble Member kindly' IlIRke 
enquiries? 

Kr. Hooaelnbhoy A. Lalllee: Mil\' I know from the Honourable Member 
whether the Indian States will place before the Central Government their 
schemeR of planning' 

The Honourable Sir Ardelhlr Dalal: MAny of the majnr Indian StateR are 
preparing their schemes of planning. 

Xr. Hooselnbhoy A. LAllee: Will they ~e them before the Central G09-
emment. We Ilre taking them into conOOence with regard to our plRns ond I 
want to know whether they will return the cOllrteRv. 

The Honourable Sir Ardeahlr Dalal: T cannot ~ k on hehalf of the IndillD 
Stat.es hut. as far as T 11m BWRrf'.' the St.ateR nre verv keen on co-operRt.ing 
with the Cf'ntre in the matter of in<lllstrial development. \ 

Babu B&iinath Bajorta: May T lnlOw whether the Honollmble Member i. 
awnl'f' t·hnt t.he officer palced in chorjlp. of Plnnning and Development in Bengal 
hR": tnlcen 'Ri':'\ m ~  'leave? 
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POSITION OF INSURED PROPERTY 

284. ·Dr. Sir Zia Uddin Ahmad; (a) Will the Honourable the Finann! 
~e ber . plea.se state the position of the property-movable and immovable-
Ulsured 10 ,d:fferent companies? . 

(b) Is it, n fac:t that these coulpanies are making an attempt to absohe· 
~em e e  from the payment of the damages M insured property? , 

!~ ~ ~ Was the Government r ~  on this question, and what was i ~ 
demmoD? . 

The Honourable Sir Jeremy Ralaman: (a), (b) and (c). If, as I presume, 
the HOl1oul'llble Member is referring to property covered by insurance, which 
was clalUugcd in the Bombay explosions, 1 would invite his attention to ihe 
Government of India Press Commnnique, dated the 30th Muy, 19114, outlining 
the scheme of r i ~  to' the victims of th.e Bombay explosion and to 
Section 14 of the Bomhny Explosion (Compensation) Ordinance, 1944, which 
is publiBlled in the.. Gazette of India Extraordinary, dated the 1st July, 1944. 

Mr. Manu Subedar: Mav I know from the Honourable Member whether 
~ e whose properties were insured have already received payment froln 

Government and from the insurtmce companies? 
The Honourable Sir Jeremy Raisman: Quite a number of claims ~e already 

been settled: that is my information. ' 
Mr. Badri Dutt Pande: Has ally compensation been paid so far or will ii 

be paid lifter the \':ar:' , ., . 
The Honoura.ble Sir Jeremy Ralsma.n: CompensatIOn 18 to be ·pmd befort 

the end of the war. It is hf1ing paid as and when. claims are examined· and 
settled. 

RADIO LICENCES AND RADIOS DlPORTED UNDER LEND-LEASE. 

286. ·Ilr. llaDu Subedar: (a) will the Honotlrahle Member £Or Informa-
tion and Broadcasting be pleased to st-ate the total number of .radio licences. 
in Indiu at the last available date? 

(b) How many radios have been imported into India under the Lend-
Lease from the United States of America? 

" (c) How many of them have been ::lold? 
(d) Is it a fact that these radios have come under the Lend-Lease, i.e., 

free of cost to the United Kingdom" but that full value is realiaed in Indi/\ 
for them and the money credited to the Government of the ~i e  Kingdom, .. 

(e) At \'urious stations in India what percentage of the total time that 
the radio is Qperating is devoted to war news, war reviews, relays, i ~  
relating to war from other countries, and generally to topics connected with 
the war? 
~ (f) What is the increase in the expenditure of the 'All-India Radio per 

year since the beginning of ~ war? . 
The Honourable Dew&D Bahadur Sir A. Ramaswami Illldaliar: (a) 'rhe 

number of radio reeeiwr liC'ences in British India on BOth September, Hl44 WBf 

1,89,945. 
(b) 4,0,917. 
(c) 27,701 sets have beel! sold through !lommercial channels. 
(d) All the sets were sent origirrul1y on I.ease-Lend hut e e ~  wa" 

withdrnwn in regard to all sets sold to the trade. These were 011 cnsh reim-
bursible basis i.e., dollars have to be paid to the U.S.A. Government for 
27,701 sets. The reference to the Government of U.K. does no' nrise. It is· 
the standing practice to realise the rupee cost of all r i ~  received on LeaBe-
Lend which are issued to the Publio or to B Commercial Department of Govern-
ment. 

(e) The required information is bt·ing collected 'and will be 1ai(1 on the table 
of the HOtlRe in due course. 

(f) A statement giving the required information is laid on the tRhle of the-
House. . • 
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,.1oHMMI .Mvtftg 1M incrt(U. i" upend"'U'" oJ AU·Ind",· Radio 8ince .he Iw.ginning oj .he tIIGf'. 

InCJ'68116 
Year Expenditure over pre-

vious year 
Ra. Ra. 

·~. 26,46,700 
194.0.'1. 30,24,000 4,77,300 
19f1.'2. 33,40,900 3,16,900 
19f2·43. • . • . 38,56,800 6,14,900 
1943·" (Revisedt Estimates) . . . . . 47,86,000 9,30,200 

t Aotuals not. yet. available. 
Kr. llaalU Subedar: After the rupee part is realised from the Departmtlntll, 

who receive these goods, how is the rupee part converted into dollars for 
payment to the United States)of America? 

The lloDour&ble Dewan Bahadur Sir A. Ra.m.aswami Kudaliar: That i. 
through the Reserve Bank of India. . 

Kr. Jlanu Subedar: From what source were the private bills paid to India 
for goods sold by us to the U.S.A.? I was told that all these dollars go to 
the pool. I want to know whether Indian requirements for these paymeuts 
are made out of the pool? 

The Honourable Dewan Bahadur .sir A. Ramaswami lIudal1&r: They are 
made out of the pool. 

Kr. T. S. AvinasbtJIngam Ohettta.r: What profits are fixed on these radiol 
when they are sold by private agencies? 

The Honourable Dewan Bahadur Sir A. Ramaswami lIudaliar: That is fixed 
by the' Industries and Civil ·Supplies Department under the provisions of the 
Anti.Profiteering and Anti.Hoarding Ordinance. . 

EQUIPMENT IMPORTED FOR THE ALL·I'NDIA RADIO 
288. ·Kr. Jlanu Subedar: (a) Will the Honourable Member for Informa· 

tion and Broadcasting be pleased to state what additional equipment hall 
been imported for the All· India Radio since the beginning of the war? 

(b) Fr"l1l which country was it imported, and what was the price paid' 
(c) In how many languages is the All·India Radio now operating? 
(d) How many of them are non.Indian and foreign languages, Il.nd which 

art' they? 
The Honourable Dewan Bahadur Sir A. Ramaswaml lIudaliar: (a) and (b). 

A statement giving the required information ill laid on the tahle of the House. 
(e) and (a). I would invite the attEV1tion of the Honourable Member to 

the "Indian Listener" copies of which are available in the Library of the 
Legislature. 

m.mem 87aotoinq the equipment imported for AU·India Radio 8inu'M begt"",i"fl 
of the war, tM country from w'hiM imported aM 'he C08' of the equipme"'. 

D8tiill of the equipment COuntry from whioh CO&t.of the equipmeat 

!'ran.maittef' eqmpmml 
1 100 k. w. shortwave 
1 10 k. w. medium' wave 

1"""1 IIk.w. OJ 

lfItIdto equi""."., 
" 1Iets. • JI,-lroneow -rxwe f'IJl'1I 

for variOUI stations 
Radio. 

importPd (roundly) 

United Kingdom . 
U.S.A. . 
United Kingdom 

U. S.A. 

of AD·In4ia U. 8. A. 

RII. 
9,89,000 
1,64,000 
1,19,000 

1,110,000 

1,411,&00 

(fnclucUng stores W'o" 
Ra. 811,000 imponed 
under Leue(Lfm4 
terms). 

Jlr. lIanu Subedar: With regard to part (d), vis., broadoasting in foreign 
languages, may I know whether this is considered as part of the war e r ~ 

The Honourable Dewan Bahadur Sir A. ltamaswami lIudallar: Yes, Sir. 
Kr. lIanu SUbedar: May I know, in that ease, w.hether India gets any credit 

from the Allied Nations with regard to the money spent in this manner? 
The Honourable Dewan Bahadur Sir .A.. BImu'nml Kudallar: India is ill 

the war and it is pEWt of its war effort. \ 
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EMPIRE DOLLAR POOL 

619 

Finance Member 
and under whose 

28'1. *JIr. K. S. Gupta: (a) Will the Honourable the 
please state when the Empire Dollar Pool was formed, 
auspices? 

(b) If it has been formed. what is the constitution? Are the Govern-
ment of India consulted before its formation? Ii not, why not? 

(c) Are the Government of India in a position to give authentic informa-
tion regarding the credits in the Empire Dollar Pool and allocation therefrom 
nlade to India so far? 

Cd) Is it a fact that Indi:J.'s dollar credits have been credited to the Em-
pire Dollar Pool? 

, (e) Why has no information as to the manner in which these dollars have 
been utilized not been made available in this country? Would tl1e Govern-
Dlent of Il;dia see- to the pUblication of the information at an early· date ,to 
allay public suspicion? 

(f) Is it not a fact that the suggestion of the Indian Delegation to secure 
convertability of at least Ii portion of India's Sterling balances into Inter-
national currency in the transition period was turned down at ~ Bretton 
Woods Conference? 

(g) Do the Government of India realize even now the urgent need of inde-
pendent dollar resources of her own for ~r post-war development? 

(h) Do the Government of India propose to secure the dissolution of th. 
Empire Dollar Pool and allocation of dollal'S to India on a p1'O NtG basis? 

(i) What percentage is now being credited ~ dollars in favour of this 
country, and how much dollar balances have accumulated? 

(j) . ~ the Government of India prepared to make arrangements for .11 
the dollars accruing to India's credit out of her favourable trade balancea OJ' 
out of the expenses and purchases of the American Army in India which 
should forthwith be put in a separate account and made available to +;biR 
country till the allocations from the Empire Dollar Pool are complete? 

The Honourable Sir Jeremy BatsmaD.: (a) 'l'he arrangement to pool foreign 
exchange resources of countries of the British Empire in the event of war Will 
made in London in 1939 on a suggestion by H.M.G. and tlifl Bank of England. 

(b) Under the pooling arrangement H.M.G. was given contllel of all foreign 
exohange resources of the sterling area. Members agreed to iDm-oduoe parallel 
systems of exchange control and in return they were entitled to obtain their 
foreign exchange requirementB from the Bank of England. The answer to tbA 
2nd part of the question iR in the nffirmat,ive. 

(c) No. 
(d), Yes. 
(e) I have already explnined previously and aiso stated recently in reply to 

Mr. Neogy's question No. 27 of Brd November, 1944. that the dollars in the 
Common Empire Pool are used for meeting the essential import requirement. 
of the flterling area countries. Further information cannot be given without 
detriment to the public interest. 

(f) e ~ 

(g) I would invite the attention of the Honourable Member to para. 52 of 
my Budget speec11 for 1944·4li. 

, (h) Rnd (j). The prosecution of the C~mm  war effort renders necessary the 
eontinuance of the' present arrangements. 

(i) The Hon'ourable Member presumably refers to the arrangement mention-
ed in para. 52 of my Budget. speech. T regret I am not in a position to give any 
further information. 

JIr. Kanu Subedar: Mav T know from the Honourable Member whether the 
essential reQui.rements for "which thill dollar pool is used, 6S the Honourn.hJe 
Member said. relRtesnot only to munitionB and war materials. but alllO to thE' 
requirements of 'the' civilian population of the sterling RfE-AA 1 
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. 'l'J1E1 ~ b  Sir Jeremy . i m~  They refer largely to the first ittlm. 
b.UL Liley u1so 1ll.c1ude the latter categol'ws, hectmse unless the civilian popula-
Wall call be lllumtulIled in Ii. sutistuctol',Y Illunuer Illunitions production, etc., 
caunoL go on. 

Mr. JI&IlU Subedar: May I usk why the dullar requirements of the civilian 
population _ of liidia are being stintE'd and why dollar exchange is not given to. 
privaw r i~  when they ask for it, even ill u. reusonable measure? 

The Honoura.ble Sir Jeremy Raisman: This is a question as to what is reguI'ded 
liS ·reli.soQable. ~ e of the objects which my Honourable friend mentioned 
Iibe other day art' not objects which can be given a high priority in war time 
but the requirelllentR of the civiliun population of IndIa Ilre entitled to conai-
deration in this matter just as much us the requirements of other civil popula-
tions. ' 

Kr. Manu Subeda.r: Will the Honourable Member promise to consider that 
there are numerous factories, industrialists and those who lIre producing essen-
tial goods in this country who are in need of some essential . parts, some' 
lubricants, replacements or equipment? Wi\l my HOl1ourable fiiend promise 
to look into these numerous appliestions which have been rejectedl' 

The Honourable Sir Jeremy Raisman: If these requirements are for pur-
poses which are essential &t the present time I consider that they should be-
given reasonable pri6rity hut it depends ent.irely on the competing claims. 

lIr. lIlanu fJubed&r: Is the Honourable Memher awnre that there is .m. 
apprehension in bltsiness quarters that. Gove!'nment is trying to divert the 
demand ior ~  from the U.S.A. into the United Kingdom and that they 
are discouraging pepple from taking their essent.ial requiremel?-ts from t,he 
U.S.A. and one of the methods of such discouragement ill the refusal to give· 
dolll\r exchange? 

The Honourable Sir Jeremy RalsmlLn: That is not the correct way of stating 
the position. The fact of the matt.er is that the supplies of dollars are inade-
quate for the demands which might be plnced on the U.S.A. and the only 
cure for that situation is to ration the supply of dollars and to divert demands.· 
which cannot he RAtisfied frotlJ America to other sources of supply. 

Mr. Manu Subedar: Thnt might be the case with the United Kingdom: bu1, 
is it not a fact that Indin, if her OWn share of export ,~  considered, har; got 
more than enough, 'lind that in sI-lite of the fact that we export so much ~~ . 
the U.S.A. we are not gh'en thH henefit of these dollars? 

The Honouratile Sir Jeremy Raisman: The developments of the war may 
throw up an ~ r  accretion of dollars in one ot' other part of the empire rtt 
different times. 

Mr.lIIanu: Subedar: V:e want, our own dollars. 
The Honourable Sir Jeremy RalIman: They may be ybur own dollars, but 

the position is they ariRe pllrtly from the fact, for instllnce, that the whole of 
the productiye population of Britain is engaged on producing munitions of war 
Imd ('annat he engaged on activities which wonld result in the earning of dollars; 
but those munitions of WRr are Rlso uRed on Tpdia's behalf. The only way in 
which all these factors CRn hI' taken into account is by treating the whole BI'I 
0l1P, unit. It is. tnJe that, at the present time there is on halance an accretion 
of dollars to India: but it wOl11rl not be possible to carryon the war if factorR 
of that kind were to be ~i e  predominating influence. ¥ 

Mr. T. S. AvinashUingam Chettla.r: With reference to part (f) of the qntl!-
tion, the Honourable Member referred us to his last Budget speech. May I 
know how he ('ould nnticipate the decisions of the Bretton Woods Conferellct. 
which was he1d later, in his Budget speech which was given much earlier? 

The Honourable Sir Jeremy Raislll8lD: The reply to part (f) was "Yes". 
. Mr. T. S. AvinaahUing_m Chet,tiar: With reference to part (i) of the quell-

tioD, the HonoUl'Rble Memher promised in his Budgtlt speech that they will 
tIIet apart a dollar pool for India: may T know if it is coming about,? , 

The Honourable Sir -Jeremy Raisman: All T stated the othe;- dqy, that is 
already being carried out. 
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Xr. ~r i .e  (1'he Honourable Sir Abdur. Hahim): Next question. 
Prof. N. G. Ranga.: \Yill UllY steps he tal,ell to set) at least before the nen 

Budget is introduced, that Home action will be taken. . 
Mr. President. (TLe Honollrable Sir Abuur Rahim): Next question. 

REl'RE13ENTATWN re INDO-BRITISH FINANCIAL SETTLEMEI-IT. 

288. "'Mr. X: S. Gupta: (u) Will th(;) Hononrable the Finance ;m~ b r  
please state whether there is any representation or communicatioD, to the· 
Government of India by the Indian Chamber of Commerce on the Indo-, 
British Financial Settlement regarding allocation' of military defence ex-
penditure :t8 between His Majesty's Government and i .~ 

(b) Is it not a fact that the following observation has been made by the, 
Indian Chumber of Commerce "When the poverty of the people, their low 
standard of living and their extremely limited general taxable capacity are-
taken ink accoWlt Illdia has been made to pay towards the cost of war out 
of all proportion to her ability and her actual sacrifices have to be calculated" 
in terms of sCt/rcity, privation and suffering of the people"? 

(c) What have tIle Goycrnment of India to sav about the facts stated 
therein? • 

(d) Are the Govenll1lent of India aware that the Indian public has (lll 
along been disHatisfied with the Indo·British Financial Settlement, linn that 
they expreRs their strong ~e e of resentment at the efforts 'that are still 
, .i ~  to be made by responsible people in the United Kinp:dom to mini-

mise India's financia1 contribution to the war and to urge enhancement of' 
the bllrde:1 imposed upon her? ' 

(e) What have the Government of India done to resist the attempts ~ · 
arp being made to increaRe the incidence of defence expendihire on India? 

(f) Is it not desirable to have a rigid distinction between a measure for-
10cl\1 defence of India and one £01' imperial defence? 

(g) Is it not a fact that India has made a substantial contribution to the 
common W81 effort through reciprocal aid under, lease-lend to the UDltecJ' 
States of America? 

(h) What is the present position of India with regard to lease-lend question?' 
(i) Is tbere any i ~ i  benefit received by India as u result of lease-

ltmd suppliee: from the United States of America? If so, what is the total 
benefit derived by India in the years 1942 and 1945 or as n whole up-to-date7"' 

(j) Do Government propos€: to see that India should be made responl1lible 
OYJly for such portion of the American expenditure in India as is directly in-
curreq. for India's legitimate defence, and that it should not exceed the value' 
of such lease-lend aid as is actually received by India for her own defence 
,purposes? ' 

(k) Are the Government of India prepared to make an authoritative a8-' 
clar"tion on this subject? If not, why not? 

The Honourable Sir Jeremy Ralamo: (8) and (b). Ye8. 
(c) The observlltion stated R point of view. . 
(d) The Government of India arE' AWAre that n section of t.he public hal' 

given e~ re i  to the views mentioned. 
(e) I would refer the Ffonourahle Member to my last Budget speech. 
(f) I would refer 'the, Honourable Memher to my Budget ",peeches and the-

Reports of the Public Acconnts Commit.tef' for an RccOlmt of the. manner in 
~ i  me~ re!; for the locnl defence of India (Ire determined. ' 

(g) Yes. 
(h) and (i). T1;Je r ~i i  is indicated in my ..~ Budget speech. 
(j) nnd (k). The !;cope of Reciprocal Aid given by the' Government of lDdia 

WllS indicated in my la!;t Budget speech. Reciprocal Aid to the Hnited St·au,8 
Government haR not RO fAr exceedf'd the vnllle of Lease-Lend benefits received' 
by IndiA for her own mr ~e . Should thi!'! hRTlpen the policy of the Govern-· 
ment of India would hnve to be Rgain considered. 
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, IIr. Kanu Subedar: Is it a fact that the (}overnment of India have e r~

ed from the ceiling obligation of India in the matter of military expenditure, 
both in the matter of army and navy fmd aircraft, and that India is now 
burdened with a much larger share of the costlil? 

The Honou.rable Sir ~erem  R&1sm.an: It is not a fact that the Government 
.of India have so departed: there was no 'ceiling arrangement. 

JIr. Manu Subeda.r: Under the Chatfield scheme there "'-'as a ceiling 
. arrangement. , 

The Honourable Sir Jeremy Raism&n: I am afraid I do not understand to 
what the Honourable Member is referring. The Government of India have 

- not departed from the principles of the settlement. 

'PAUOITY OF MUSLIM OFFIOERS IN THE OFFICE OF THE DEPUTY AOOOUNTANT 
GENERAL, POSTS AND ~ . , DELHI 

tU9. ·Seth Yuaul Abdoola Ba.roon.:. (a) Will the Honourable 'he Flnanee 
Member be pleased to state whether it is a fact that there is' no Muslim offi-

·car in the .Office of the Deputy Accountant General of Posts and Telegraphs, 
Delhi? 

(b) Is it a fact that four Subordinate Accounts Service passed clerkl 
-were brought to work in the above office from Madras? 

(c) Do Government propose to replace these Madrasis by Muslim officers? 
(d) Are Government servants of the above office provided with free quar-

'iers outside Delhi and Simla? 
The Hcmourable Sir Jerem"l :B.alsman: (a) and (b). The attention of the 

Honourable Member is invited to the replies given by me on the 3rd November, 
1944, to part (c). of his starred question No. 80 and part (b) of his starred 

-question No. 81. • 
(c) No. The attention of the Honourable Member is invited to the answr,r 

given by me to part (d) of his starred quest.ion No. 80 on the 3rd November. 
1944. 

(d) As no portion of the office of the Deputy Accountant General, Posts 
'and Telegraphs, Delhi. is located outside Delhi. this question does not arise. 

REST AND REOREATION AND WAR ALLOWANOES 
t290. ·Seth Yusul Abdoola Ha.roon: (a) Will the Honourable Vie 

7inance Member please state if it is 1\ fact that the Government of India 
-bad 8anotioned the grant of travelling allowance up to a maximum of 
Bs. 300 to Government servants not enjoying the' Dearness Allowance? 

(b) Is it a fact that the Government of India have now sanctioned war 
'allowance equal to 10 per cent. of pay to officers drawing pay up to Rs. 1,000 
with marginai adjustment up to Rs. 1.loo? 

(C') Will the above travelling allowance also be paid to all the officers 
now in receipt of the war allowance? If so, do Government propose to [,X-

tend this concession to the entire non-gazetted clerical staff in Audit !.lnd 
Accounts Offices in India WJlO are also paid 10 per cent. war allowance from 

·the 1st July, 1944? If not. why not? 
The Honourable Slr Jeremy Ralaman: (a), (b) and (c). The attention of the 

Honourable Member is invited to t.he reply ~i e  by me to parts (e}, (f) anrl 
.(g) of his starred question No. 176 On 8th November, 1944. 
'DBSIBABILlTY OF INCREASING DEARNESS ALLOWANCE FOR STAFF OF AUDIT .om 

AOOOUNT OFFIOES 
t!91. ·Seth YusUf Abdoola Baroon: (a) Will the Honourable the Finanee 

Member olease state if it is 8 fact thut in all Audit and Accounts Offices in 
India there is more than half temporary staff .and that the permanent staff 
"has to discharge more duties and responsibilities on this score? 

(b) Do Government propose to afford more generous and immediate 
ftlief to the poverty-strioken permanent staff in Audit and Accopnts Omeea 

t ADaWer to t.hia qU"ltion lald on the table, the questioner being absent. 
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ill the shape of more Dearness Allowance or in revising the eDs.in" scale", 
of pay? If Hot, why not? 

'!'he Honourable Sir Jeremy Raism&n: (a) and (b). The attention of the 
Honourable Member is invited to the reply given by me today to parts (c) and 
(d) of his starred question No. 267. • 

REFUSALS OF LEAVE IN AUDIT AND ACCOUNT OFFICES • 
t.. ·Set.h Y1lIuf AbclOOla Baroon: Will ~e Honourable the Finance Kem.-

ber please state if it is a fact that in Audit and Accounts Offices men have ,"0 
wait long for the grant of leave- on average pay for want of a leave reserve? 

(b) Ii the answer to (a) abo.ve is in affirmative, whal arrangements do-
Government propose to make for it? 

(c) Is it a fact that the scales of P!lY in Audit and Accounts Offices 111'&' 
most low and inadequale than those in vogue in Imperial and Provincilll 
Secretariats? , 

(d) If the answer to (c) above is in affirmative, what do Government pro-· 
pose to do in the matter of revising their scales? 

The Honourable Sir Jeremy Ralsman: (a) to (d). The attention of the Hon-
ourable Member is invited to the replies given by me today to part ,a) of his. 
starred question No. 269 and parts (d) and (e) of his starred question No. 271. 

DF.'l'ENTION OF MR. MADHO SBRll'.A.D GODALE 

293 .• 111'. N. 1[. Joshi: Will the llonourable the Home Member be pleased. 
~.~  . 

(a) whether Mr. Madho Shripad Gokhale we,s arrested on the 26th March., 
1944, under the Defence of India Rules under orders of the Government of. 
India; 

(b) whether his eBse has been examined by the Government of India with, 
• view to his release, and, if so, what the result is; 

(c) whether Mr. Gokhale has been denied interview with his relative. for 
important personal business; 

(d) whether the Government of India was informed by one of his re i e~, 
that his insurance policy could not be revived unless a medical certificate from 
the Oriental Company's doctor could be produced; 

(e) whether the (':rOvemment of India had refused to allow the Insurance' 
Company's doctor to examine Mr. Gokhale. and, if so, whether the Govern-
ment of India would be responsible for compensating the' Company for the 10"'" 
which will be caused on account of' such a refusal; and 

(f) whether the Government of India propose to reconsider this question? 
'!'he Honourable Sir ~ i  Kudle: (a) He was detained by order of the-

Central Provinces Government on the date mentioned and subsequently by the-
Central Government. ' 

(b) to (f), For security reasons certain special restrictions had \0 be im-
posed in this case. I myself kept in close touch with it throughout and 8a 800n-
as I was satisfied that these restrictions could be removed they were removed' 
and Mr. Gokhale released. 

Kr. :N. X. loab1: May Lthank the Honourable Member for this one act 
of justice which his Department has promptly done? 

JIr. Govl.nd V. Deahmukh: May I know if this was due fo a change in 
policy towards the detenues and if so will it be followed up towards other 
detenues1 

The Honourable Sir bncla l[u418: No. 

NAMBS OF WEEK DAYS CHANGED BY AWCJ%. 

294. *Jlr. Lalchand Navalra1: ~ Will the ~r b e Member for Inform. 
ation and Broadcasting be ~ e ! e  to say whether he ,knows that the tortnigh t; ,v' 
itWIU edited by his Department has now changed the names of the days of the 
week to Urdu words, such as "Peer" for "Sumwar", "Jurtlma Rat" frr 

t Answer to this question' laid on the table, the questioner being abs.nt. 
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"Vrispat" and "Haftah" for ~ i  If so, why have these nameil bet'u 
adopted ,llstead of those COlllIllOllly in usc alld ur,e understood by both Hindus 
and .M uhammada.ns? . 

(b) Are the words "})ee1''' and "Huitah" Urdu 01' Hindi or Persian warda, 
,.and have they ever been used for "Sumwar" and "Sanicnar" ..by Hindus? 

(c) What is the policy of Ule Infonnation and Broadcasting Department 
for the lelection of words to be used for broadcasting? . 

(d) Is it a fact that to remove the controversy regarding Urdu and Hindi 
ihe Honourable Member sometimes stated On the floor of the House that ,mh 
Hindustani words which nre understood by boH) Hindus and Muslims, would 
;be used? 

(e) Who is the editor of this Au,,",? .What is his other position in the 
Department? Under whose instructions has he llsed the aforesaid words? 

(f) Do Government propose to change these words to the original words in 
use or to such words which could be understood eqnafly by both Hindus .lad 
Muslims? If not, why not? 

The Honourable Dewan Bahadur Sir A. Rama8W&mi. Mudalia.r: (a) No. Theses 
words WAre always used hI the Awa, which is an Urdu journal; Hindi equiT&1-
lent.!; IlrE' u!;eo in Sara.ng which is a Hindi journal. . 

(b) For the origin of these words, the Honourable'Member should refer k 
-an Etymological dictionary. They are used by many Hindus. 

(c) and (d). The attention of the Honourable Member is invit'ed to the reply 
given by me on the 8th November to Mr. Govind ' V. Deshmukh's Stl1rred 

.question No. 170. 
(a) Awaz is edited' by Mr. Ghulam AhhaR, who holds the post of Sub-Editor 

in the office of the' Eelit.or, Indian [iHtell('r. The offiee of the Indian Listener 
produces all the three maga:>:ines: Indian Listener, Awa. and Sarang. Th,' 

'latter part of the question does not arise, 
(f) No. This is not neC'es!'nry in vicw of the reply to pllrt (n) of' the 

·question. 
Xr. Lalchand Ifavakal: Mav I know if the Honourable Member has ew.r 

beard the word "Peer" used for Monday? 
The Honourable Dewan Ba.hadur Sir A. R&maIwami Kudal1ar: Yes; It i • 

..... ery extensively used in that part of the country ~r m which I come. 
Mr. Preli4ent (The Honourable Sir Abdur Rahim): Next question, 
Mr. Lalchand Ifa;valrai: Is it the policy of the Govemment .... 
Mr. President (The Honourable Sir Abdur Uahim): Next questign. 

MODlFIOATlO!'l OF ~~  FINANOIAL SETTLEMENT 

295. *)[1'. llanu Subeclar: (a) Does the Honourable the Fina.nce MembM' 
·.propose to give particulars to t,his House of the aF!Teement regarding the appor-
·tionment of Defence expendjture incurred by India between the Government 
-of India and His Majesty's Government? . 

(b) Has there been any change in this agreement since these terms were 
·given in 1941? 

(e) When did the British Government press for its revision? 
(d) Did the Govetnment of India at any time put forward a ceiling f\gurr 

I for Defence eXpeqditure to be borne by India and the entire balance to l,CI 

tborne by the United Kingdom? 
(e) Wa!; such a representation received by the Government of India from 

any puhlic body? I 

(f) Are Government aware that f\ much 1Il1'r:p.r !'lhlue than India should b~  
ie heing thrown on the Indian revenues Rnd the efisting burden of Defene ... 

. expenditure if! heyond the capacit.y of this C'ountrv? . 
(f!) What is the total Defence expenditnre of Tndia in t.he year 194ft-44' 
(h) .Is it not R fAct thll.t it he.s exceeded the estimate as given in the Budget 

-speech by the Finance Member? 
(i) III IIdtlition toO these chargeA being horne bT the TndiBl1 re e e~. ill it nnt 

... fact ~  enOnn0t18 "mcl11nt of mat.eri"l11 Are' rm,.,. ~  nt . "o'l'tl'ol1p" nr;,. .... 
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jor the er ~e  of the United Kingdom for which the latter does ~ pro-
'pose to make immediate or definite and certain payment? 

(j) What do Government proposl:\ to do for safeguarding India's trut' 
lnterest!';? 

, The B.cmourable Sir Jeremy Ralsma.n: (a) I would refer ~b.e Honourable 
Member to my Budget speech for 1940-41. 

(b) No. 
(c) The Honourable- Member-'s attention is invited to my Budget speech 

for 1943-44. 
(d) No. 
(e) Yes. 
(f) The answer to this, in so far as it is not a request for an expression (If 

.opinion, is in the negative. 
(g) The revised estimates for 1943-44 provide for a sum of RR. 300'94 Cr0r8S 

to be borne by lndil\ as her r~ of the defence expenditure. 
, (h} Yes. 

(i) While His Majesty's Government themselves make purchases of certain 
items in India, certain other items are purehased by the Government of India 
-on aC,count of His Majesty's Government at the best prices that call be secured. 
For the latter class ,of purchases His Majesty's Government, afford sterling 
-credits to India. . 

(j) Government are continually doing all in their power to safeguard India's 
true interests. 

Mr. Manu Subedar: What was the share of the United Kingdom? India's 
share was 'nentioned is 844 'zrol'el!; whut is the ,United Kingdom's share of war 
()xpenditnre incurred in India in the year 1943·44? \ 

The Honourable Sir Jeremy Raisman: I am afraid I have not' got tha.t i~· 
me; but I mURt point out that most of the questions are directly answered in 
the Budget speech in some detail. . 

Mr. lI(a.nu Subedar: Mny I know why Government have departed from :he 
"Salutary practice And from the point which was repreflent,ed by so many S810-
~i i  and the, public of India that there should be limitation on the cost 
·of the war, which India enn bear, nnd that the whole of the rest Ihould b~ 
borne bv the Pnited Kingdom? • ." J 

The Honourable Sir Jeremy Raisman: ~  is a. large question, but in my 
.opinion it is not possible to plnce R ceiling in terms of rupees on the amount of 
any country's wnr effort. 

Mr, )(anu Subedar: MIlY I know why the Government of India agret!d to 
the expenditure of n!';. 80 crore.s on aerodromes whir.h nobody is ulling nod 
'nobody will use nnd which the tAxpayers of' this country cannot bear? 

T!e. HocoUl'able Sir Jeremy Ra.ism&n: I am not aware of aerodromes which 
nobod.v hAS \IRed and nobody will UEle. 

Xr. :MaDu Subedar: WA!; Rfl. 80 crores spent on aerodromes or not? 
Mr. President (The Honourable Sir Abdur Rahim): The Honourable emb~r 

is nrguinr,. Next question. ' 
THE ~  KINGDOM COMMRCJAL CORPORATION. 

296. -Mr. Ka.nu Subed&r: Will the Honourable the Fina"nce Member pleue 
oBtate whether the U.K.C.C. is a. company registered in the United Kingdom. 

, -or is it working under a Rpecinl charter? 
(b) Is it a ~  thnt the U.K:C.C. is m ~i  very large profits by sale to 

India and by purchase from IndIa and sale mother rnarkets? 
(c) Is it' R fAct thAt thev ·hAVP. rpfu!'lpd to disclose their operations to thE' 

Government of IndiA from time to time? 
(d) Sinc!' when hns th4 U.K.('..C. operAted in India Rnd on snch opera.tion" 

\"hnt, Attpmpt ,hAS the 'F';"nnee Depnrt,ment mAde. to r~ ~ r ,inMm.e-tax \lJ'1 

their profits. os in the profit of every Ol1e else who IS operntmg In Indlll,? 
(e) Ts not the Aetwitv of the U.K.C.C. coming under tIle Goyemment 

'Trnding Taxation. Act. Hl2M 
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(f) Why has the Finance Department been slack in the matter of recovering 

income-tax from the U .K.C.C.? 
The Honourable Sir Jeremy ltaism&n: (a) The United Kingdom Commercial 

Corporation is a Company registered in the United Kingdom under ihe Uniie.d. 
Kingdom Companies Act, 1929. . 

(b) No. The Government of India understand that this is not true of the-
Corporation's activities as a whole. 

(c) No. The transactions of the U.K.C.C. are repotted to the Governmelli 
of India every month. ' 

(d) The U .K-C.C. has teen operating in India since 1941. As regards ~  .. 
latter part of the question, *e Income-Tax Department have, as in other 
cases, started assessment proceedings. " 

(e) ~ . 
(f) There h8S been no slackness. Time h8S had to be allowed for the pre-

paration of detailed figures. ' 
Sir Vithal N. Ohandavarw: In view of the misgivings created in the public 

mind by the activities of the U.K.C.C., will the Honoura.ble Member secure a 
copy of the articles of association of the U.K.C.C. and lay it on the table of 
the House? 

The Honourable Sir Jeremy BatSDULD.: That really is a question for 'my 
Honourable colleague the Commerce Member. ' 

.(b) WRITTEN ANSWERS 
SALE OF SOUTH AFRIOAN GOLD IN INDIA 

297. ·1Ir. M;8IIlu Subedar: (a) Will the Honourable the Finance Member 
please state if it is a fact that the Reserve Bank is acting as an agent tnr 
the South Africl\n Government for the sale of gold ill India?· If not, on whose 
behalf is this gold being sold? 

(b) With regard to profits ~ e on the sale of gold in this country, what. 
attempt has been mude by the Finance Department to recover the income-tax, 
ihereon? 

, (c) Is this· not a trading transaction within the scope of the Government 
Trading Taxation Act, 1926? 

(d) What commission is charged by the Reserve . Bank on this operatiou.?' 
(e) Have the Government of India asked for a share of the profits? If ~ 

why not? 
(f) In any Cllse, are all profits earned in Indio. liable to tax? 
(g) Why are these particular profits allowed to escape? 
The Honourable Sir Jeremy Raismm: (0.) The answer to the first part is in 

the negative. , For the 2nd part I would refer the Honourable Member ~ my 
reply to question No. 272 asked by Mr. K. S. Gupta today. 

(b), (c) and (e), (f) and (g). I would invite the Honourable Member's atten-
tion to the reply I gave to Mr. T. T. Krishnamnchari's starred question 
No. 191 on the. 8th November 1944. 

(d) The information is not available. 
ORDINANCE No. 45 OF 1944 

298. ·1Ir. ][ann Subedar: (a) Is the Honourable the Fina.nce Member 
aware of great dissatisfaction with regard to Ordinance No. 45 of 1944 to remove-
doubts as to the validity of certain notices under the Indian Income-tax Act. 
01. 1922 and Excess Profits Tax of 1940? 

(b) Is he' aware that this Ordinance seeks to give retrospective effect? 
(c) Is it the intention of the Government to bring a Bill in this Hou.;p 

in substitution of this law? 
(d) Could it be said that the purpose for which this Ordinance was passed, 

is a legitimate purpose connected with the war? 
(e) Are Government aware that by this Ordinance elementary. rights of' 

taxpaYArs as provided in laws passed by this House, halle beetl wiped out? 
(f) What is the period during which this Ordinance will be in operation ~  

what do government 'propose when thu t, period expires ~ 
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(g) Will .Government i ~. an assurance that before these provISIOns expire 
.anU if Government want these provisions to continue, they would bring a Bill 
in this House and riot renew the Ordinance? . 
The Honourable Sir'Jeremy Baisnan: (a) 'No. 
(b) I am aware t,hat tho Ordinance seeks to validate ~i e  issued, before 

the commencement of the Ordinance.-
(c) No. The relevant forms of 'noticfls under the Income-tax and Excess 

Profits. Tax Acts have been amended and those that are now being issued are 
In' accordance with the law as lately interpreted by the Bombay High Court. 
_In point of .fact therefore the Ordinance is operative only in respect of Dorces 
already issued. It is therefore not necessury to ,enact any fresh legislation. 
(d) The ordinance does not purport to be a war measure and, if the Honour· 

able Member intends to suggest tha,t the Ordinance'lllaking power is no. 
~i b e save for a purpose connected with the war, be is mistaken. 
(e) No. 
(f) There is no limit to the period fur which the Ordinance is valid. \fht> 

latter part of the question does not arise. 
(g) Does not arise. 

AMENDMENT OF DEJ'llINOE OF INDIA R.ULE 4 

299. *Mr. Lalchand', Navalrai: (a) Will the Hon;urable the Defence Mem-
ber be pleased to state whether Rule 4 of the Def('llce of India Rules relating 
to 'saving' of public Sf'rvnnts for acts dOll(· in ~ course of duty has been' 
amended in, April, 1944? If so, what is the significance of ~ amendment and 
what were the reasons for amending the rule? 
(b) Did some cases of mis,use of. the saving Rul!'l by public servants come to 

the notice of the Government? If so, will the nonourable Memhpr please 
give brief particulars of them? 
Xr. O. II. Trivedi: (n) Yes. I must leave the HonQurable Member to form. 

his own opinion of the effect of the amendment. Its object was to empower 
the Central Government or all officer specially authorised in this behalf to 
render jhe saving inapplicable in rE.llation to a particular order or direction made 
under the Rules by the Central Government or such officer. 
~ (b) The answer to the first part is in the negatii'e. The latter part does 
not, therefore, arise. ' 

SALlI ·01' AHlIBIOAl!f GOLD IN INDIA. 

800. *1Ir. T. T. KriIb"amacharl: Will the Honourable the Finance Mem-
ber please sta.te: 
(a) the quantity of gold soIa by the United Statelf of America on the Indian 

marke! through the Reserve Bank since November, 1948; 
. (b) whether for some months past ,the gold sold by the Reserve B'ank is 

cn,tirely of American origin; and ' 
(c) whether the proceeds of the sales of this gold. is 'used for the pUl1?ose of 

meeting the expenses of the Govptnment of t,he Umted States of America for 
its troops in India? 
The Honourable Sir 16reIllY RaiJman: (a), (b) and (c). I invite the 

Honourable Member's Ilttention to the re ~ given by me to starra<{, question 
No. 35 asked by SardaF Sant Singh on 8th February 1944. ) 
I am not prepared to add to the information given in that reply. 

POLITIOAL DBTllINU8 .... ND CONVICTS 

301. *Mr. Satya· Narayan Sinha: (a) Will the Honourable the Home Mem· 
bel' be pleased to state the number of political detenus and convicts 'in th.e 
whole country, provil\ce-wise? 
(h) Are er m~  aware that important and influential Congressmen have 

heell released and mRjority of t-hose wbo are "detained, constitute the rar.k and 
me? ' I , 

(a) If the' answer to (1)) beo in the affirmative, will Government be pleased 
to state the reason for thIS inconsistency and incongruity" 

• 
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fte Honourable Sir :rrancil J[udle: (1;\) I refer the Honou,able Member to 

my answer to ··quest,ion No. 203. . 
(h) Government are aware thutimpOrtant and influential congressmen have 

bHen released but are not aware thai the m ~ ri  of those detained constitute 
the rank and file. . 

(c) Does not arise. 
ATROCITIES BY SOLDIERS IN CmTTAGON.G DISTRICT 

302. ·Sbalkh .Ratluddln .Ahmad Siddiquee: (a) Will the War Secret,ary be 
pleased to state whether Government are aware of the -high.handed atr0cities, 
persecution and .. Zulum" by the armed military soldiers, more especially of 
the Abyssinians and Negroes upon the helpless unarmed and innocent civil 
:pecple of the district, of Chittagong in the shape of hOllS'; looting, hazar looting, 
followed by indiscriminate firing, extortion of money from the innocent pedes. 
inalls on the bighway and abduction of womt·n from the street and t.he highw1'oY? 

(b) A.re Government also aware that:. _ 
(i) during the month of August, 1944, at about 3 A.M. the house of one Rama 

Krishna Mahajan of Uttar Halishahsl' under police ~ i  Dauble.Moorings, 
Chittn,gong, was looted by armed .soldiers with gUlls ::Ind hayonets followed by 
indiscriminRte i ~. :'IIilitnry bullets were found at the spot and hal1ded over 
to the Officer Incharge, Drt'uble.Moorings police station and the military police 
along with n list of the properties stolen awny by ~ soldiers; 

(ii) on the 9th October, 19.44, at about 1 . ~ the house of one Abdul' Rahman 
Mistrj ~ thd !)suble.Moofings police statioIl>.-w!ls looted hy about 24 al'mea 
soidiers follownd ,by indiscriminate gun fires. Officer Incharge, Dauble-Mool'ings 
polit:e ntution and the military police were immediately called on to the ~ . 

_ Cas:h and Ol'naHltmt·s worth about Rs. 25,000 were taken away, Bullets, both 
used ·and unused were found aDd made over to the police together with a 'ist 
of properties; 'find . 

(iii) on the 10th October, 1944, in the evening Pahnrtali Bazar was loot,ed 
'\vith terrible firing. The number. of the car by which the soldiers made their 
escape good was given to the Officer Incharge, Daub:e-Moor·n;:.s lolice station? 

(c) Is.,it a fact that stray cases of similar offences and others are numbe.rless? 
(d) What steps, if any, were ,taken by Government, to bring these offenders 

to book, ana what steps dQ Government propose to take in the matter to stop 
~ rre e of similar offences against public properties and their safety und 

lor civil peace and order of the place? .. 
111'. O. II. Trivedl: (a) to (d), Certain incidents have come to my· notice, 

.but I am making further inquiries and will lay ~ information on the table 
in due course, -

LEND LEASE AGREEMENT WITJf CANADA. 
80S. *Sir Abdul H8.Um Ghumavi: Will the HonotJrable the Finance Member 

plealie state:. . 
(a) -whether the .Government of India have· agreed to enter into a Lend Lease 

Agreement with Canada regarding the supply of rolling ~ k by Canada to India? 
If so, will he please give information regarding the na.ture of the Agreement ; 

(b) Can he assure the rHouse that this Agreement wiR in no wayprejudicinlly 
affect the establishment of a locomotive, manufacturing industry in this country? 

(c) Will the Honourable Member also assure the HOUse that the Govf\rn. 
ment of India will not 'in futu.re ent.er into any important agreement without 
placing it for approval before the Central LegisIRture? _ 

The Bont>Urable Sir .Jeremy Rlam.: (a) find (b). The Governmen* ·of . 
Tndia hRve agreed to enter into. fl, .Mutual Aid Agreement with -Canada which. 
it is believed, has by now been actUAlly signed. I a.m seeking confirmation· 
of this and will on receiving confirmation lay a copy of the Agreement on the 
hlble. Capital goods such As locomotives and wagollS will not be provided lU1der 
the ~eeme  and the position in respect of them will therefore not be-
a!Tected oy the Agreement. 

(el The ~r me  of tndia will ~  with each CRse on its merlfs. 
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Ulffl'UI:D C ~ 01' PAY FOB MINISTDUL STAn 
80&. *JIr. JluhAmmad AJhar All: Will tht > Honourable the l?inallce Member 

please state: 
. '(a) if it is a ~  that unified Icales haTe been introduced by the Central 
Government for their ministerial staff; . 

(b) if W is a fact that 'the Auditor General of India haa prescribed an 
examination for promotion to 'the AssiStant:s Grade (Rs. ~  in the 
Accounts and Audit offices under his control; . 

(c) if it is a fact that fbe said Auditor General has prescribed two paperl 
on (i) Ess1\Y, and (ii) departmental rules; 

(d) if it is a fact- that in Accounts and Audit offices other than Posts and 
Telegraphs Accounts and Audit offices only one paper on departmental rulea 
was set consisting of about 20 to 25 'questions" covering rules relating to all' 
sections of the office and each candidate was required to answer any- five of 
them;' . _ 

-(e) if it is a fact that in the Posts and Telegraphs Accounts apd Audit 
offices instead of one paper covering'the whole i~ , separate papers were se\ 
for· Fundamentat and Supplementary Rules, Civil Service Regulation§, Postal 
Accounts, Savings Eanks, Money Orders, General Provident Fund, Cash Certi· 
ficates, etc., etc., and each candid)lte was required to appear in cine·,·of them 
and to answer five questions in the subject selected; 

(f) if it is a fact that in Ess/l.Y writing the choice was given amongst two 
'subjects only and in other papers the candidate was required to answer five 
questions out of six in Fundamental 8'l1d Supplementary Rules, etc,; . 

(g) if it is a fact that a similar examination is also prescribed for r m ~i  
in other subordinate Or attached offices; 

(h) if the replies to parts (a) to (f) or any of them be in the Hffirmative, 
the reasons for ihe differential treatment amongst the staff in the Audit and 

- Accounts Departments under the Audit,or General; and 
, (i) if the replies io purts (It) to (g) or any of them be in th6 negative, whot 

the'true fa.ct is? . 
The Jlonourable Sir Jeremy RaisJ:ilan: (a), (c), (d), (e) and (f). Yes. 
(b) The department,al test for promotion to certain posts in Grade 'A' of the 

unified scale in the Audit Department was prescribed by Governmen •. 
(g) No, there are no 'A'grade ~ )n other- Subordinate offices. In ~ 

attached offices Assistanls, whose posts correspond to grade A of- the. unified 
scale, have been allowed to elect the unified scale while itaxists if they RO 

desire. . 
(h) The syllabus ':)f the second paper h3s been prescribed to meet the spe· 

cial requirements of each branch of the Audit Department. It was found from 
perllonal enquiries made b3' the Accountant·General, Posts and Telegraph" that 

'the syllabus for the Posts a11J.l Telpgraphs Brunch was generally accepttlble to 
the candidates in that Branch. . 

(i) My replies to (1)) and (g) answer this question. 
BOATS CONFISCATED IN BENGAL AND OTHER CoASTAL ABBAS 

80&. *Jlr. X. S. GUpta: (a) Will the Honourable the Dl:'fence Member 
VI ease state the total number .of boats confiscated in Bengal and other' -coastal 
areas? 

(b) How many of -them were destroyed , 
(c) Wa.s there any compensation paid to the owners of the confiscated boats? 
(d) How many of the owners were compensated and what is the total 

amount paid towards m e i ~  . 'What is the average pnyment' made to 
PRch owner?' . 

(e) How many of these boats were wasted due to negligence? 
(f) Are the Government of .India aware of the fact that thousands pf ,maunds 

of wood oL dismantled boats had been sold to mills and factories for use as fuel? 
(g) What is the amoun. realized b;r auch a&le9 

ot 
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'(h) Are the Governmen* of India aware 'of the untold lIufferings of ftshermen 
~ main occupation was fish cutching Ilnd sale of fish by sur.h wanton co:.' 

fiscnhon and dismantlement? 
(i) Is it no' a fact thet several people lost their lives when the coastal areas 

Wt'rE' recently flooded for 'want of adequate supply of bouts to escape? 
(j) What is the n).lmber, if any, under construction or repair to be returned 

to the owners from whom they were 'confiscated? . , 
(k) When are they to be r~ r e  
IIr. O. K. Trivedi: (a) I would invite the attention of the Honourablt 

ME'moer to the answer given to part (a) of Starred question No. 1M on the 
7th November HI44.' ' -

(b), (c) and (d). I would invite the attention of the Honourable Member 
to the answer given to parts (c) and (d) of Starred question No. 733 on tpe ~ 
MaTch 1944, . 

(e) I 'have no information on this point, but. will call for a report from 'he 
e~  ~r e , asking them to give such information. al is readily 

-available. " 
. '(f) and (g). ~  which, could not be rendered serviceable after re ir~, 
have be!)n sold as tlmQ,er, but I have no information 8S to the number tlf ~ 
such ~  or the weight of timber so sold, I have also no information 
r~ r m  the ~m  ~e ~i e  by such sale. I am asking the Bengal 
, er m~  ~  ~ ~ such m ~ i  as ia readily available . 
. (h) I wou.d inVite the attentIOn of the Honourable Member to the answer 

given to part (e) of Starred question No. 733 on the 31st' March 1944. 
fi) I -hive-received no information from the Provincial Goyernment but I 

am calling for a report. I 

(j) ,and (k). I would invite the attention of the Honourable MQmber to 
tbe answer. given to part (c) of Starred question No. 136 011 the 7th Novem-
ber 1944,. 

/ 

RBOBGA.NISA.'l'ION o:r INCOKll-T.A.lt SBBVIOJlS 

106. *JIr. J[. O. K8OIY: (a) Will the ~ b e e Finance Member b. 
pleased to state whether any decision has been arrived at recently,.to reconstitute 
'and classify the exi!lting Income-tax Services? If SQ, will the Honourable 
,Member be pleased to indicate the principal features of liuch reorgani88tion? 

(b) What are the reasons for the, aforesaid decision? Wha, will be its finan-
cial effect, and how will the position of the present incumbent. in the i ~,  
tl •• HI of officera concerned be afteeted? ' 
. (e) Is it a fact that the reorganisation i. likely to prejudice a number of 
ofFIcer. in the Bengal Cirde who ha.ve been working aa "Examinerl", or ~ i  
been recruited as Examiners initially or promoted to the rank of Examiners 
have been officiating as Income·tax Officers? If so, in what manner llrethey 
likely to be re ~i e .., and what is ~e number of i~er  "of the two above 
~ e rie; , respectIvely, who are ~  hkely ~ be pre1!ldlced ( " . " 

(d) In what circumstances and ~ e  was the appomtment of EUf!1lD.en ' 
deeided upon? What are .the duties with which they were entrusted 7 

(e) ,Has there been. any ~, in the policy o.f the Government in regard 
to the continuance of • Exammers ? If so, what IS the nature of such change 
ond to what circumstances has it been due? . . 

(f) What. is the number of E;caminers. of the two ~~ r.ie  mentioned in ~  
ahove who have put in a senlcefor (I) five -years, (n) eIght ,years, and (m) 
ten ~ r  and above? Is there any proposal und!lr the consideration of Go'V-
('mment to sbsorD the above officers in the permanent cadre under the Reorga-
nisBtion Scheme?, .. 

(g) Is it s facti that e e~ J. new officers are being e~  the. Bengal 
Service from outside the Provmce? If so, what are the reasons for thIS step? 

, ''''hat a.ppointments did t}ley, hold p.rior to these i ~ in Bengal, ~ what 
will be their duties hereafter? Wdl these ~e  appomtments affeet' In Rny 
m"nner the possibflitv of any of the. two caf.egorieR of Examiners mentioned in 
(c) being absorbed into the permanent cadre under the Reorganisation Scheme? 
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(h) 18 it " fact that a number of seniot: permanent officen at present holdin, 

r.esponsible charge!! and drawing a monthly pay of Ra. /)()() and above each, are 
, hkely to be treated as "supernumerary" under the Reorganisation Scheme? 
If. so, what will be the reasons for such treatment/ and on what consiael'lt-
tions will the e e ~i  such "supernumerary" officers depend,? Has any 
decision been arriyed at. in regard t? ,<the selection of such "supernumerary" 
officers ~ What WIll the probable number be of such officers and what proportiol.. 
do they i ~ of the tetal number of existing officers drawing n monthly pay 
of Rs. 500 and above? 

The Honourable Sir Jeremy Raisman: (a) Yes. The Honourable Member's 
attention is invited to the press commuvique issued by the Central Board of 
Revenue, a copy of which I· place on the table of the House. This indicates 
the principal features of the reorganisation. ' . 

(b) As stated in the press communique, the reorganisation has been under-
taken with 'a view to improving the efficiency. of the administration of Income-
tax and ~ e  morale of the personnel. The financial 'effect of the reorganisa-
tion cannot yet be ascertained with any accuracy: but when the 'reorganisation 
is complete, the extra expenditure ,involved will be. of the order of 
Rs. 1,50,000, annually, on an average cost, basis. No incumbent of any clas8 
of post will b~ adversely affected in regard. to his substantive rights. 

(c), (<l). (f) and (g). The detailed'information sought is l'lOt readily avail-
able but I Bm making, enquiries and replies will be laid on the table of the 
Hc}usEl in dile course. -

(e) No decision has' yet been'taken to change the policy in this behalf. 
(h) The answer to the first part is in the negative, The rest of the ~ e

tion does not arise. 

NOT TO B'E BROA'DCAST OR PUBLISHED BEFORE SEPTEMBER, 30, 1144 
P.IIII C01lMUNlQt'. _ 

Reorgafli8atio'n of Income·to:ll S"r1'ic., 
In recent yearsincome.tlx. haa ~e me, .the most il!lponan\. lOurel. of ~ e e; and 

Its administration haa become mcrea8lDgir ! e ~ WIth a, VIIW to Improvmg ~ . em-
cillncy of administration and the morale of the perlonnel, the Government of India havi 
decided to re-organiae the Income·tax Ser\'icel. 

'T'm now, the backbone ot' the Service, namely, the Income-tax Olllcel. WI! borne on 
the Clan II er i~ of the Central r e ~  recruitment. to tllia gradl was almo." 
eutirely by promotion from lubordinatl! executive grades. Hereafter, nearly 50 per cent. 
of the Income·tax Officers will be borne .on th'e CIa.. r Services of the Government of 
India. These Claas I officers, who will be divided inw two grades Rnd who will ,. be 
hnnsferable all over British India, will be recruited on the results of an annual com-
p\ltitive examination conducted by the Federal Puhlic e~ i . Commission on tho, .am. 
lines as for the Indian Audit and Accounts Service. . 

Recruitment to the Class I Service. except for 20 per cent. reserved for pt"omotion 
from the lower grades, will, initially be into' grad ... 11 from which .promotion. will be 
made by selection to grade I, .trict! v on the basi. of lJIerit in consultation with thl 
Federal Public Service Commission. the remaining posts of Itwlome·.tax Officera will hr 
.... sifi'ed 88 grade III and will aa heretofore be borne on the CIaIltl II Service of the Central 
Government. Promotiona to ,poet. of Aniatant Commissioner and Commiuioner, excep\ ' 
~ e e they are relerved for oflicers in the "Pool cadre", will again be made I.y .election 
from «r&d'll I Income·tax OfficeD. 

The Federal Public Service Commis.ion have agreed ~  .elect: the firat ten candidatea 
for the re.organised Income·tax Sen ice on the nBults of the examination they will be 
holding in October 1944. \ ' . 

CmmtAL BoAll.D OF RBVSNUJI; 
f.mla, September '211, 1944. 

RBORGANIZATION OF INCOME-TAX SERVIOES 

307. ~ r. It. O. Heagy: (a) Will the Honourable the Finance Member be 
pleased to state whether the prop(lSed reorganisation scheme of the Income-tax 
Services contemplates recruitment of some of the officers through anv All-India 
entrance" .examination? If BO, what are t,he reasons for departing • from thf'l 
present practice in view, particularly, of the opinion expressed in the Income-tax 
Enquiry Report, 1936, against the advisability of such' recruitment? 
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(b) Is it proposed to make the aforesaid recruitment on the result; of the 

All-India examination th'lt id now held for the. recruitment of officer!; of the 
Indian Audit and Accounts Services, etc.? If so, how do the scales of pay 
admissible to the 'officers of the various services now recruited as a result of 
the said examination, respectively, compare with the rates of pay proposed 
for those officers of the Income,tax Department who are W be recruited from the 
'Same source? . 

The BODOurable Sir .Jeremy Raisman: (8) Yes. It is .Government's 
'experience that the present practice does not produce a sufficient .number of 
oflieers of the re i i ~ calihre. Ida Hot find that the IltCome-tax Enquiry com· 
mittee disapproved of this· form of recruitmc;mt. . . -

(b) The answer to the first part is in the affirmative. In answer to the 
lecond part I ~ a statement on the' table of the House. 

Indian Audit and Aceounts Servioe . 

lIiliWll'y AeoounuServioe 

Indian Railway Acoounts er ~ee 

'-

Trazwportation (Tramo) and Conlmer. 
eial Departments of· the Superior 
Revenue Establishment of State 
Rail",.y.. ., 

Imperial Customs service 

0*81 . 
Rs. 275 2nd year or probation, Rs. 250} 1st year } .' 

Timo IIO&le Re. 300--25--600-35--960. 
Re. 250} 1st year } . Rs. 27tr 2r.rl year·· of probation. 
Time soale ~. 300-25--690--35-050. 
Re. 250 L 1st year} b' Rs. 275 J2nd year of pro atlon .. 
Ti'me 110810-
Re. 300-25--400. 
Rs. 450 in the 7th yMr. 
Rs. 500 in thf; 10th year. 

District Offioor_ 
Grade III Rs. 750. 
Grade II Hs. 850. ,-
Grade IRs. 950. . 

Ra. 250 1,:1 at yea.r }Of robat'on 
Re. 275J2nd yea!' pl. 
Time soale--

Rs.300-25--400. 
Re. 450 in the 7th yoar. 
Rs. 600 in lohe 10th year. 

Distriot Officers-
Grade III Ri. ~. 
Grade II Re. 850. 
Grade IRs. 950. 

Rs. 250} 1st year }or robaiion. 
R.8'; 27.5 2nd year p 
Time scale Re. 300-2o-800-35-950--50-1,Ose . 

.. Cla88 II 
RB. 200} 1st year} ba . Rs. 220 2nd year ot pro tlon. 
Time e~  Re. 240-J0-4So--15-80.0. 

The _les of pay sanctioned fol' tae Cla!s I Income·tax Oftl.eerB are :-
Re. 250-:l75 (Prob.)-300-25--750 for Grade II, aDd 
Re. '00-25--600--35--950 for Grade 1. 

SP:lCUL PBRMISSIOl( FOR JOINING COLLEGES OR SCHOOLS FOR STUBIn:N'l'S CONVICTmJ' 
OR DZTAINBD 

308. *ProI. -N. G. BaDga: (a) Will the Honourable the lIome· Member be 
pleased to state if it is a fact that in certain Provincea. students who had beel;) 
convicted or detained in connection with the political unrest prevailing since 

"1942 AugUst have been told t,ha1 sp'ecial previous permission should be obtained 
from the Director of Public Instruction before they are entitled to join their 
College or .High Sch<?Ol studies? If so, in what Provinces, and why is such 
a condi tion prescribed? -

(b) How ma.ny students have applied for such· special permission., and to 
how many were they grllnted ~ 

(c) Is it a fact that this condition is impose'd in pursuance of Defence of 
India Rules and under the instructions of the ~ er me  of India? 
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,d) Win. the Government be pleased to advise or instruct the concerned 

Provinoial Governments to waive this condition? 
The Honourable Sir Prancis Kudle: The matter is one that lies within tho 

discretion of the "Ptovinchtl Governments concerned.· The Government of 
IuJiu h:n'e nO' illfortlllilioll nor hav.e ttlf'V issued UllY instructions on the subject :. " . . . . 

STUDZNTS CONVICTED OR DETAINED 

309. *P,Of. N. G. Ranga: (a) Will the ~ r b e the Home Member be 
·pleased to stat-e liow ma.ny stu.dents were convicted and detained since August, 
1942? .. 

, . (b) How many are still in jails as, oonvicts. Rnd as detenus or ilJ both 
categories? ..... . 

(c) Have Governmenttaken any special steps to cater to theU' educatIonal 
needs, i.e., by providing sperialHbl'aries or allowing them to prepare and appear 
for exo.minations? 

. (cl) If the llns\'\'er to (c) is in" the affirmative, in ",hat Provinoes and in what 
way were any such special. facilities providea? 

• (e) Are Government re ~e  to consider the i bi i ~ of r~ e i  the 
students who are still in jails to enable them ·to resume their studies? 

. The JlonoUTable' Sir n"ancis Kudla: (a) lind (b): Govemment have ,no 
separRte statistics with regard to students and the work involved in collect,ing' 

. them would be incommensul'utp with· the vaJ,ue of the results. _': 
(e) and (d). Provincial prAictil'e varies add e8!,! bt'llscertBined from the 

difterent e ri~  Pr.isoners ~ e  and J~i  Manuals which are in the library of 
the House. I Imagl11e tha.t ill all l'rovmees students who have been detained 
or convicted are allowed educationul books und in one (Bengal) Province at least 
I know that, security prisoners are allowed to take c81iain examinations 

(e) No student is detained under the orders of the er me~  of Ind·u: 
110 doubt- their youth is one of the consiuerntioll that would weicrh with l'rovi.h-
cial Governments in considBrin3 the release of e~  detainel by them. 

DETENTION' OF CONGRESS ~  OF THE LEGISLATIVE ASSEMBLY OF NORTH 
.. WEST FRONTIER PROVINCE -

310. *:Mr. Abdul Qaiyum: WiIi the Honourable the Home Member please 
. state:' . " 

(a) who ordered e~!Jr e  and detention of the five Congress Members of 
the Legislative. Assembly in the North West Frontier Province; 

(b) e~ er the Central 'or the Provincial Government is responsible for 
the detention without trial of these five Congress Members of the Legislative 
Assembly; I\nd , " 

(c) if the Centre, then· in wh,at respects the case of these five Members of 
the Legislative Assembly differs from that of the five other Members of the. 
'l,egislative Assembly who were recently released?' 

The "Honourable Slr !'rancia 'lrIudie: (II.) a1l4 (b). Tlle Central Govemmen, 
tDOk no act.ion in lQe H!atter ann nceepts no r ,~ ibi i . . 

(c) Does not arise., 

RESTRIOTIONS ON INTERVIEWS WITH ~ .  MlmBERS OF THE CONGRESS WOB.Xllf8 
. COM)lI'M'EE 

311. *1Ir. Abdul Qaiyum: WiIi the Honourable. the Home Member plea.se 
~~e  . . ' 

(a) whether ally restrictions have been placed on, interviews between Mem-
bers of the Congress Working Committee iE d(!terition And their relatives; if 80, 
the nature of the restrictions; 

(b) whether any such members ~ e refllsed to interview 'their relatives; if 
. so, the reasons £<>r such r~ ; And 

(c) whether his attention has been invited t.o the news under the caption 
"'Congress Leaders reflure to see re i e ~ , published in the Hindu8tan Tim81 
:Evening News, page 4, column I,dated the 30th October, 1944; if so, why 
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Pnndit Govind'Vnllabh Pant's children were not allowed to converse with their 
father in their own mother. tongue? 

The Honourable Sir 'Francia Jludie: (a) I would invite attention to the answer 
given to part (8) of r ~r ~  Singh's Starred question No. 199 on the 8th 
November, . , . 
. (b) I gather from n lett-er recently !'lent by Maulana Abul Kalam Azud to the 

(;amp Superintendent that he and his colleagues are not prepared to take 
advantage of the fucility now' offered on the ground that they have been 
denied interviews for so long. . '. 

(c) Yes. The news item about Pt. Govind Ballabh Pant's children is un-
founded. No interview by ·them, was either sought or refused. 

DETENTION OF KHAN ABDUL GHAJ'FAB KlIA.N 
112. *JIr. AbdlJl Qaiyum: Will Hie Honoumble the rHome Member ei .~ ~ 

state: " 
(a) whether Khan l\.bdul Ghaffar Khan was arrested ana is being detain,'d 

under orders of the Central Government lit tbe Provincial Government of the 
NQrth West Frontier Province; and 

(b) if under the orders of the Central Govp.rmnent, whether, he will ple&<;e 
Fupply the latest information about the state of his heaIt,h? 

The Honourable ~ir Francia Kudle: (a) No such order was issued by the Cen-
tral Government. I 

(b) Does not arise. 
DESIRABILITY OF RELAXING RESTRICTIONS ON REMITTANCES TO BRITISH SUBJECTS 

AND OTHERS IN FRANCE 
813. *Sir F. J:. ',James: Will the Honourable the }<'inance Member be pleased 

to stat.e: . 
(a) if, in view of the formal r,ecognition by the United Nations of the Com-

• miUee of National ib~ i  'lsthe pr6vincial Government of France anci th8' 
transfer to that Government of the administration of the greater parh of FranC"e, . 

. the · r~ e  re ri ·i ~ on remittances from India to Britilrh. tmbjects and others 
in' France will be relaxed; Aud . \ 

(b) whether ~r e will be in,eluded in the' sterling area for purposes of 
exchange, etc., in the near future? . 

The Honourable Sir Jeremy Balsman: (a) and (h). The Government of India 
will follow. the' same policy as the United Kingdom ill the m ~r  referred to. 
Pendin,g receipt of full information of what H. M. G. propose to do in this 
cOllnedion I regret that T f.m not ut re ~  in a positioft to answer these ques-
tions. - . 
HOUSE RENT AND CONYEYANCE ALT.OWAr\CES FOR GOVERNMENT SERVANTS DEBARRED 

FROM GETTING GOVERNMJo,NT QUAR1'EitS IN DE-LUI 
314. *JIr. Jlubammad Albar Ali: Will the Honourable the Finance Member 

he pleased to state: 
(a) if it is a ~  those Government Servants who have been debarred 

from gettin,:: G()vernment accommodation in Delhi for unallthori:l:ea subletting 
ore not allowed til draw House Hent, and Convevance Allowances recentlv S[lllC-
tioned; if so, whether the fact that thev Mnnot ~ C  Government accommodation 
for three long years i~ ilot pnouA'h punishment; nnd . 

(b) if it is a fRet that th.ose Government Servants who sublet their quarters 
but were not involved in r i eeri ~, hove also been debarred from getting 
House' Rent and Conveyance Allowances ;if so, whether the ~ r b e Mem-
ber now propose to amend the orders, in view of the great hardship to' those 
Government Sel"Vflnts whQ' did not gain by subletting their quarters, to enablw 
tb",m to draw the House Rent and Conveyance Allowances with effect' from t,he 
] st ,T uly, 1944; if not why r.ot? 

The Honourable Sir Jeremy Raisman: (a) The reply to the firFt part of the 
question is that such Government servants were previously not permitted to 
draw these allowances; th-ese orders have, however, since been withdrawn .. The' 
sec.Ond part of the question does not, therefore, arise. 

(b) Does not arise. 
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INVITATION ~ THE PUSS AsSOOlA.TLON J'OB APPOINTING TOURING PABTIIlS 
. 815. *Jlr. Badri Dutt Pande: Will the Honourable' Member for Informa-

• tlOn and Broadcasting please state: . 
tS) if his attention has been invited to 8 Resolution adopted in a meeting 

held at. Lahore on the ~  October, 1944, of the Standing Committee of the 
~ ~ ~ er Editors' Conference, readill;i as under: _ . 
.r ~~ by the Gove.rnment of India to t.he Press Association to appoint 

~ r e  for ~  to various places should be properly addressed to the A:ll-India 
ewspaper ~ r . Conference. if the object of the invitation was to secure 

press co-operatIOn." , 
~  iff ~i  attention has ~ been Invited to the said Resolution, .t'he reasons _ere or, ,. 

(b) if it is a fact that the Press i i ~  whom invitation bv the CentraT 
er m~  was sent, for appointment of parties to visit .various places was It 

body re ~re~ ~ er the law of the country; ~ nop, what the position of the-
Press AssomatlOn IS; and . 

(c) if it is a fact that the Accredited l)resB. Association is registered under the 
~  of the COUl;try; i~ so, was any invitation of the Irind referred toO in the.Resolu-

hon sent to thIS Reglst,ered Association; if not, the reasons for the discriminatory 
treatment? . ' 

The lIonourable Dewan Banadur Sir, A. RamaBwamt Jludallar:.. (a) I am 
informed that such a resolution was before the committee, but its consideration. 
was postponed. 

(b) The Press Associatioh is not a registered' body find' no il)vitatioll was 
sent to it to appoint ptlrties to visit various placf's. The Press Association is 
It non-official orgallil'latioll. -

(c) e~. The remaining parts do not arise in view oC the reply given to' 
part (b) of this question. . ' 

ApPLICATIONS 'FOR AOCREDITATION OF N:aWSPAPlIlR RlIlPRlISlDNTATIVES 

816. *Kr. Badri Dutt PaJide: Will the Honoul'&ble ~ ember for Informa-
tion ,and r ~ i  pl\l'lSe stat!3: . 

(a) the numher of applications received from the Editors of Newspapers (or 
p.c(;reditatiOJl of tpeir representatives to the Headquarters of the Central Govern-
ment during the preceding one yenr; and 

(b) hQw those applications were disposed of? 
The Honourable Dewan Bahadur Sir A. Bamuwami Kudaliar: '(a) 34. 
(h) Twenty-two Appliratiolls were ~ e . two werE: re ~ e . ~ rest 

are under consideration. 

APPLICA'ElONS FOR AOCREDITATION OJ!' NEWBPAl'lIlR -RBP:RESENTATIVBS 

817. ·lIr. Badrt Dutt Pande: Will the HOl1ollrablc Mt:mher for Information 
and Broadcasting please state: 

(a) if it is a fa'ct that ~ iC i  from th!' Editors of Newspapers appointing' 
h?presentativEls at the Headquarters of the Central Government" if and when 
received by the Central Government, are, I\.S a matter of policy, referred to the' 
Press Association for approval before they are aceepted by the Central Govern-
ment; if not, what policy and, procedure ~re prescribed for it before 1948 an] 
after 1943, respectively; and r 

(b) if it is a fact that the Central Government have vested in the Principll' 
lnformRtion Officer the powers to cal! upon any association re/l;istered under the 
bw of thr. country to change its name; if so, whether he proposes to lay on the 
t.Able of this HOllse the order of the CE'lItral Goyerqment giving such powers to' 
the Principal Information Officer? 

The Honourable Dewan Bahadur Sir A. Ramaawami JludaU&r: (a) Yes. 
Th!! reference to the Press Association is a matter not of policy but of expt--
diener. 'l'he ,~e  part of the quest-ion'doeil not arise. 
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(b) No. 13ut since accreditation is subject to certain conditions approved 

by the Government of Indiu,. P. I. O. is competent to bring to the notice of any 
association connected with the Press or the Press Correspondents ~ e necessity 
-of observing these condition.,: The latter part'of the question does not arise. 

AGE OF SUPERANNUATION FOR MILITARY SERVICE 

818 •• JIr. Bldrl.Dutt Pande-:- Will the War Secretary please state: 
(a) if it· is Il. fact that the age of 45 years has been proscribed as the old age 

for retention in military service in any capacity; . 
(b) if it is a fact that literate persons between the ages of 42 and 45 years 

were given' Emergency COIIl:mission during the present war; . 
(c) if it is a fact that the persons between the ages of 42 fUld 45 years who 

·are given Emergency Commissions are required to serve the Military in any 
-capacity for the duration of the war; , . 

(d) if it is a fact that tbe terms for'the grant of Emergency Commiesion do_ 
'llOt permit the Central Government or any other authority to call upon B Com· 
'nlissioned Officer to. resign bis Commission or appointment on attRining the 
~ e of 45 years; and . . 

(e) if the replies to (a) to (d) be in t!le negative, what the true fact is? 
JI1:. d. K. Trivedi: (a) and (e),. There is no stich age limit. An officer is 

'retained so long as his services are required. 
: (b) to (d) Yes, Sir. • 

- ANTI· CORRUPTION' MEASURES 

319. *1Ir. T. S. Avtnaabfltngam Ohettia.r: WiU tbe Honourable tbe :Fillance 
Wember plel/ose state: . . 

, (a) what steps Government have tnken to root out corruption and bribery; 
and, 

. '(b) the number of cases instituted by the Central Goverriment against officers 
employed by-the Central Government for bribery and corl'Uption in t,he cotir,se 
of this year? . . 

Kr. O .•. Trivedi: The following are the replies to the Honourable Mem-
ber's question on tlw nssumptionthut it reffrs to the Iwtivities of the Special 
anf/i·corruption orgnnisation pet up under the War D.epartment. 

(n) In JUIlf' 19,U, Il. sppcial police staff -Wlls set up,. which was later consti-
tuted as the Special Polico' Establishment; War Department, under Ordinance 
'No. 22 of ]943. The pri1l'lary object of tIll;; Special· Esl(l.blishmellt is the 
investigation of corruption in department.s and branche.; engagea in purchasing 
in contracts of all kinds,' in transport and in inspection of goods and works for 
1.be Defence Services. . 

- In the beginning cases jnvestiga.ted l}y the Spemal Police Establishment were 
. sent for trial to the ordinary rb~ ll\it it became increasingl:v' clear that the 

machinery of the ordiriary law was inadequate to cope with the evil and that 
·special tribunals were needed to try such cases. Accordingly three Special Tri· 
'bullals pave been !~ i e  hy the Central Govemment under the provjsions 
of the Criminal Low Amendment Ordinnnl1e, 1943, with, headquart.ers at 

,Calcutta, Lahore and Lucknow, to try cases allotted to them in the First Sche· 
,(}ule to the Ordinance. Government have under consideration the question of 
'.inere-nsing the number of Special Trib.unals. . 

The ConvlCtions awo.rcled by the Special Tribunals and the ordinary criminal 
'courts in cases investigated by the Special Police are given wide publicity in .the 
press. ". 

(b-).During the period ~r m the 1st of January to the 31st of October HI44, 
thE:'. Special Police ~ b i me , War 1)epartmE'nt, took up 174 cases in ~i  
Central Government employees wel'P involved .. Of these, 48 cuses hn.Vil been 
sent lin for trial hv criminal courts, 30 C !.;;~  have been handed over to depart. 
me}lts for depfll'tmental'Rction, and 96 cases are still undt'r investigation. 
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, PROPITS HADE BY THBUNITBD"KINGDOl\rl' COMMBROIAL C ~ i  

820. ~ r. T. T. Krtshnamachari: Will the Honourable the Finance Member 
please state: ' . 

(a) the amount of profib; lIlude by the United Killgoom Cotnmereial Corpora· 
tion through its activities in thtl inl#!rnal and extemal trade of this country for 
the years 1940-41, 1941-42, 1942-43 and -1943-44; and 

(b) whether he is aware ~  this Company has paicl Any income-tax, sup;:r-
tax or excess profits-tux ill ihis countrv? 

The Honourable Sir Jeremy RaiBman: (n) The information is not available: 
~ re r, if. and ~e  it is furnished to the Income-Tax Depe.,rtment its 
dlsrlosure Wi).! btl forbldden bv scction 54 of the Income-tax Act. ' 
- (b) No. The income-tax and excess profits tax assessments of the Corpora--

tum for the relevant years hlwe not yet been completed. 

DBTBNTION OFPANDIT JAWAH,&RLAL ~  AND OTHER WORKING COMMITTlD 
MBMBERS 

321. *1Ir. T. S. A.vlnaahWngam Ohettiar: (a) Will the ~ r b e the Home 
Member please state when the last order <if detention was made on Pandit 
Jawaharlal and other Working Committee members? 

(b) When is the next review due? -
The Honourable 'til J'rancisKudie: (a) find (b). Pandit Jnwaharlal ~r  

find the other detained Members of the Congress \Vorking Committee are 
detnlned under orders i ~  bv til", l)royincinl Governments' concerned. 
The orders ,mllst have been extended some time befote July 15th. 
i.e., six months after the Restriction and Detention Ordinance. H!41, came into 
force, and will c)..pire on Jalluary 15th. 1945, unless previously cancelled or 
extended, There is no fixed time for reviews. 

POLICY re ~  OF JEWS TO INDU 

. 322. *Sardar S&nt Singh: Will the r b~e the Home ,Member be 
pleased to make a statement as to the policy of t.he er m~!  of India' in 
re ~r  to immigration of Jews to India with particular reference to the following 
matters : 

(i) was, the policy initiated by the Government, of India or was it done by 
His Majesty's Government; and , ' . 

(ii) did the GovernQl General in Council consider this niatter;' 
The Honourable Sir J'railcis Kudle:- '.Qle policy originally followed by thl'! 

.' Government of India in COl-nll?-on with several othe1 countries was to give' refuge 
i and protection to the members of the Jewish commullity who were subjected 

to persecution on aecount of anti-Semitic laws. Subsequently when the number 
of Jews seeking entry 'into this country begun to increase, the Government of 
India were constrained to restrict the number of future immigrants .. The pre-
sent policy, is to admit only those who can undertake work of nationat im r ~ 
anee,and those whose cases present special featur!!S. B.g., .dependents 01 Jews 
who are already in this country, and those who would otherwise be in danger 
of falling into enem.,v hands. 

This policy was· decided by the Governor-General -in Council, but His 
Majesty's Government were kept informed throughout. ' -

UNSTARRED 'QUESTIONS AND ANSWERS 
lNOOMJII-TAX'DEDUCTIONS re INTlIIREST ON BOMBAY PORT TRUST BONDS OF HOLDJIIRS 

. IN UNITBD KINGDOM.' . 

50. lIIr, M&Jiu Subedar: (a) Will the Honourable the Finance ember e ~ 
et&te whether interest is deducted fit the source on Bombay Port Trust Bonds 
hdd by R non-resident holder in the Upitt'd Kingdon;i of the Bombay Port Trust 
Loan? If not. why 'not? . 

(b) WhRt steps are taken for the recovery of income-tax on such interest a.nd 
01, similar items of income of a non-resident in the United Kingdom earning rent, 
interest or profits in India? , 
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The Honourable Sir Jeremy Bawnan: (a) I take it' that the Honourable 

Member is referring to· deJuction of income-tax at'source from i e~  payable 
on Bombay Port Trust Loans held by non:resident holders in the United 
J(ingdom. Income-tax is deducted at source' from such interest ori all 'Such 
lonns except sterling loans issued for b i~ subscription before the 1st April, 
19M. .Deduction of tax at source has been waived in the case o£ such sterling 
lonns because of the hardship that would be caused to the payer by the enforce-
ment of the law, the payer: viz., the Bombay Port Trust not being in a .... pcsition 
to pass on the tax .liability to the pnyee, who is entitled under ~e United 
KinRdom law to receive the illterest without unv deduction 

(b) I would invite the Honourable Member's °atention to' the provis;ons of 
suo-section (3), (3A), (3B) and (3e) of section 18 and iections 42 and 48 of the 
Income-tax Act which provide the machinery foI'" the colleQtion of tax in the 
type of cases referred to by him. - ,. 

EMPIRE DOLLAR POOL 
51. Mr. Manu Subedar: (a) Will the Honourable the Finance Member please 

state the constitution and the amount of t:'le Empire Dollar' Pool at the faet 
~ i b e date? 

(b) Where is ,this money kept and under whose control? 
(c) 'What is the share of India in this Dollar I)ool? 
(d) Has the position been modified since the last budget speech of the Finance. 

Member? • . ' " 
The Honourable Sir Jeremy BaiSman: (a) The Empire Dollar Pool is an 

arrangement by all the Empire countries in the sterling area to pool under the 
control of H. M. G. all their foreign e ~ e resources under parallel syeteine 
of exchange. control, each country being e i ~  to obtain its {oreign exchange 
requirements from the Bank of England. Information regarding the amoun' 
of the Pool is not available and in any case c(luld not be published wiihout detri· 
ment to public interest. . . 

. (b) Uilited States dellar balances of the Empire Dollar Pool are maintained 
in the U. S. A. and are under the control of H. M. G. 

(c) No specific share is allotted to India. JJike other Empire countnee India 
gets her essential requirements of dollars from ~e pool. 

(d) No. 
INDIA'S STERUNG BALANCES 

&2. 111'.' T •. S. Avtnl8hillngam Ohettiar: Will the ~ r b  \he, Finane" 
~ember please state: 

(a) the latest available figure regarding the, Indian sterling re r e,~ in 
Eugland:. • 

(b) whether there ~ e been discussion between. the two Governments reo 
g81"ding the liquidation of these resources; and 

(c) whether any.agreement has been .arrived at between the two Govern-
ments; if flO. what the claUties of the agreement are? . 

'!'he Honourable. Sir .Jeremy Ballman: (a) The sterlinq rel!ources owned hy 
the Reserve Bank of India on the 27th October, 1944, amounted to :Rs. 1,169 
crores. , 

(b) No. I would, however: invite the Honourable ),{ember'l'! attention to 
m:v reply to starrea question No. 66, -Bsked by Sir Zi .. Uddin Ahmad on the 
Srd November. '194 •. 

(c) No agreement, bRII been arrived at 
COST OJ' WAft ON INDIA 

&3. 1Ir. T. S. AviDl8b!Jjngam OhetUar: Will the Honourable the Fina!lce 
Member piesRe at,ate: \ 

(n) the kltRl cost of the WRr on ~i  up to aate as for 8S available, 
(b) if this ""mount is met by taxation, contribution and debts; a.nd 
.(c) the guiding factors in the allocation of eJq>end4.urs between i , ~  

And AmericR in the war expendiiJw8 00 India? 



MOTION FOR ADJOUlnOfRN'T 649 
'!'hI BOJ1Ourabie Sir Jeremy R&.Iaallan: (a) and (b). India has borne as her 

1:Ihare of Defence expenditure under th,e Financial Settlement with His Majesty's 
Government a. t.otal sum of Hs. 494·22 crQres to the end of 1942-43. The Uevised 
estimates for 1943-44.and the Budget for H144-45 provided for a further sum 
of Hs. 602·15 crore8 being borne by India. up to the end of 1944-45. 

These amounts are covered by the proceeds of taxation and ,borrowings. 
(c) As regard's the allocatiOll or expenditure between India and His Majesty's 

Government I would refer the Honourable Member to my Budget speeches. So 
far lis the United States of AmerIca is concerned, a. reference is invited to the 
answer given in the Council of State to the Honourable Mr. Hossain Imam's 
queRtion No. 138 on the 12th-August. 1943. and the· press note .on the subjeot 
,of Heciprocal Airl published on the 3rd September. 1944. 

1\lOTION FOR ADJOt.,[RNMEN.T 
::FAII;URE TO GIVE RELIElt TO \VEAYERS IN BURHANPUR AXD OTHER PLACES IN THE 

C.NTRAL ' PROVINCES 

Xr. Pre.1dI;ut (The Honourable Sir Abdur Rahim): I have .reeeived notiee 
12-N of an adjourmpent motion from, Nawab Siddique A!i Khan who 

OON wishes to discuss a matter of urgent public importance. ,i.6., "the 
;forced., unemployment nnd the consequent starvation of thousanda of weavers' 
in Burhanpur and other places in'the G. P. owing to the lack of yarn supply 
and _ the failure of t,he Textile C mmi i ~er to give relief to the sufferers 
(partial report of which is published in Dawn of 11th November. 1944). 

When did this failure take place? ' 
lfawab Slddique All ][han (Central Provinces and Bllrar: 'Muhammadan): 

'This was published on the 11th November. . 
Kr. Pruident ~e Honourable Sir Abdur Rahim): I wani to know whln 

"th. failure took place. It does net matter when i. was published. 
lfawab Siddique Ali ][hID,: Recently, laBt wee!c. n came to my notioe -:lU 

the 11th. , 
Kr. Preliden\ (The Honourable Sir Abdur Rahim): Does thi, mND -aha' 

Ibef<?re last w.eek. the supply of yarn was adequate? 
(No reply.) 

This motion is certainly not urgent within the meaning of lib. BulM. It i5 
-disallowed. 

J C .~ OF MEMBERS '00 THE CENTRAL ADVISORY BOARD ,OF 
~ EDUCATION 

Kr. J. D. TyIOl1 (Secretary, e~ r me  of Education, Health and Lands): 
'Sir. I move: 

"That the memhel's of this Assembly do proC'led to elect, in suell manner at may bit 
approved by the Honourable the President, tW(I persona from among their own numbers 
to be memhoara of the Cel!tral Advisory BoaI'd of Education in India, ,with effect from 
the date of election." , . 

Kr. President (The Honourable Sjr Abdur Rahim): Motion moved: ' 
"T.)1at the- members of this .A&IIembly do proceed to elect. in IJIIch manner al may ~ 

approved by the Honoura.ble the President, two perllOnl from among their own Dllmblirl 
,t'l be mem ~  of the Central Adl'ilory Board of Education in Inda. with .ffec. from 
the date of election...· . , . 

Kr. lI. A. Sathar H. Kaaak SaU (West Coast and ~i ri  ~ Iluh.mm.dan): 
~r. I moye: . 

"That the word 'fonr' be lubstitnted for the word ·two· ... 
I expected my Honourab'e friend to explain whal this Board is for and 

whether these members are in '!I.ddition ,to the ordinary two memberB tha. we 
have. So far as I remember. 'We usually elect members to this Board in the 
Budget Session. Does this' motion mean that we are to haTe two extra 
members? • . 

I thought ~ thiB Board is going tQ be reconstructed in view of the bie 
schemes nf reconstruction in education. 1f that' is so, the.n we should claim 
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, [Mr. H. A. Sathar H. Essak Saito ] 
more representatioil t,han we usually have. I am sorry I am handicapped 
be~ e my friend said nothing with regafd to ~i  motion. Considering that 
thl .. Ass'embly _ represents the whole country, the representat.ion provided . is 
very inadequate. I should think that 'even four may not be found to be 8uffi-
eientby many ill this House but I am modest and I propose that we shoUld 
elect four on ~ i  Board. , 

Mr. ~e  (The HOIlO\!rable Sir' Abdur Rahim): Amendment moved: 
'''rhat the word 'four' be .ubatituted {01' the word 't,,·o'." 
JIr. H; •• oToshi (Nominated Non-Official): I rise to oppose the original 

motion. My reason is that this Board' of Educa-tioD, is ~ a representative 
one. There are no Labour representatives on it. I cannot approve of the 
Legislature sending representatives to a Board which is not -a representalive 
on8.' I would like to kn'oW' whether the working classes' of this couatry :\re 
interested in the- promotion of education' for which this Board is to be appoint-
ed. I would also like to know if the· Board is interested -in the education ri 
the working classes of this country, the kisalls and peasants and landless, 
labourers .. If the Board is interested -thep. this Board must contain representa-
tives who_will voice the i ~re  of these people. At present there is no labour 
representative and I insist that before the Legislature votes for this motion t.he 
e i r~ should take a promise from the Honourable :Member that labour 

will be adequately 'represented on this Board. 
There is another smaller complaint on account of which, I do not propose 

to vote for this motion. This Board, I think, publishes some reports. It - i. 
engaged in' some import.ant work of reconstruction and the Legislature, is :.lot 
.provided witb rep?rts of what ~ i  Bourd ~, I ~  like the Legislature 
to refuse to send It-s representabve to a commltj.ee the report of which is noi 
oirculatedto Members of the Legislature. I suggest, therefore, that 'unless i.he 
Honourable, Member promises that the reports of this Central Board of Edu-
cation will be circulated to the Members of the LegislatlJre, they should nut 
agree to the nomination of members 8S representatives. I therefore oppose 
.this motion, un1ess I receive a satisfactory reply from the .Honourable Member. 

Dr. Sir Zia Uddin m ~ (United Province!! Southern Divisions: Muham-
madan Rural): Mr. Joshi has. opposed, -the motion on the ground thaG the 
report is not circulated among the Members. I agree, in principle that dl 
reports of committees to' which representatives of Legislature are elected should 
be supplied to its Members but I do not agree that thili Board should be 
singled out for attack because. . . i 

JIr. N • .K. oTOBh1: Who singles out? I want all reports to be supplied. 
Dr. Sir Z1a Uddln Ahmad: I agree ~i  Mr. JOshi there. The Central 

Legislature should have an 'opportunity of knowing what its committees lire 
doing but my point is that this particular Board should not be singled OUG. 

Another thing is that the report. of this Board will interest very few persons 
i'1 the Assembly. (Interruption.) Let me finish my remarks. !t will be less 
interesting than '£he report-s of many more important committees such as ~ 
Supply Committee, Defence Committee, Coftee Cess Committee, Tea Committe. 
and so on, If 'Mr. Joshi wants the reports of all the Committees to be supplied, 
t.hen I agree. His remarks' should apply to every committee. 

As regards 'the point raised by Mr. Essak ,Bait, I am not aware e ~r 
the Government of India have got a scheme for re()rganisation of the Central 
Boa.rd of Education and expanding it. If that is the case then it, is fair 
that 'thl} quota of the Legislative Assembly should be increalled. At present 
the quota of each province is fixed at two and no province can have more tha.n 
two. The point. W.Q.S raised. in the past. Certain persons wanted to ,bring their 
Advisers and Directors of Public Instruction but it was decided that no 
province will have more than two, for 'this reason that if one man is 
absent, the provin ... ay go unrepresented .. The incre,ase if it is allowed ia 
the case of the Assembly will have to take place aU round. Other constituea· 
~ie  will ~ their quota fu be' increased. It is- not a Committee of the 
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Hou.se. ~ e  ~ ~ ,number will become very unwieldy and it will bediflicult to-
b ~ C~ .deC1810na. As it is, ~e Board, as its name implies, is advisory 

and It iii . eC ~  r~ ~ operative. It is only advisory to the various· 
Academic ,bodies and ProvlDces who have got powers to acit and I know thet 
in this case their advice has been in several cases e e~ i  good. 

As I am II member of this Committee representing the Assembly, I think 
it will not be out of place if I mention 8,' few facts, demanded by some 
:Members. 'rake, for instance, the case of examinations. TherE! has been a 
definite complaint .from every quurter that thl:'re is something wrong withlihe 
system of our examinations. Maulvi Abdul Ghani raised the question of com-
partmental examinations several timeg. Then, 'We have also raised the question 
that the examinat.ions are not the real test of 'merit. This question has bee!l 
examined very minutely by this Committee and they have recommended a 
number of definite changes and the lead given by the Central Advisory Com-
mittee is now being followed by various Universities' IUld other examinini 
b ie ~ As a result of this, I know that half a dozen Universities han-
introduced the system of compartmental and supplementflry examinations. 
Then, we have the method of ,examination, that is, replacing the numerical 
marks, by means of -symbols. . . -

Xr. President (The Honourable Sir Abdur Rahim): All that is not .relevant 
to thEl motion before the House. .' 

Dr. Sir Zia Uddin Ahmad: Sir, it is necessary to mention here .the work 
that this body has been doing and this information has been demanded hy 
!;ome of the Memberfl. If thecoTIstitution remains as it is and the quota is 
not increaseu. for any province, then, I think, this question cannot be taken 
up as an if101atedfactor. 

Prof. 'N. G. Ranga (GI1Jltur awn Nallore: Non-Muhnmmadnn Rural): Sir. 
I am rather surprised at the attitude t.aken up by Dr. Sir Zie. Uddin Ahmad. 
I do not know whether he knows quite well on which side of the House he 
happens to be. He ~ come today as a sort of an apologist for ,the Govern-
ment of India and he even daims to kno}V much more about tht> work of this 
Committee than the Honourable 'Member who is supposed to be in charge ()f 
this subject. If my Honourable friend is pleased with Dr. Zia Uddin 'II 
espousal of the cause of this Committee t,hen he ougnt to be more enthu-
siastic about accepting my Honoure.ble friend Mi'. Essak Sait's amendment; 
because, if there is such a demand for his Committee, then it wilt be more 
r i b~e for himself and the Government to have more ~ember  of the House 

on this Committee so that there will be more people ~ speak in addition to 
the Govel"!'lment spokesnmn._ , 

Then, Sir, 1. appreciate the int'.erest displayed by my Honourable friend 
Mr .. Joshi in regard to the Kisans. I like his championship of the claims of 
the Labour for representation on this Committee and I would like him as well 
as every other Member of the House to remember that it ~i  not be enough 
if the agriculturists, \:)oth landed and landless, are clubbed With Jll.bo!lr. . ... 

Kr. N. K. Joshi: No, I would like to have 'separate representatIon . 
. Prof. N. G. Ranga: 'I quite see that mJ Honourable friend Mr. Joshi i. 

one with me in feeling that the agriculturist.s deserve i e~e ~e  represent,· 
tion' but I know also that some of the people who'today claIm to representl 
the 'Indian Trade Union Congress and who happen f.o lie in England now are 
going ab()ut giving the impres.sion to the ~ i  public that b~ 'labour' the,. 
mean not only the i ri ~b r in the towns but also ~ e ~r r  labour 
as well as the labouring pr9prletors of land, and I certa.mly dil!8ent from that 
view-point. ' - ,. 

Sir, this is a very important Committee and I do not know wl:Iy my 
Honourable friend Dr. Sir Zia Uddin Ahmad does noE want more represen'fa. 
tion for this Committee from this House. ~ says it is unwieldy j it may be 
so. He says that the quot&8 for varioua proTinces have been very carefully 
fixed; it may be so. But that is no e ~  why this. ~ e should not b. 
'riven better representation on this C mm ~e. so that thiS muse should be 
:ble to' satjsfy itself re re e ~  a. it doe. all interlulta in. this country tha. 
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this Comrriitteedoes justice to all sections of the people and also is doing it'" 
work properly. 

Recently, we had the spectacle of the Adviser to the Government of IndiiL, 
Mr. Sargent, going to the i e~ States and making such 'statements in the 
name. of this Committee and also in the name of this Government to which 
several sections of the country have taken objection. Therefore, this Commit-
tee -must be strengthened by adequate representation from this House, so that 
it will be possible for this Committee to control the Educational Adviser and 

·other officers of the Government. Therefore, I support this amendment. 
Kr. LalcbaD4 lfa'Y&lr&l (Sind: Non-Muhammadan HUl'al): Sir, I intervene 

in this debate only because ,I have heard an expression irom Dr. Sir Zia, 
Uddin Ahmad that the Members. of this House generally would not tak,e much 
interest in this matter ,if they were to represent this House on this Committee. 
I know that he is a very great educn-tionist, but sometimes he becomes too 
competent and thinks that he alone can read these reports and give proper 

; attention to them. 
Dr. Sir Zia Uddin Ahmad: I said that there were other subjects besides 

,this which were really more important and there should be more representation 
of this House on those Committees. 

Mr. Lalchand lfavalTa.i: The Honourable Member ought to know that on 
~ e question of education, Members of this House have been tuking very keen 
mterest. / -, , 

Then, Sir, I know' that in these days, the interests of the labour cannot 
be ignored. We k;now bow strong they are both in Europe and in .other 
parts of the world, Their interests, therefore, shou1d be fully gulfi"ded. There-
fore, I rto not think that the demand of my Honourable friend is in any w(}.y 
unreasonable, I would therefore agree with him that there should be the re-
presentation of labour on this Committee. Even if he wants a separate 
: representation. ' that question ought to be considerea. But so far as this 
'rnntion is concerned, I think the amendment that has been moved should be 
'accepted. The 'number of Members sOOuld be increased and the labour may be 
,given separate represeutation. To, have only two Members from this House 
as is the case now is a mere mockery. In educational matters like thi'J there 
.hould be full representation of thil.! House, We do now know what this 
Central Bdard of ~ e i  is actually doing. In this House I have leveral 
times put, questions ~ Ji  out if they had been tac,ling such and 8uch . matter. 
'I have, for instance, asked about the uniformity of ed,ucation 'in all the 
'Indian UniverSities because the candidates are affected when they appear 
'before the 'Federal Public Service Commission for various examinations. There 
is 8 prejudice against those candidates who belong to certatn Universities, So, 
questions of this nature have got 'to be considered by this Committee and 
·therefore there should be full representation .of this House on it. Sir, I 
-support the amelldment of my Honourable friend Mr. Essak Saito . 

KaulYl Jluhammad. Abdul Ghani (Tirhut Division: Muhammadan): Sir, 
'this 'Board is called an Advisory Board but I find from ita working that it 
is Dot advisory. Its decisions are enforced upon us without the matter being 
brought to the notice of this House, As an instance, I would cite the Jass 
,of the Wardha scheme of education. It was forced upon us notwitastanding 
the vehement opposition of t,he Muslims from all over the country. It ,vas 
enforced in' Bihar on the advice of this Board: ' 

Kunwei Bajee Iamalel Alikhall (Nominated ~ i i  ,Are you opposing 
,the motion or supporting the motion? . 

Jlaulvt Kuhammad Abdul Ghani: I am making suggestions, As regard!! 
,the supply of copies of the proceedings of the, Board, J am at one with my 
'Honourable friend Mr, Joshi. This point has been resisted on the ground that 
other Committees do not supply 'copies of their reports to Honourable Members 
of the House. But I sav that tbe reports of important Committees, like the 

, 'P\lblic Accounts Committee. ~ Standing i ~. Committee, ~ the Stand-
:ing 1I'inance Committee 'for 'Ratlways, are suppHed to HonouraBle Members 
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-of the House. . These are "If important Cominittees. The, CenUr801 Advisorj' 
Board of Education.is the foremost of all, because' itafiects everybody in the· 
country •. It deals with ,education of all kinds. '1 wholeheartedly support the 
motion of my Honourable friend 'Mr. Essak Saito . 

Mr. Govtnd V. 'D8ahm.ukh (Nagpur Division: Non-Muhammadan): Are there 
· any ladies on this Central Advisory Board of Education? 

Dr. P. N. ~rJ  (Calcutta Suburbs: Non-Muhammadan Urban): 'l'here 
are .two hidy Members. '. 

Mr. Govind V;,Dellhmukh: Is there adequate representation of ladles? If 
not, I hope the matter, will be taken into consideration and mqre 'seats allot,ted 
for ladies on tlle Board, 

Mr. J. D. Tyson: Per};tapfl I had better telt the House, though this' I,! no 
new Board, what the constitution of it is. The Honoura.ble Member ill chatge 
of the Department is the chairman of the Board, and the Educational Adviser 
to the Government of Inrlia is n member. Tliere are twelve Members nomi-
nated by the Government of India, of whom ·four· shall be women, At the 
,moment, I think, there are only two lady members on it, buttlle Resolution' 
was amended only recently and there wih soon be .four. The other membera 
are: Two Members of the Legislative Assembly elected by the LegislA.tive 

· Assembly, one Member of the Council of· State elect.ed 'by the Council of 
State, re~ Members of the Inter University Board nominated by that Board. 

_ and a representative of each Provincial Government .who should be either 
- the Minister in .charge or'. the Director of Public Instruction or such other 

personas the Provincial q§vernment may nomina.ie; and finally fi've Members 
to be nominated by the Government of India in· consulta.tion .with the Crown 

· Representa.tive to represent the Indian States. Now, Sir, it ill with respect 
to the two Members of this Honourable House that r hElve' made this motion 
today. The term of office of the two sitting. Members expired, I think .. in 
September. There haR been no meeting of any Committee ill the metlntime, 
but 'weshould lilre to have the e1ection atonce .as meetings' lire due in the 
very neartuture. ThiR is not an additiop to the Boarq, but just the two 
!oeats for v;hich the Hesolution nonstit,uting the Board provides. Nor is 

· there, so far as I am aware, any' intention at the inoment of ehanging Hili 
'constituti.ou of this Board because of reconstruction or for anv other r{"Af<on. 
We have every cause to be satisfied with the present ('omposition, :llid itS fl· 
matter of 'fact with the work that this 13MI'd has dOHC'. It hM been all exceed· 
ingly active :Ro(ml, and I think it -is significant thllt ~ of the l\Iembers 
e re e ; ~  thi" HOllse on .the Committee has spoken "trongl.\' ill its favour 

· t,hi" morning, the Vice Chancellor of Alig-Arh Univerflity. Spetll{ing off·hand. 
r do not think that ihpre. is IIny representative of labour on ~ e Board. What 
we try to ~e  on this Bonrd is eminent, educationists who represent educntional 
interests. Rut T nm perfectly prepAred to eX3!l1ine and see whether. it is 
possible to have an eminent educationist, Rrnong- the ~ i  Members of 
the Board, who could be regarded us specially intereste'd in, IIml <'ompetent t(). 

'speak for the IRbouring ~e , whether urban .or rnrnl. . Primarily, however, 
it is an 'educationists' 'Board and merely becauSe fl mn.n waR a' I{ood IftbOllt" 
man we "would not CAre to have him on the ~r . We want educationistll, 
:first' and foremost.. .. , • 

:Mr. If. 11. Joshi :Whlli1 about LegiF;lntme 's re r ~ i i  
:Mr.' J. D. ~ T nUl coming to thnt pre!'.pntl:\' .. T have re ~  sni(l thAt 

this is a very 'lIctive Commit_ee. It has been r~ prRct.ice to publish its 
Reports for some year!'., ~  r am not i ~ ~ r  that we had not· to ~ i 
down a littTe owing t.o paper shortRge, . lately. Bllt T know so,l11e- of these 
reports are in the library of the House. Some re r ,~ of the bi-annual-
(twice a year)-mee'ting;; Are in the Library, of the House .. r m ~e . put into 
the Libfnry of the Rom;e a ,numher' of eopif'1I of the Report of the Central 

· AdvisOt'V Bonrd OJ) edllcntional reCOI1RtruetiOll. The Board has no desire to hide 
its If!!ht. nnd!'r n hu!'hpl. . In fnct HOllollrllhle ·1lembtirf; f)f thiR Rouse. who 

_ are i . r~ e  in .t,h(> recommendations of thiR Boord on educational reconstrl1t'-
iion, will bave an opporlunify 'this evening of. meetIng the EduentionaT 'AdViser 

D 
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i'l the Library of the House. The Honourable Member for Education, Health, 
and Lands has arranged u· meeting for an informal discussion of that report 

which is a report by this particular Board., ' 
I may say that as regards the publication and issue of these' reportil to,. 

Honourable M,ember8 of this House, the r~ e  ~  to be drawn by ill)' 
'Honotlrnble fl'lend Maulvi Muhammad Abdul Ghani is not strictly ~  correot, 
one. He referred ·to the ,reports of the Public Accounts Committee and the' 
Standing Finance Committee. These. are both Connnittees of this House and 
the House proceeds to consider the reports of its own Committees,. and it is 
thet'efore lltlCessary that e e~ reports should be in the hands ofeJl Honour-
able Members of this House. The Central Advisory Board is not II. Committee 
of the Legislature. I confess. we have. not circulated to every Honourable' 
Member ot the Hoose the re r ~ of this Central AdvisortBoard. I should .be 
er e ~  prepared,to consider that, as soon as the pa.per shoMiage position eailel!! 

a little. \V(;.are only too glad that \he House is taking &n interest in • Ule 
, work of the' Board. -

Now, Sir, as regl\rds the point that this Board is, not in fact lin 
Advisory Board, but that its decisions are being forced upon various bodiell, 
I am afraid that I did not quite catch the instance that. my Honourabls 
fritlnd Maulvi Muhammad .Abdul Ghani gave. In fact it i. an Advisory Board 
and it cannot enforce its decisions upon anybody. . 

On the merits of the mpendment, I should like to say this. that the 
constitution of the Board itself ensures representation of educational i ere ~ 
through eminent educationists and Government, try to see that educationists of 
all communities find a place on tbe Board. I should like to emphasise that 
~ e Government value" and so c,io the Board, the link which the representation 
of the Legislature gives the Board. It so happens that this Honourable-
House has in. fth,e past sent eminent educationists to the Central Advisor." 
Board. But· this is not the prime objec. of this representation because we-
can get educationists through other elementl!! on the Board. The primary 
ohject i~ to have re re~e i e  of the House; if they are eminent educa· 
tionists. that is no doubt e ~  but that is not the sp'ecial object of repre..-
sentation of this House. It is only to secure a link with the Legislature. This 
is a comparatively small ;Board, composed 38 I have outlined. I do hot admit 
it iR a large Board at alL The essence of i't is tbat it is rather a small and 
compact body .. We think that for the purpose of having .he House represented 
~ ere, so that the Board· may know what the House thinks about things and 
so that in due course the HOtlRe may be informed ahout the Board by l¥ 
own representatives, two from here and one from nnother place is.ft good and· 
sufficient representation, ann I would deprecate Ij.ny addition to the numbert 
whieh <loes not ~eei  necessary for the purpose we have in mind. The .dis-
cussions of this bMy are very ir\formIII and intimate; they sit round 6 table, 
anC! it would be unfortunate if we Rtarted a-process of i re i ~ the numbers 
<If this body so that. its prer:ent. intimate character _ Wl!.s iml'erilled. . Nor do I 
think would it be right to increase the number of Members from this House 
with a view to giving representation to any particular comIllunity, because 
-thAt would ~  itself ensure that that. community got representation; lind 
r think that CRn be done, if it, is desirable;' in other ways. I therefore regre. 
t.h"t I cannot accept this motion and T would reqtlest the Honoura.ble Member 

•. -wh,') moved it to withdraw' it. . 
Mr. Preal.dent (The Honourable Sir ,Abdur Rahitn): The question is: 
"That' the word 'four' be subatitllted for thl' word 't.wo'." 
The rnot;on W8S negatived. 
Kr. Prelldent (The Honourable Sir Abdul' Rahim): The question is . 

. "That the membe.ra of i~ ~ .. mblv do proceed to elect, in such manner aI mal' be 
nnpToved bv the _ Honourable the ~e i e ,. two persons. ~ m . amonlt .. ei~ own Dumbvl, 
to bt' memhel'l of the Cent",l Advlaor,. Board of Education In Indaa. wlth,etroet from 
tM date, of election.·· 

. The motion was adopte4 _ 



ELECTION OJ!' rvlEMBERS TO THE ~ ~ COCONUT COMMITTEE 
IIr. I. D. TJ8OIl(Secretary, Department of ~ i , Healt,h and Lands): 
Sir, I move: -. ~ , 

"That.t.he members of this AiHiembly do proceed to' elect, iu Kuch manner liS may bit 
, approved, by the. Honoura:ble t,he re i e ~ two perllODS from among theil' own numbers 
to be pil!mbera ot the Indian Coconut Committee ~r section 4(g) of the Indian Co('onut 
Committee, Act, 1944 (X of • 1944). " . , 

• Kr. Prelid8D.t (The Honoural*. ~  Abdur Ruhilll): Motion. moved:_ 
"That the members of 't,his Assembly do - proceed to elect, in such maDner as mav I» 

uppro"ed by the -Honoul'able the President, two persohs iI'om among their own number. 
to be memberll of the Indian Coeonul. Committee ~r section 4(g) of the fndian Coconut 
Committee Act, 1944 (X of 1944)." - -
. ,Kr, N. K. IQShl. ~ mi e  Non-Official): Sir, I rise to oppo8ethi& 
motion. When this Bill was under consideration of this House 1 suggested to 
the Government. of India that. a representative of the workers who are 'engAgcd 
.in this industry as emp!oyees should be on that COillll1ittee. Unfortunuttlly 
neither Government 1101" this HOllse uc('cpted ~ ~  r ~ r.; .., I fed that the 

er ~ e  Qf India in forming this Committee aud III not 'giving representa-
tion to the employees engnged in this production of eOCOlluts have madE.> II 

llli.stalce;. and if this mistllke is to, be corrected I thillk ~ e only pl'essure which 
I can bring upon the Gm:ernrrtent of India is to refuse the nominA:tion of the 
Legislature on this Committee. , 

Dr. P. N. Banerjea (Calcutta Suburbs:. Non-Muhammadan Urban): You 
must have 'an amendment of the Act itself. . 

Mr. N. M. ~  Yes, I entirely agree, but unfortunately that is not in 
,my hands, I must -therefore enter my protest, which I do in this manner. 

Prof. N. G. Jtanga (Guritur cum Nell'ore: Non-Muhummadtm Rural): l::lir, I 
first of RII object to the financial basil;1 'on which this C m~i ee has been 
financed. Funds have been raised at the ~  of these people engaged in this 
industry of. l'Ilif;ing coco.t1uts. ' .. 

Kr. I. D. Tyson: Sir, on u' point of order_ Is the nnulleinl bnsi& on which 
the Coconut Co'mmittee is to work relevant to the' pl'esent motion? 

Prof. N. G. Raqa: \Vhen I oppose the present lHotion it il'l relevant so fll.r, 
as it re:ates to finance as well as the conducting of this Uotnmittee . 

• ' Mr. President (The Honourable Sir Abdur l1ahim):.. The Honourable 
Member cannot. disc.uss w'this motion questions of poIic.y which have been 
al!eady decided. . ' , _ I 

Prof. N. G. Ranga: This Goyernment do not want to do anything, specinUy 
for ,the heneM of thir.; section of agriculturists. But that is wrong. It il! 

_ tIll> duty' of Governmei1t to do everything possible,' financinl and otherwis'!,. 
to help these people. e~· used to do a little' before this Committee' came 
to be eOl1stituted 01' at least it was expected, But 110W after this COntnlitt/Je 
has eome anything that Government may have to do, which is expected ta 

• ~ !  anything at all. is shoved on to this"Commtttee. And it is m~i ere  to 
be A responsibility of this Committee to finance it._ I take strong' objection h>' 
thif; basis of the Committee and to this idea of Government. That is not the 
wav in which this cess has been collected and t,his Committ·ee has beeD 

~ i i . _. • . 
Much trOlible has been eaused to' the people engaged in coconut r i ~. 

Coconut .growing takes a 10Qg time and by the time people are able to realise ' 
the coconuiJs and pay the cess, it takes such a 10Dg time that at nnv ont. Rtnge . 
if Government or the Committee are not' careful. the peasant,:; Are likely to hEt 
mode to pay much m~re and also on. crops that. havp been. realised .m ~ 
earlier but the financial results are 1'ealtsed later on:" In particular, thert> IS 
grieVAnce felt by the people concerned and they made A representation to the 
Ronournble Member some time ago that the cess that was being 1evie(1 on 
them on the' (,1'01l of Hl43-44 was really being realised on the crop thnt, they 
'had resJiseo in 1942-43.... , 

Mr. ·Prtlid.Dt (The Honourable Sit Abdur Rahim): The HonouralJle Member' 
cannot disCllss that «lOW. 

(8M) 
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. Prof.:N. G. Ranga: I am discussing the way in which tbe CO}Ilmitteeha. 
, ~  'acting. But that representation has been m ~ to the Honourable 
Member and I trust he will t,ry to go into it in detail and, if neces£;ary, 
appoint a departmental, committee and see that justice is done to the people 
concerned in this matter. I hope that before the Honolirable- Member I comes 
again to this HOUSe with a -motion like thls next year this question will be 
settled satisfactOl'ily ,to all conoerned. 

~. J. D. Tyson: As regarus the p,Qint made by my Honourable friend 
Mr. Joshi, that point was considered at the time the Bill was before the Hou8e 
.and no way 'YRS found of, i ~  representat.ion to labour. The element cf 
labour represenjed by the growers is, of course, represented, and what I have 
comEt to the House 'for today is to ask the :House to elect representatives t4) 

represent the eOIlsumers' interests. As regards ' the points raised by Prof. 
Ranga, of. coun:e any c1ifficulty that may have been ~ e  to the groweJ:.>3 {s 
certainly not the fault of the Committee, for the Committee -has not yet 'been 
'()onstituted. The State., had to pass legislation and there had to be nomina-
tions 'from Stutt:s and hom Provincial Governments. These have now nearly 
all been received and it is with' regard to the future constitution of the C ~
rnittee that I have come to the House toda,y with this motion. If, however; 
in the collection of the cess under the Act difficulties have' arisen and Prot 
Rang:> will let we know, about them, ~ will certainly be ver." glad to look 
into' them. 

lIr. President (The Honourable Sir b~ r Rahim): The question is: 
"That the members of this Assembly do proceed to elect, in such manner as may b9 

approved by thE' Honoura,ble the President., two persons from among their .own numbers 
t.o hA members of the.!ndian Coconut' CommittE'e b.ndl'lr section 4(!.() of th" lndi!\n Coconut 

mmi ~!  Act, 1944 (X of 1944)." 
The motion was adopted. 

ELECTION OF ?llEMBEIU, TO THE STANDING COMMITTEE FOR 'fHI'; 
INDUSTRIES AND CIVIL -SUPP,LIES DEPARTMENT . , ~ 

The Honourable Sir M. Asizul Huque (Member for ('..ommerce· aod Indus-
tries und Civil ie ~  ~ re I move may I have your permission to make 
a. slight cbange in the motion standing in my name, namely instead of 1)1ree 
non-official members I would like to have aLx non-official' members to serve 
on the Standing Committee. Sir, there is a general desire in the House I.hat 
t,he number of non-official Members should be increased, and after diSCUSSIOn 

_ with the different sides _ we have come t9 an agreement toat the number !If 
non-official Members from thiflHouse should be six.' May I -move- it. Sir. with 
your permission? • ' 

Mr. Preatdent (The' Honourable Sir Abdu,r Rahim): Yea. 
The :&onourableSir K. AzlJul Huque: Sir, r move: . ., 
"That this Assembly do proceed. to elect, in such manner as the- 'Honourable t,he Prellj-

dent may direct, six non-official ml'lmbers to serve on the Standing Committee to adv-ls6 OlIo 
subjects' in the Department. of 'Industries and Civil Supplies. ". . - , 
. lIr. 'President (The 'Honourable Sir Abdur Rahim): Motion moved: 
. "Tha.t this Assembly do proceed to elect, ,in .8uch manner 11.8 the 'Honourable the Presi-

.oent mny dirE'rt. ~ , hon-officiJl\ mambers to serv(' -on the StRndinp; Committee to ad"lRe on 
nl.jN'ts· in -the Department of Indust,riell and Civil, Supplies." 

JIr. Govtnd V. Deahmukh (NagpurDivision: Non-Muhammadan): Sir, may 
1 hove some more information about trhe functiens of this advisory body snd 
'what it is expected to d02 . . , . _ , 

The Honourable Str )I. Azizul Huque: Al1-1 can say Is that it will have 
the Rame funrtiom; as, the Advisory 'Committees for other, departmen1:A. I 
will be quite prepared to place before th.e Committee' any IIIaUer of importance 
which a.ny member of the Committee -may deiue"'to discuss 'lor (he purpoae ot 
~~ ~i i~~. , 



Er.gCTION OF: MEMBERS TO 'fRE STANDJNG 'COMMl'fTEE ~  INDUSTRIES AND 651 
OIVIL SUPPLIES DEPARTMENT 

,:. Hr. E • .A.: Satlw E. li:88Ik Sait (West Coast and Nilgiris: Muhammadan):, 
Sir, I 11m glad that the,Honourable Member' has· increa:>ed the quota. (If 

lilewoers from this House. _ 
\Vith ~ e r  to the functiolls, I ~m not very happy llDOllt the repi,): ;'hicu 

·'he has given to my Honourable friend, Mr. Deshmukh." He said that i i~  
Committee will have the same functions as other Advisory Committees. Out" 
experience in connection with other Advisory Committees iEi not at all satisfll'C-
tOI',\". :r.feetillgs are held, very seldom; very small and ullimpol·tllut matters 
are plaeed before them I:.ecimse it is for the Honourable M.ember to !lay what 
should be placed before the coIl1Iuittee. The functions of this committee {mil 
powers of members are not defined, whereas we in this House feel that <JUl" 
repre,sentatives are having full powers and" are functioning very well, There-
fore my Honourable friend should take a warning today. If he . is going tI> 
deal with this Committee as other departJ..Ilents deal with their committees, 
thea vrobably next time when he comes with such H nlOtion before the House 

. we may not be very ~ ie . " 
.. The other point I wish to wake is this: H(t has not r ~ i e  whether .the 

election to this committee is for one year 01" for how. mallY years. He has 110& 
mentioned any period. f would very 'much .like him -te .• eome to this HOI,I;2. 
e e ~  year so that we InI\Y review the work of _this depm-tment. 

Mr. N. K. Joshi ; ~ . e Non-Official): 1 would lii;:e the i i ~ r J to 
cOllsilier the question very seriously, nal,uely whether' t4ey should send tb.:')1l" 
rep1'6t;elltatives to mm e~  which are.. not. only advisory but which work 
in secret., and" which do not make any report 'to the Legi!;lll.ture. I feel --tM 

, tlule has come tor the Legislature to consider this questiou v,cry seriously wheth(lr 
they should seud representatives to committees which do nOl reporj; to thtllll 
and therefore ~ Members who are se.nt 110 the committees are Ilo.t respoDsiDie 
to the Legislature.' We do ~ kl;lOW what advic{' they give, We send them 
there and we receive no report. My own view is that such coinmittees instead 
of strengthening the control of the Legislature over the eltecutive weaken the 
contrpl of the Legislature, because these members get. committed to certain 
policies of the uovermuellL ill secret without the Legielat:um knowiug" in what 
.way they have voted in the committee. I feel, ~ir, that the Legislature should 
consider ,Y,rhether they shouhi send representatives' to committees which are 
not responsible to the e i ~ re. .'. 

Dr. Sir Zla Uddin Ahmad (United Provinces ~ er  Divisiou"s: Muham-
niadan Rural): Sir, I must confess I misunderiltood the point last time. 1 HUt 
rather in favour of th4';\ reports of ~ e e committees being circulated uI.tlongst 
the Members of this House. What I objectf;d to was that ono particular COD!-

• mittee ~m  not ,be ~~ e . ~  for that: It shouJd be extended to all, such 
committees. I thmk, Sir, It IS only frur that reports .of t.hese ("omlluttees 
ought to be circulated among the Members of this Rour,:e. I would like to go 
one. step further an<t say ~  they should not only be ir~ e , bu.t we should 
have an opportunity to ~ .them 0n the floor of ,tlil8 Hous(\, ~  that Wi> 
mlly be able to express our oplllion On them and examIne what our l'epn'senta-
i ~  have dene. I have had this complaint with r.egsrd to sl'veral committeos 

that although they were appointed by this House we had no opportunity to 
discuss their ·reports. Therefore, I request ~b e Government should ~ i
der this proposal and in future ~  should pnnt ~ e reports of e e m~ ee J. 
excluding of courae any informatIon .of confidentl!l;l and e ~e  nature which du<.: 
to war conditions i~ .may not be adVisable to publish, and C r ~ them .m ~ 
the Members of this House, and We should have an opportumty to dISCUSS 
those reports: . 

Sir oowasjee 'ehaDgtr (Bombay Ci~  ~ mm  Urpan): So far ~  . 
I d t "nd the functions of these (>'ommlttees are as followe:: That a certstn un ers.. , '. h' H hI] h . 't-number of Honoutable MemberR elected by t IS _ ot'ftl€' II 011 ( e In ~ POl'll 10'1 
t . 1m more of the subjects of the department that come beforE' tlm. HO\1!1(' , 
~  . ~~  should be in Ii pos,iti0!l to cross-examine .tbe Ronollrnhlf' ,!\fernbE>r or 
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.any representative of his departments in these committees. 'No vote I pre&ume 
~ k~  ~  they .come here b~ e  informed in orlie, to inform this Hou"e 

Qf their pomt of VIew Oil questions that. come before liS. That I understand. 
,s tho,..fllnct.ion of these committees. Since no vote is taken . . . 

An Honourable Member: Votes are tlliren. 
Sir Oowujee lehangir: So far as I know, no votes are taken. 
AD"llODOUl'&ble Kember: TheS lire taken, if necessary. 

Sir Oowaajee Jeh&l1&ir: I am not talking of Statutory Committees. I am 
talking oj committees such as mlt.y be appointed by this Honourable House 
at Il request.made by un Honourable ?vlember for having an advisory committee 
with regard to his departlllent. In such committeea DO votes are taken. And 
therefore it was considered actvisable that at least a 'certain numbel' of 
Members of this Honourable House should"he better acquainted with the work-
ing of 'the'department and with the subjects that come before this H:Ollse. Ii 
that is the object, thl)n if Members of the Committees would themselves .lsIr 
the HonoUl'lthle Member in charge of the department to place certain subjects 
before thc committee, he would, I think, be bound to do so. But if they 
always leave it to t,he !Tonourable :M;ember to place before the committee what-
e:ver he may like, .then it is the fault of members of the committee themselves . 

. I understand tha\ no Honourable Member would refuse to bring a particular 
"Subject before the Advisory Committee if he wts requested to do 80, but be ia 
not in a position always to know what is the Aubject that any particular 
member of the committee would like discussed. If that is the understanding 
---,.that the Honourable Member will bring forward such subjects as any indivi-
dual member of the committee may require and have it di_ussed, so flIRt 
the committee may be beUer prepared to gi,:e. us their advice when the maHer 

_ (lomes hefore this Rouse,-I think t}lat committee will he doing a useful service. 
Prof. N. G. Ranga (Gllntnr com Nellore: Non-Muhammadan Rural): I taJ'G 

strong objection to 111e suggestions that have fallen from the lips of my Hon-
ourable friend, Sir Cowasjee JLhangir. Sir, if the House is to arcept his 
point of view, it will seriously curtail-the powers nnd n-lso the utility of the 

"Membe.t·s who are to gQ and serve on these committees. They are not to go 
and get themselves educated through the good graces of the departmentltl 
members concern,.ed, but also to communicate the general sense (}f this HOllse 

"ori those questions that Ilre brought up for discussion; and see tha.t even in 
advance of the member coming' to this House the Member concerned of the 
Government will be able to know what is "likely to be the attitude of this 
House, therefore his proposal ,may be suitably amended und developed before 
he comes to this ~e. $ir, I have always understood it to be thd EngliE,h 
practice-and here I speak subject to rre i ~  these committees Bre not 
only, expected to give the benefit of the general attitude of this· House to t,hs 
Member concerned hut also to try, as far as it is possible for them even through 
their advisory capacity, to influence the policy and activities of tbe e r m~  
Rnd tre Member ,concerned and also help him in shaping his own :dews and 
hi!: own activities in regard to the business of his department. Now, "sir, d 
we nreto, accept the views of my ROnOlIr.llble friend, Sir Cow8sjee Jebangir, 
the powers of the members of these committees 3S well a8 the cQlJlmittees 
themselves, will be considerably restricted. 

/ Sir -oowaalae ,Jehangir: I have not disagreed in whatever I have said with 
a word t.hat you have said up to now. T do not know what. YOIl are goin" t.o 
1'Isy in the future. .-

Prof. N. G. ltanga: T am' glad he'i£l in Ilgreement with me. He thinh 
votes ought not to be t,aken in these committeeFI. If he really me:lns the·t, 
votes O1:1ght -not to he taken Or are not taken, I disagree with him. If he 
means that as far all ~ ib e they shOUld try to express their views unanimously 
then there ('1\n be no disagreement. 
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.£LEC'fION OF MEMBEHS Tq, THE STANDING COMMITTBJC l"On INDUSTRIES .um 6a9 
*' , CIVIL 8DPPLIB8 D.PARTlIB¥T 

. . Mr. Presldent (The Honourable Sir Abdul' Rahim)': The question. has been 
raIsed before more than once, when it has been explained what are the .func· 
ti?ns of these committees. These' general questions which have been dealt 
"wIth before CAnnot be discussed over again on every motion like this. 

Prof. N. G. :R.anga: 1£ they have been already dealt i .~  the House js 
,expected to. know what has been decided upon and the House is not expected 
to agree WIth what my Honourable rie~ , Sir Cowasjee Jehangir, has said 
today, I have nothing more to add. 

Sir Oowujee .Tehangir-: I have said nothing contrary to what yo.u have 
said. . 

The Bono;Jrable Sir II. AliJul Ituque: I agree with Dr. Sir' Zia Uddil,,'s 
statement that, no single DelJllrtment should be singled out. for till! IJurpost; 
·of c1-'iticism. ;'!Oi;t of the.points are of a general nature. 1 have ;;;01l1e ~

• rience of 8tallding COlJJJnittees. There are 6ftell p'eculiar difficulties whieh 
I hope my Honourable friend, J>rof. Hanga, will realise. A little' while ago 
a tery important question was pluced before that Committee. ..We were very 

i ~ to.know the views of the Ulf'mbers. I hRd I;&\'erul meetings but 
unfortunately quite a nqmber of members Raid: 'we cannot give any :view 
just now: we do not kno.w our Purty's attitude.' It makes t,he Standing 
Committee's work extremely difficult if a member after getting all tk pros 
and cons and nfter being able to discuss threadbare all the j"fo;ues, says,,' I 
cannot give my view till 111.y Party's opinion is known'. J aUl unxious to ':al1 
these committees at a time when the Legislatme is not in Session hut it is 
difficult because I cannot get the different' Parties at, the time. Yet I call 
assure myfriend that there is not 11 single member in the Government Depart-
ment who is not anxious to place an." matter on an:v que.stion of policy or 

, administration which the Mempers of t,his HouRe mn:v desire 
I have nothing more to say as it is in the nature of IUl Advisor." Committee 

only. I do not know the procedure of other committees, but .I tul,e it that 
-the nature of an Advisory Committee is what hSR been stated. 

Dr. P. N'. Banerlea (Calcutta Sub1:irbs: ~ · mm  Urban): Will 
this Committee.. meet frequently? . . 

The BGnourable Sir M. Azilul Buqile: Thut depeJJds on the matters which 
will be placed hefore the Committee. 

Mr. President (The r b ~ Sir Abdur Rahim): The -question is: 
"Thllt thiR ~ emb  aD procf't'd to el<,ct, in' such manner ae the Honourable the' Presi-

dent may direct, six non-official mllmbers to Aerve on the i ~ Committee to adviso or 
'subjects' in the Depart.ment of Industries Bnd Civil Supplies." . 

T,be motion , ~  adopted. 

Mr. President (The Honourable, Sir Abdur i ~ 1 have to tnform Hon .. 
ourable Members thRt the following dates have been fixed for receiving nomi-
nations !lnd for holding elections, iJ necessary, in connecti6n with the followin!! 
Committees, namely : 

1. Central Advisory Board of Eduoabion in India 
2. Indian Coconut Committee 
S. Standing Commit-tee for the Depart.meot. of 

Industries and CivU Suppli. . . . . . 

Date for 
Domination. 

14th November 
14t.h em~ 

16th November 

Date for 
eIeotion.-

16th Nov.mb8l'. 
16th November. 

17th Novembe;. 

The nominations for all the three Committees will be received in the Noti('e 
Office upto 12 Noon on the date!! mentioned for the purpose. The elections 
wMich will be c9llductea in a.ccordance with the principle of proportional renllC-
sentation by- me(lnR of the single transferable vote, will he held in the ASRist-
ant Secretal'.y room in the Council House. New Delhi, hetween the hoUt's of 
10-80 A.M. and 1 P.M. 



THE INDIAN, PATENTS AN:D DESIGNS (TEMPORAHY ~ 
, BILL 

Mr .•. Pfesidilnt (T4e Honourl.lbleSU' Abdur Habim): Legislative i e ~ 
-Sir Azizul Huque. . ' - " 

The HOQOUl'able Sir II. ABiBn! Huque (Uember for Commerce and Industrieb 
'and Civil Supplies):· 8ir, J move: . 

~ . the ~i  , ~m r ri r to amend the Indian Patent, and De.igna Act. 1911, b .. · 
taken mto 80D11decatlOD." . 

. 'There a.re certain inodHications brought about· by section ~  of the 
Defence of India. ~ . They are not sufficient to- cope with the war time' 
conditiolls. Under section 21 of the Indian 'Patents 'and Designs Act,the: 
Goverument could only use or exereis8 an invention which was needed for the 
services of the Crown· and they could sell any articles, made in pursuance ot 

- such rights if e~  wer.e r ~  When the Defence o£' ,India Rules 'wen" 
changed large powers were given us regards the use ~ any drawing, model, 
plans, specification or other documents. But it hast been found necessary to 
extend these powers so that inventions Can be used 01" exercised or even sold 
for ~  purpose necessary or expedient for the efficient prosecution of th(l 
war or for thernaint.enance of civil supplies or services Or for such other pur-
poses for whiCh the Indian Pnte:ntsand p'esigns Act is intended . 

. . There is another difficulty about agreements which had been entered inir, 
between applicant,!,!, or l)atentees, and third parties !lnd it' is necessary that 
Bome prodsion sh.ould he made to make inoperative any agreement or licence 
suosiliting betwepn the applicant or patentee and the third party. 

The last difficulty will he about the rights of persons to. whom the' articles 
made bvGovf"tnment as u result of such invent,ions are sold. It is necess9:1'J 
to protect them. 

It is to meet, these three minor IDattet:s that I have brought forward this 
amending Bill. Sir, I move: . 

lIIr. President (The Honourable Sir Abdur Hahim): ).\{otion'moved: 
- "That 'the Bill temporarily to amend the i~ Patents e. ~ Designs Act. 1911, b~ 
laken into conaideration." ,,' 

IIr. B. A. Sathar B.Bssak Sait (We.st (JOBst and Nilgiris: Muhammadan): 
J ~e an amendment, but I want to ask a question and if the reply is sat.i$·' 
factory I will not move it. Why dotJs my Honourable friend want 'to give 
l'ettobpective effect to the provisions in the Act? He -says that this is to come 
into lorue frolll the 3rd Sept-ember 1939. ' , 

The Honourable Sir II. AziBul Huque::Becaus6 in t&e meantime cer,tain 
tru.nsactiolls have been entered-into: certain patents have !.?een taken over and 
unless they are made inoperative, .Government will not be able to protect the 
rights of the third ·parties. So it is necessary to safeguard their interestt-l. 

lilt. H. A. Sathar ]I. Bs-.k Sa,it: I am not moving the amendment. 
~ lilt. President (The Honourable Sir Abdur Rahim): The motion is now open 

for discussion. . 
(No Honourable_Member got up to speak.)-

JIr. President (The Honourable Sir Abdur Rahim): The quastlon is: 
"That the Bill-temporarilY' to amend the ~ Patentl and De4Iigns Act. 1911, b. 
k~ into considerat.ion." 

The 'motion was adopted. 
Clause. 2 . was' added to ,the Bill. . 
Clallf'e 1. was added to-the Bill. . 
The Title and the Preamble were" added to the Bi'll. 
Xr. Prestdent (The Honourable Sir' Abd?I' Rahim); _ Sir Azizul Huque_ 
The Honourable Sir II.ABIIul Buqft: SIr, I move: . 

• 'That.· the Bill be 'pal.d." 
111'. President O'be Honourable Sir Abdur R,shim): The question is: 

"That the Bill be . ~ 
The motion was adopted. 
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rrHE- COFlfEE MARKErr EXPANSION (SECOND ~  BILL. 

The Honourable Sir x. Alizul Duque. (Member for Commerce and ~ 
tries and Civil 8u"pplies): Sir, I move: , 

"That t.he Bill further-to amend'the Coffee :Mal'ket Expansion Act 1942 (Second Amend:· 
ment), be taken ·into conaideration." . - ' 

'l'he main. purpose of this Bill is to make legal research work within the 
scope of the activities of the Coffee ~ rke  Expansion Act. . Cerl-ain fund&-
came in and it was thought desirable to spend them on coffee researoh. Sir, 
I move. . 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill. further ~  am.end the Coffee .Market ExpanlJion Act, 1942 (Second Amend· 

ment); be taken mto. conalderation." . . . 
Dr. Sir Zi& U.d.din Ahmad (United ,Provinces Southern Divisions: Muham-

. madan Rural): Sir, I vef:{! much appreciate the, work that js being done by thi. 
1 " ~r me  through the Coffee Cesa. Committee: but, at the m~  

P. If. im~, I think it is desirable, as I pressed -last time, that we should 
have, an annual report r ~ this Committee and, if neceSSIll.'Y, we shollld have 
the opportunity to discuss the 'matter in the House. It is quite pOSl'lible that· 
the' non·official Members may be able to' make suggestions, for there is always 
the· possibility of improvrug even the best. The best C1l.11 always be'made better. 
In spite of the fact that good work is alreJldy being done by the' Committee 
I think it is desirable that we should have an opportunity to. consider the 
matter. I would Ilsk the :Honourable Member to, BSS\lre us that an annual" 
report of the Committee will be printed and circ1)lated among the Members 
of the' HOllse so that we mlly know what the Committee' is doing instead of, 
RS at present, .the Members geHing their information from private Bources. 

:Mr .. 'l'. Sh AvlnaahWngam Ohettiar (Salem and Coimbatore cum North Areot: 
Non-Muhammadan Rural): I see, Sir, that. ~i  amending Bill seeks to re i~ 
what money is left ont to be added on to the general fund. All the money of 
tl:p pool comes from two souret's, the pool gets all t1)8o 'SUIDS realised by the 
BQard from the sale of coffee as also the surplus in the fllnd. The section 
specifies the ways in which the money may he spent. May I lmow how the.\' ' 
get this surplus which they want to put to the general fllud? Has it been 

-rpceived by the· sale of coffee? The· Coffee HouHefl which are working ill 
various parts of .the country are ~ rki  at a profit,. May I know whether ~.  
part of this fund if;! from the coffee houses? May I know whether t,hese coffeE' 
houses were intended to be worKed at, u profit or liS a means of propaganda . 

. If the coffee houses were intended to work for a profit, I must submit tha.t 
that was not the intention when these coffee houses were opened. Lct us 
)o10W how t.his fund has been arrived at. -

The Honourable Sir K. 'Alilul Hl1que: I think-I might explain ~ e circums· 
tances in which this pool has arisen. A duty of Ra. 14 a hundredweight was 
imposed. 01'1 the date thE" excise duty Oli coffee was imposed there happened 
to be 7,200 tons of coffee in the pool which, having' been cured before the 
imposit.ion of the duty was not dutiable but for the Hake of administrative 
convenience the dlit,y was realised, because otherwise it would have heen 

- vel'':' difficult to diRt,il'lguiRh between that coffee and the coffee that had heen 
c'ured. That has resulted in a gain of approximately REI. two liIkhs and it iR 
not intended that this should go to the profit of the plantations but should-be 
devoted for specific research purpose,t;, which were imminently necessary. I 
do noti think I have got anything more to j;lay. 1£ is not the profit of the coffee 
houses and I am quite prepared to look into the questioteof coffee houses. I 
have never been to 8 coffee house in my life but I shall try to do it noi1i 
time. ' 

Prof. N. G. ~  (Guntur rum e r~  b mm ~  Rural):' Is. if 
a fact tpat this pool bearR the IORR sustamed by the ,coffeemdu8try, which 
has to sell coffee a,t 8 lower price to the' U.K.C,C. And also, the Deft-Dee-
Sf'rvices? . '. ". The Boaourable str •. AdIul Buqu: I do not think that IR correct 10 ~ 
casf'. It is not fair .. to ask" question l'ega,rding the . .~ in t,his conne('-
tion. . .......... 
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Prof. ]I. G., Ba.qa:. 'fhe question is with regard to the coffee pool. 
ft, Honourable Sir •• AIiIUl Huque: ·It has nothing .to do with it. I 

explained that beclluse of the duty which was imposed there WII'S a certain 
-stock which had been cured before, On which duty had been realised. 

1Ir. PresIdent (The Honourahle Sir Abdul' Rahim): The Honourable 
.Member is too late in asking his qUf1stion.He should have risep in his place 
,at the proper time. He cannot make a speech after the Member ill charge 
has replied to the debate. 

The question is: , ' 
"That the Bill further to amend the Coffee Market Expansion ~ , 1842 (Second Amrnd-

.;nlmt); be taken into coneider&tioJl." 
TJH:' motion was adopted. 
Clauses 2 und 3 were ~  to the Bill. 
Clause 1 was add€d to the Bill. 
The Title I.Uld the rr~ mb e were added to the Bill. , 
The Honourable Sir •. ~  Huque: ~ir, T move: 

'''That the Rill be r. !~ . ,. . 
Kr. President (The Honourable Sir Ahdur im ~ The ,qaestion is: 

"Tliat the Bill be pa8ll'ed, " . 
The motion was adopted. 

'THE ImLHI .10IST 'WATER AND SEWAGE BOARD ; ~ ~  
BILL 

, Mr. J. D. Tyson (Secretary, 'Depurtment of Edllclltioll,Health and Lands): 
:Sirl. I move: 

"That the Bill further to "mend the IAllhi .loint Watel' and Sewage Board Ad, 1926, be 
..taken into oon8ideraiion." 

The purpose of this short amending Bill is fully set out in.. the Statement 
,of Objects and e ~ I do not think the House will expect from me much 
further explanation, The present Bill seeks to amend the parent Act to, allow 
,of the inclusion of authorities like the ~ r  Notified Area Committee. and the 
West Delhi Notified Area COD1ll!-itt,Qe among the constituent, bodies, which are· 
set out in section 2(c) of ~ parent act. We are anxious to have power to do 
this at once, because, as regards the Fort Notified Area Committee, they are 
.already in receipt of water from the r ,~i  all probability ilIegaIly,-.and, 
as regards the West Delhi Notified Area (which is. a recently constituted area 

:and which includes the industrial area of New Delhi) it is becoming more and 
more urgent thaF water-supply should be made available to that area. 

The second thing that the present Bill seeks to do is to take power to 
allow the Board to supply water by agreement to places which are under 

_. authorities which are, not likely (hecause they are not urban Iluthorities) to 
be brought, within the list of constituent bodies. Already one area witbin 
Xilokri, which is under 'the District Board, has been given water for good and 
sufficient reasons, but probably without, any legal· basis, and we. may. :hav.e 
another area in the near future, which may have to be given water for the 

·same reason. And there. are certain areas which are springing up outside the 
urban areas of Delhi under the District Board of Delhi, to whom it may be 
desirable to extend the fncilities of the water-supply. We propose thatthaf 

. should be done by ad hoc agreement with persons interested in the 'locality. 
The Bill is a sil.ple measure designed toO meet e e~ two objects. Sir, 

I move: 
Kr. President (The Honourable 'Sir Abdur Rahim): Motion moved: 
"That the Bill fUlther to amend the Iklhi .Toint Water and Sewage Board' Art, 1926, be 

"hken into consideration. " , ' 
Mr. B. A. Sathar B. Ellak Salt (West Coast and Nilgiris: Muhammadan): 

To nV9id wltste ~  time on 'my motion I would like my Honourable friend f •• ) 
tflll me why he want.s to charge twice the IIsual rate when with the sanctiol' 
.fIf the Government the supp'ly of wat,er is extended to outside areas. When it 
'is agreed that a particular area is to be supplied with pure water, I do not 
~  why m:v -Honourable friend should penslise them and charge them -twicp. 
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~ he is charging the Delhi area. If ~ will explain that---:I hope he has 

~ . ere  my amendment and that he agrel's with the rate I havE> suggested 
In ~. • 

~r. I. D. !'y80n: Sir, I' cOllfess there \VUt:! Hot much basis for tukillg .lilly 
.. partlcular figure. If t.he faeility· i&1 extended outside the Delhi urban area, 
it is fair that the people who get it should pay llt least as lUuch for the wutt'r 
afl the people within the urban, area and we thought thut twice what i~ culled 

, the "final issue rate" would be 11 fair basie figure; but it ii'! Ii minimulll figure 
that is being fixed here and it can all be. arranged under the agreement. . J 
am not disposed to quarrel with the amendment; and if he moves i~ Ilmend-
ment in due course', I shull not stand in his way. 

Sir Muhammad YambI. J[han (Agra Division: mm ~  Ruml): Sir, 1 
want to make only.a little suggestion on this. ] have found sometimes that 
Bills of the kind just moved are ~r  forward, or sOllletimes Il kiud of 
Ordinance is p(lssed at a time whfiln the Assembly is not sitting, without ~ b· 
suIting the people who are going to be affected. I would like the Govel'lJment. 
io keep In view that no Bill of any kind or,law in the' shape of an Ordinance 
should be passed without giving due consideration to the' views of the people 
actually going to be affected by that Bill. Otherwise it all hecomes qUitfl 
e i~e . It Jfllly be that ~ committee or cqmpany suppl;.ring. ~b water 

may lIke to have -the charges mcreased; but the people who are gomg ·to be 
affected must be allowed t.o have their say. Ido not find t.hat this proced\ll"e 

nas been adopted in the pres€nt case. 1 also find that.a similar thing in the 
shape of an Ordinance was passed in the Delhi IIrea, which hilS r~ er  'a 
great deal of row in the whole city and 11 lot of litigation has started, und I 
would request the lTonourable Member to Ildvise the 'authorities concerned 
that before they send a proposal to tilly department of t,he ·Government of 
India for bringing up II Bill of this nature, where the public is going t.o be 
affected, they should consult all sides and not one Ride alone. There is t,he 

• payee and there is the man who charges. Both sides should have their views 
put befor. the House. I have found that this principlE' is ignored in many 

.cases; and -in this case also there is no' evidence that it has been complied 
with. Only yesterday I received 8 lot of complnints abrmt, thiR, thnt the 
people were going to be very adversely affected. I would like my r b ~ 
'friend to say how fart,his procedure haR been followed in this cuse because 1 
know that in every Bill whieh is introduced here consultlltion is madf:': ~ i  
you a&1k for circulation thE' opinion of all llides is collected Ilnd placed before llS; 
but in this Bill whether tht !people have had any Ray or not ought to be mnde 
dear before this House. ' 

The ASl'lembly then adjourned for Lunch till Hill{ Past Two of the Clock. 
- .' . 

The Assembly re·!If:sembled after LUllch at Half PaRt Two of the Clock, 
.Mr. Deputy President (Mr. Akhil Chandra DattR) 111 the Choir. 

JIr. Deputy President (Mr.' Akhil Chandra Dafter: The· question is: 
"That the Bill further to amend the IMlhi .Joint Wat.er and e ~ .. Board Act, 1926, bE' 

taken into consideration. " 
The motion was adopted. 
Clauses 2, Rand 4 were added to the Bill. 
Mr. B. A. Satbar B. J:ssak Bait: Sir, I move: 

"That in clause 5 in the propoaed second r !~  toO the propoRed Met,ion 14:\. for 
the word 't.wice' the 'words 'one and a half titnes' he e ~ i .  • 

I need not detain the House long over this, hecause I explained the purport 
of this amendment when the. motion for consideration ,was being. disc1ll;Bed. 
My Honourable friend seemed inclined to accept thiR omf'ndment. because he 
said that this was limiting the minimum. That ill true. The mi ~m m lITO-

vided in the clause is "twice the final issue rate payahle". I want to reduce 
that so that if the Government wish. to charge leR!'! than the mini?1um i~
ed in the Act the" rna" do so. At the sam€ time, J want my fnend to mE'et 
the wishes of' the 'Hollse and see that except in VE''f'y exceptional cnsesthe· 
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[Mr. H. A. Sathar.n. Essak Sai_l· " . 
rates are not bigh, the idea being tliat pure and good water. I!Ihould beIDade 
:Ivailable as cheaply as pObsible. Sir, I move. , 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment .moyed: 
"That in clause 5 in the proposed second proviso to the progoaed sectlOn 14A, for 

1he word 'twiC'e'the 'word'J 'one and a half tnnes' be 8ubstit.utllld." -
JIr. J. D. Tyaon: ThOllgh I cannot 'give .any Uftdertaking as to how .indivi-

dual cuses will be met, I have no objection to this e.me~ me . ThIs will 
(;llly arise in the cases where ~r is supplied- onder an agreement ahd each 
('nse will h8ye to be taken On its merits .. 

JIr .... Deput.y Preildent (Mi . .A.khil Chandra ~  The question. is: 
"That in clause 5, in the propose(l lecond ..,proviSo, t() the proposed section 14A, for 

1he word 't.wice' the words 'one and a half timf!s' be b~ i ~ .  
The motion was adopted. 
Clau!!'e 6, as amended, was added to the Bill. 

"'Clause 6 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
Mr. J. D. TyIO.l1: -r move: 

"That the Bill, liS amended, be paaaed." , 
Mr. Deputy President (Ml·. Akhil Chandra. Datta): The question if;: 
~  the Eill, as amended, he palSed." 

The motion was adnpttld. . 

'THE PUBLIC DEBT (CENTRAn ~  BILL 
Mr. Deputy'President (Mr. Akhil , ~  'paUa): i~ Jeremy Raisman. 

,. ~. B. A. Satha: B. J ~  Salt (West .Coast ~  Nilgiris; M,!hammadan): 
1::hr, before IllJ HouQurable f_rlend moves hiS motion, I have a point of order 
to raise.' Under Standing OrdE.r 44 (1) (a) the report of the Select Com-. 
~~ ee. has, to be 'm.adeavailable, to the ~ember  for 7 days. The Select . 
Committee s report III copnection with the motion that is now going to be 
moved \\'lIS placed on the table on the 7th and it was circulated on the 8th 
e\elling.. ~ , for only 5 days the' Members have been in possession' of the 
8elect Committee 'g report. Tbet:efore" thi9' motion which the r bi ~ 
Member is going-to make contravenes this Standing Order. But it the: House 
i:; inclined 'to waive the rule in hie ,favour, I won't object provided f'onie of Up 
who have i~e  notice of amendments 'this morning are also allowed to m ~ 
OUl' amendments, otherwise this' motion will be unfair' to the non-official 
l\iembers. . , . 

'The Honourable Sir Jeremy ~m  (Fiuance Member): Sir, if the House 
ngrees to procead with the Bill, I have no objection to the amendment which 
m,\' Honourable r~  wishes to put in. " 

Sir Oowasjee Jehangir '(Bombay City: ~ rmm !  Urban): We b!\\'e 
. not got those alllendment.s yet. 

1If. Deputy Pl'eBident (Mr. ~i  Chandra Datta): In view of the opinion-
expressed by both. Parties, I think the Standing- Order in regard to the time 
lill1.it may be waived and- is waived. . 

The Honourable Sir Jeremy Ralsman: !Sir, I move: 
"That the Bill to consolidate and a.mend the ~  relating to Government. Becuritil1lB 

issuell by the Central Government and to the management by the' Reeerw Bank of India 
of the public debt of the Central Govehunent, ,aa reported by the Select Oommittell, be 
taken int.() consideration. H • 

The Select Committee went carefully into the' criticiems which had been 
elicited in, the course of the circulation of the Bill and they came to \he. 
conclusion that very, few amendments were necessary. In faet, most of tb,e 
changes made in the Bill, as it now comes before the House or several of 
them, are merely correctiona 6f printing errors. In claul!Is 8 of the Bill er~ 
i~ n change of language owing ~ the criticism which wall! made of the ~ . e 
"1\ emme~  eecuritj held 'by two or -mor,e persons severally". It was 
decided t.hat this wall,not 'Pt'rhal'1l npnro'Priote ~e Rnd insteRI1 of tllall· 
the Selpct. CommHtC'r wpnt- h:\(·1\ to t,he . ~ ! e of the e ~  Act whicn 
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.speaks of ~ Government security payable to two or more persons lOever!l.Jly. 
tfhen, ·a·good e~  of care was aevoted to the question which so many crHics 
raised in· regard to· clause 9, which was also a point to wlUch my HOJ.louiable 
friend M;aulvi. Muhammad Abdul Ghani 'drew a'ttentioll. It· ::;eemed·to the 
Select CoID.Dlittee, ~ , if I m ~  so, quite rightly, that the criticism of 

· this clause is based on a misappreh.ellsion. There wass· feeling that unlesl> 
more time is. given for the production of probate or letters of adrn.lnistration 
or a succession cer.t.iliyte, hardship. would be involved to the public. The 
exact oppbsite is the case. . The position is that on the dellth of ~ holder of 
~ security, unless you make provision for" ·sQ.1:ne fairly prollll)t deciliion, the 
small i e ~ r will not be able to draw the interest 011 his vond until he. hus 
gone througn the processes. of obtaining the probate or lett.ers of administ!atioD 
or succession certificate. Now, the 9bjectl of -the Bill, as of the existing .,+a-
tute, is to proviqe relief lor the sIDall investor by enabling him to be~i  to draw 
.the interest on bis bond as soon as p'ossible, and -for that purpose I suggest i~ 
:House should be more concerned to see that the Iteriod is nO.t too long._ 
During the period when the ReserVe Bunk does not make a summary adjudi-
cation of. the matter, the small investor is sllffering the hardship of being kept 
out of his money. AlthQugh at fir'St sight it appears. otherwise; the fact ('-1. 
the matter is that this provision actually works· the ~r  and is i ~ e e  
to provide -relief to the small investor. I may sny in ~  of. thlS that 
,similar provisions have had to be ml\de in other st.atutes, for lUstt:!-llce, ~er 
section 3(1) of the Post Office Cash 'Certificatos ~ , 1917, and under sectlO,D 
4 of. the Government Savings :Oank Act, 'fhe time·limit in these cases Iii-
three months. I suggest 'thllt the period of six months is appropriate in {he 
present case, that it should not be shortened and that cert.ainl$' in the i ere~  

_ of the small investor it should not be increa.led. 
Another clause which haRuttrncted some attention is the clatt>e 1!roviding 

for limitation.. That is clause- 24_ of the 'Bill. '!'he ~, a. originally framed, 
provided for the -liability of the Central Government in re e ~ .of 11 Govern-
ment -security and of any interest due on it terminating Oll the -exp'ir,Y of six 

· years from the date on which the amount due 011 the sf;'Curity or b:,-' wry of 
interest became paj'abl'll:. There have been vario\llo\ r,ri-ticisms- of this provision, 
and it was suggested in some of the opinions that. there may be cases whero.. 
the persons entitled to the pl1yme-nt of the securil:v or the interest, w(mM b., 
unable to l)resent their claims \vlthin six years. ;Sut after some discussion. the 

-Select. Committee decided to extenCl the pm-iod (;0 12 years, -which, they felt." 
should be ample for ali purposes. and this pp'riod hus been embodied in the 
Bill. . , 

The only other point of riUbstance is the one which my HOllourBble' friend 
'Mr. Krishnamachari. who serv.ed on the Select Committee, hilS railied in his 

- minute of i~e · on clause 7 of the BiB. His contcntion is that Il.. certain 
· 'concession given t,n Hindus governed by the M it.nkshara ~·. which at pres-ent 

exists as a proviso to· section 12 of the Indian e~ r ie  Act, 1920, should 
continue in their favour. Sir. the Committe-e felt that In preparing neW' 
legislation of a simplified. and, may I say, of a more ~! i  character, it wall 
·difficult to justify the provision of this sOplewhat unusual exceptioil. I am 
no lawyer, but rllllderstand thAt in certain other re e . ~. t.he law on thf" 
-subject is the same nRtbAt which we embodied in tne Bill. For,_instance. iTI 
all properly drllwn Articles of Association of Joint Stock Companies, Rnd agaill 
1 believe in the Arb;: and Rules relating to the Rpserve Barik Act Rn(l the 
Imper.ia1 Bank Act. the position there ilLl that titlAis deter .. nined on the ~ 

'basis as we propose to-embody in this statute. Clause 7 seeks to pro'-ide thnt 
-executors or mi i~ r r  of a deceased 801e holder of n OovemmeRt securit;r 

· and the hoMer of a succession certriflcate- issued under Pl1.rt X of the IndiAn 
Succession Act.; ~ , shall be the only persORS who may be. re ~ e  by 
-the BAnk as having :my t!tle to the Government e ~ri . TnI' members of 
the Hindu joint fAmily g:overned bv the i ~ r  law Rre' already in fhi" 
llositionin respect,. BS I understand. of the sbares of .Toi ItStMK Banks and 
i1uch !'Iecllrities flfl the ReRerve "Ra.nk "hArl'R l)l' TmTletial Bank "ba'l'el( T have 
not, been able to t'Tr19prs+And wbat i i ! i~e i1'J involvpil l)r " .. hat hRrdswp j" 

., 
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caused. in r~ i~  ~ember  of such a f.mil, to undergo the same procedUM-' 
when estabhshmg tltle to a Governmt1nt security. In fact; I am informed. 
that they are actually ill ~ better position than other classes because other 
classes have to pay probate fee e ~ they seek to obtain a Probate or Letter .. 
of Administration, whereas by 8 rululg of the l,Iigh Courts, in the case 'of 
Hindu Joint family governed by the Mitaksnara law, no such probate fee. I 

payable .. ~ , .therefore,. are not only in a ~ i i  to comply with the requirs-
menta of 'the ~  as e ~  as anybody else, but they actuq11y enioy the. 
advantage that m producmg the. e e ~ r  documents. they are not liable ~. 
have to pay the fee whiclr other members of toe corhnlUnitv would have ,.,. 
pay .in order to obtain such a document. On generr:rl grounds, it was' felt ii1 
the Select Committee thq,t wHatever might be the history of this cu)'iou8-
exception, there was insufficient ~ i i i  'for, shall I say, disfigurinO' a' 
simplifying measure with u rather long winded and m i ~  proviso re ~  
to a special case of that "ldnd. For thesH, reasons, the Comrnittee decided to 
adhere to the BiD Ils drafted. Sir, I move. 

Mr. ,Deputy Presfdent' (Mr. Akhil Chandra Datta): Motion Illoved: 
"That the BillOoto consolidate and amend the law' relating to GOl'emment. 8ecurttil!8-

i8llued by the Centra1 Govemment and ta the management- by the Reeerva Bank of . India 
01: the publio debt of the Central Government, all rel'Orted by the Sell!ot Committee, be 
taken into consideration." , 

Mr. Sri Prakua (Allahabad and Jhansi Divisions: Non-M;uhammadan Rural): 
Mr. Deputy President, Sir, I should like, with your permissiou., to begin wit,h 
a word of· apoCogy. I have not been a frequent visitor of this House for the 
last foUl' years, and I must confess that I have.got rather out of practice, both 
with the art of speaking in this House and with the procedure that has to be 
~ e . If I make any mistakes, you, Six:, with your usual generosit.Y will 
pardon me. and so will, I have no doubt, the Honourable the Finance Member 
who is in charge of this Bill. 

Sir, in ~  countrJ, the .exec,utive being the de facto legislature also, all 
laws seem to me at least, to be enacted wi;th a view to making the' tUBl, of 
the Government a1td its' i~er  as easy, and the work ~  the geneJ;al public 
as difficult an.d complicated as possible. I have not to go. far for an illustra-
tion. The Honourable the Finance Membt;,r himself has just said t.hat a ,-ery' 
necessary-it appears to me to be very u'ecesssl'y because it touches me er~ 
sonally a.nd it touches the habit!! of many people ill our' country-a very neces· 
sary amendment ·to one of the sections, with which I shall presently i~ , 
would involve a vsrycolIlplicated process. He thinks the language of the 
ptoT)Osed proviso would be ver'y complicated. He wants a, simple Act; hut 
he forgets thllt when he is ~ i  himsell from a complicl.\tion; he is intro-
ducing a lot of complication in the lives of millions of people in our lund. 
I ~  rather 'have n compliCRted law-and, as a matter of fllct. all luws 
arc: complicated-and as a result thereof ,hne a simple process of life for ,the 
general mass of the people, than have a simple law wbich creates a lot of 
confusion in our lives .outsiae. It is no ~  's yery simple rule that the 
Government can ilnprison anybody it likes for an indefinite period of tim&. 
The old Rille 26 of the Defence of India Act, used to .. be only of about eigM, 
or ~  words; Rnd it got so mixed up with the other ruleR of the Act that 
nobody knew. about it at all. till everybody was being caught and imprisQIled 
WithOl'lt r~e, without trial for the end of time. Therefore, y. would rather 
have a complicated or complex set of words here which simplifies our lives 
outside thnn bave a very simple law here which makes otlr lives. not w:)rth .. ,. 
living outside. 

~ . Sir, there are three points on which, I should like to draw the attention 
-of the Honou1'nble the Finance Member And the HOllse g4!nerally in conn pc- . 
tion ~  ~ i!  Bill. J have no doubt my Honourablp fripnds from all sidelJ 
of the 1 HOIIRP. will assail thil! nUl in various other paris. But I -want to rr)1'loo. 
centrate on just these three. r want to draw the atfentibn of the 'House. tOo '" . 
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begin with .. to clause uthat deals wIth trusts. l.'rusts are factI! aud: trutits 

3 •• II. are ~ e b e  by charitable persons for ~ri b e purposes. l'hey 
are In t e nature of corporations such as societies registered uuder, 

Act XXI of 1860. . But tru!Jtees seem to be driven from pillar' to post when.-
ever ,~ e  want to lllveBt tlleir money is safe securities and e~ that no harm 
conles to themselves Or to their trusts. They are anxious to fulfil th? objects, 
ot the trust but at every step trustees are. troubled by 'one law or another. 1 
llappell to be' a ti'usttle .of two trusts, one for educational r e~ ~  the' 
other for the care of wldows and orphans. Both these trusts' were crelltod 
h,) charitably i ~  l)tll'l;Ons who' thought thut creating these trusts would' 
be the best way of fulfilling' the objects' which they had in view. 1 had 
very strauge experiences in the matter of investing ~ e money of thel:le trust.s .. 
In the educational trust we ~ , as a part of its property, Government secUl'i· 
ties of the face value of one lukh of rupees. ~ r urgent purposes we· hUlL 
to sell this paper. Because of various troubles We hud already e erie .. ~ , 
we arso, on the advice of lawyers, tumed ourselves into a charitable society 
under Act XXI of 1860. But the nal11e. 'trust' still stti.ck to us; and nUN' 
ull ~ traD:sactions were completed, the final payments' were .refused. 'I'ht!· 
.papers were jlUng up uud there were urgent ~e e r m  ·to me. from Bombay ~  
elsewhere to' expedite matters, other.wise various penalties were in' store fOI: 
me. Sir, if I had not happened tq know, the then Governor of the Reserve 
BRnlt, Sir James TaylQr personally,-whose premature death I mourned as much 

, as 14ny other friend of his cpuld have e,~  if I had not workec:l widl him, 
as representative of this Abl!elllbly in the first Central Board of the Eel:!ervl;) 
Bank, I 110 not think I could have got out of the mess. Sir James . ~ r 
cume to my rescue and expedited matters and I got the money. Ii you go to' 
the Imperial Bank and WlIllt to deposit your money as a trust, they say they 
recogtlise no trusts. 1 do not see what hurm there is in recognising a trust. 
'If it is a valid trust, if it functions properly, if it has. got an office, a Secre· 

Ii.\: tarv and President and other fUllctionaries, where is the hnrm in the bank 
. rec'Ognising a trust? 
- ~ir, I have had similar experience.s with the other tl'Ust also: the trust 

,rhictl nolds properties ior the welfare 'of. widows and orphans. Lawytlr .. 
advised 'us in that 'cu:;;e also to transform ourselves into. a charitable sooiety 
ltWdflr Act XXI of 1860. \Ve did' that; _ b~~ still We .met with a lot of . i~ ~  
whenever we wanted to buy 01' sell securItIes or to mal,e other transachOllS 111 
the ,ntel'ests of the trust .• J 'hope, therefore, t.hBt . ~  Honourable frit.l1d 
opposite will Hccept lll,r lunendment of which I have given notice ollly toduy 
and for the admission of which I must thnnl{ my Honourable 'n'iclId Mr. Essqk 
Snit. I had almoBt feared that the amendment would be ruled out of orde!: ~ 
want. of sufficient.notice. I hope II1,V Honourable friend will accept my arneud· 
ment.; Ilnd if he thinks the language is llot clea1'-I" must gay I am no drafts· 
m ~ e may suggest chnnges.n the languuge, RO· that vlllid trusts, r ~ 

. which are on a par with charitable societies, might be accepted as corporations: 
. within the GOIIlPllSS of thifo!. Bill so that trustees may not have Bny difficulty 
and tblit n whole horlie of trustees may not be required every "time to walle 
~  and down' to put their i ~  ,severally' ~e re;. they can complete 'n 
transaction. I do hope I fUn clear· m ~  meanmg; and that the ~ b ~ 
Member opposite will come to the rescue of trusts in the manner. suggested. 

TheR. Sir, my Honourable friend \vas at pai':l8 to tell us t!wt clal,1sf! '7 
s\\ould stand as it is. He does not ~ee why ~r r people. wlth particular 
methods of life Should ha\'e any partlcular r e ~ . When It comes to the. 
tnkiti,,' of income-tax, he is not prepared to recogmse ev,ery adult member of 
a i~  Hindu ~i ~  OJ>, 11 separute entit;v. .In that mat.ter, I. am sorry to soy' 
that !1.ssur8nces given on the floor of this ~ e ~ e  the amendment .of the 
Income.tax Act waR bei}lg discussed are not bemg ~  effect to: ~ Income· 
tax Department is taJdng unfair ~ e. of Ii. ruling of a High Court-anr! 
.courts do not recognise r e~ ~ e  .In thiS. ~ e and go J ~ .~ ~ " 
letter of the law-and are not giving such faCIlIties for ,the re ~  ot 
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separation in an undivided Hindu fa.mily: for purposes of assessment of income-
tax, as was assured to us in this House when I moved jill amendment 6n this 

.lIubject, . by n.o lcs8 a peraon' than the then Law Member Sir Nl-ipendru. 
Sircar. Now, Sir, when it ~me  to taking, 110 privileges are to be given, iJO 
special customs are to be recognised; and sinlilarly in this case, also they wunt 
that holders of Government securities, on behalf of undivided Hindu mi ie~ . 

. ' should also be regarded ~ individuals; ,and they -l!\Ugt' also undergo various 
px:ocesses hefOl'e they can safely get thoBe Government securities transferred 

-to the rightful owners. 
)low, Sir-, the r b e e~ber  knows very weH that in an undivided 

Hindu' family governed by the Wtakshara law, ,we 'become proprietors bY'the 
very fact of birth. We. with ·tmr brothers. cousins. fathers. uncles, etc .. hold 
the ,property from our very birth as a joint· ~er  as coparceners. We arc 
joint holders from the start; and WJleJ1 a special provision is being ll1adtl i'l 
section' (u) for the right of survivors of joint holders and severa.l payees. I' 
do not see uny r~  why Government is not accepting 't'he joint holdersbip' 
of joint. Hind\1famifies governed ,by-..the :Mitakshara Law,' and agreeing that 
tlie survivor is to get the Government securit.y ipso facto after t.he person in 
,~ ~ e name they er~ held passes' away. Sir. I really have very little hesi-
tation, as you·and the House lmows, to'l"sy the, exact facts on every situation. 
I have not much prudery about-me and I call a spade a spnde alJd do not mind 

,being charged with in-decency or vulgarity. What happens ill such cuses ~  this: 
When a pOOl' old man in ·whose llame Government securities ,ara held, is nn 
his death-bed, all the persons eoncerned-solls, cousins m)u others-who huve 
H right to these' securities after the dear one has departed, gat.her round lliTII; 
lmd in his ~kJ  hands r ~ pens and make him sign his' nf)mo in the 
brackets on the back of these Government securities, so that all the annoying 
legal fonnalities may be .avoided later. In the Mitakshara Hindu families ,. .~. 
least we were saved from this horror of having to force our dying parents ~ 
sign these fOnDS before the end, lest· there should be any difficulty afterwnnjl!. 

'The 'processes of taking .a probate and letters of. administration are lengthy ::11<1 
expensive, and the system of transfer of Government securities is 11 fnitly 
simple ODe because nat.urally ·the GO,femment have made it very simple for 
itself. I saY,Sir, .that the Honol}rable Member ~i e should save IOl:ge 
masses of people in our country from the degrlldation,the humiliation and the 

. vulg!J.rity' of forcing dying parentR to sigh these Government. secHrit.ies' in ordE-p. 
to avoid various formalities afterwards .. I tlierefore think, Sir, that mv Hon- . 
ourablefriend <?pposite.will accede to the general request of this HOllse,-for 
I find tfle.re are amendments ,to this effect from various pm-sons, and let. t.he 
undivided Hindu families enjoy the right that they have d,one so far. I 11111 ' 
very glad to see my. HOI1l5i.ll"able £riepd, l\1r' .. Baijnath 'Bajoria, in the Hom£): 
I was sorry he was not here 'when I began. ~  the one point 01) which hp. 
and J stand on common grollnd-tbe support and preservation of t.he joint 
Hindu family.. On all other points, I fear, we disagree; aria I am sure this 
particular amendment will find even a greater champion in my frielld there. 

·than in me .. 
The third point that I want to deal with is with reference to section 24. 

Section 24 seeles to put a limit of 12 years within which -payment shrtll ~ 
made of eapital and interest on Government securities. After that, I tal{e 
;it, the Government securities lapse. I 'think one of the most shameful things 
·that have been introduced in our countryb:v its foreIgn master!'! is i~ e  
-law of limitation. When. a man. bas taken something from. another, it is np 
to him t-o pay it; but .as the law is, the deht-or starts, cou'nting, from the ve,ry 

'first day tl;!at he ~i  his pronote and wishes thl\t of,hree Yel\rs may elapse 
·somehQ.wand the creditor-may forget ahout the deht before tben So that·thp. 
1'8yment ma:v, lapse. This law has made nn otherwiRe honest, people exceed-, 
ingly dishonest: and it 'has given rise to an amount. ef i i ~  which ~ 

',terrible to behold. Now. Sir. ~ Govemment ~  want to 'ent' IIp the ~ J~  
:th.t it,llllS borrowed under the cover of this ~ We know t.hat not fill 
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i. ~ ! ii  ill Government socurities are necesl:larily voluntary. ~  who 
k ~  war ~  are collected, those who kllow how people are forced to 
pay, wdl agree wlth me when 1 say that t.he securities purchased are not alway. 
m thepature of voluntary transactions; but I do not say ,that, heaps and heap!'! 
ot crores out of the sevent.een or eighteeJl hundred crores that tbe Government 

• havlJ ga.there'd as securities or promissory notes, are not in the nature of 
voluntary transactions. Wben the Government has got this money-and 
means to be honest about it-why is it anxious to refuse payment in caoe 12 , 
years happen to ela.pse before the demand for it is made. I think that it is 
very necessary that this period of limitation should be extended to a very gr('at 
extent or this section deleted completely in view of other provisions in this 
Bill. 

'fhere is at present th(J lIecessity of taking a probato or letters of adminift-
tration;' and all that if; bound to take a lot of time. Even when in some eases, 

,as the Honourable the Finance Member pointed out, there are no stnmp duties 
to pay, there would,still be lawyers' fees to pay. No law has yet been madtl--
and I should welcom() the day when such a 1uw is enacted-that lawyers' services 
shall be placed at our disposal frce of all cost, Till then, we have to take into 
consideration not only the expenditure 'that is actually mentioned as legal 
expenditure 011 stamp duties and other things, but you have also to take into 
consideration the lawyers' fees which is very often far in excess of the pres-
cribed fees, and you must not forget the . actual payments made to various 
chaprasis, and clerks und other persons before you are through with u case. 
SirJ 1 think, law-if it is u decent law-should be able to save the genel'U1 
pJ.lblic from such' exuctiollS. My proposal is ,that instead' of ~ yeacl:I, i\ 
period of 60 years should be the limitation. If for 60 years, numely for two 
generations, no' claim is made, then the ,Government may cut up tile money 

• if it likes. 1 should like the 90vernment honestly to fork out the money 
· \,ven then and find out the e r~ itself; but if "it is very ullxioUI:! to muke 
I -profits in underhand ways-it is Il.lready making II. lot of 'profit by cuting up 

unclaimed balances ill post offices, where I undt;rstand it holds about ~ crute!> 
of such money-it should at least give Ii longer lease of life to t!le holders of 
securities and their successors. 

I should also like to say another thing in this- connection. Joint families 
wIth their many advantages have one great disadvantage from which many 
of my friends, including Mr. Hajoria despite his lynx eyes, could not be free. 
There is a great QlDount of secretiveness among the various members of t.he 
family. A member does not want another melUber to lmow exactly how his 
personal accounts stand lest there should be any difficulties of a domestic 
nature. If a member of a joint family-I taku it from the smile of the HOll-

• Qurable the 'Law M:ember that he knows this very well-has some securities 
which he or she had been e re i ,~ be  even more than 'he'-and he or 
she dies without leaving any instructions-it may be that on his or her death-
bed there were ~ many people about him or her to 'enable her to leave ins-
tructions behind-and if these securities are discovered ill some' box..,g.fter ~  
many years.--may be' after 12 years-as ornaments and cash are v£ry often dis-
covered-then Government should, I think, not refuse to pay money because a 
~ im is being made after the lapse of ~ years. But if Government agrees to make 
it 60, namely when all possible persons who could have known this particuilir 
jndividual who had these securities have in the nature of things passed away, 
then it does not matter if the Govenlment takes the money, because it w0uld 
then break no heart. I therefore think, Sir, that I shourd press these three 
matters before the House' and ] shoultl like the Honourable the i ~ 
Member with the immense PQwer t.hat he possesses, to look at this problem 
sympathetically. If he really underHtands Ilnd uppre,ciat<!s the netual system 

• of life in which we in India live; if he does not fQr the purposes of legislatiGli 
believe that people in. India , i ~ the sam& i~ i i ~ i ~i  lives, as he and !Us 
own cO'tntrymen do; If .he realises ~,  he IS leglslntmg fOl' u people WIth 
customs and mariners, different to hu;; nnd that t,hoHe customs and manner!'; 
have come through the centuries find that, have to be respected whether hI' 
likes, them or not; if he' realises the strength of the feeling in tae land '.Ill 

B 
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such social Ilnd seuu-religious matters, 1 'am sure Sir, he will not refuse to 
think along the lines 1 .uave e~ re  to lay ~  and will Ilccept SUitable 
amendment.s to these three sections which J. have .(bscussed 'itleiol'e the How,e. 

'1 want him til'tit oi all to 'lI.ccept and recogOlse Trust.s as actual facts of 
ow: lives, as charitable iustitutions created by charitable and generow:i iUlarieci 
persous'for the public good; Ilud to see to It that Trusts are able to invebt 
their mouey ill safe securities and draw their interest 011 these monies at 
l'easonable mtervals in u reasonable manner; and that the bank and all banks-
~  by the bank 1 ll1ean the Iteserve Bank BS mentioned in this Act--recognise 

Trusts in .the same manller as they recognise charitable illstitution8. 'l'tioll 
1 want him, and all Members of this ~ e, to give a Jittle thought to the 
conditions of undivided Hindu fall1ilies. 1 shall be told that 110 exception 
can' be made for one sot of people and that they lllust also undergo the 8al110 
difficulties ati all other perSOllti have to'. But .firl:lt of ~, it is Ilot necetltlarily 
right to add disabilities on a particular set of persons si01ply because other-
persons do not enjoy t.hl: same facilities. Then, Sir, the numbers affected 
are very large and that also should be taken into consideration. I should be 
glad if similar facilities arc given to all persons. 1 do not like these letters 
of administration: I do not like the necessity for takmg out probate and 
things of that sort. These were not known to us before and I should like all 
communities to be saved from these difficulties. But if- they cannot be for 
some reasohs or other, at least those that had been safe so far shoUld continue 
to be safe in future also. I should say one thing more. If u small privilege 
is being asked for the undivided Hindu M;itakshara family, 1v1! must not forget 
that there are a number' of disabilities also from which they suffer. ~ r 1P8-
tance, in the Dayabaga. School of Hindu Law, the man who possesses the 
property is, if I am not mistaken, the absolute holder of that property. His 
sons, his cousins, his brothers cannot come and. stop him from spending money/ ~ 
in a manner which these people do not like; but in Mitakshara families we ".' 
can' hold up the hl1uds of the father or the head of the family, the Karla, 
and prevent him from spending molley in the way he likes. If the' younger 
folk think that he is not spending it in the proper way he can be prevented 
from doing so; and that is why it is said that the Dayabaga son bends far 
more before his Dayabaga father than the Mitakshara eon before his Mitakshara 
father. The Dayabaga father has absolute right over his r ~r ; but t,he 
Mitakshara father has not. Therefore it is not true, as my Honourable friend" 
the Finance Member, tried to make out--nnd I am sorry that he is not uttp.n-
tive to what I am saying . . . 

The 'Honourable Sir .Tel'emy Baiaman: Yes, I am. 
JIr. Sri Prakasa: It is not true that a' special privilege isbefllg given to 

the Mitaksbara families without any attendant disabilities. I therefore think, 
Sir, that he should be considerate to these M;itakshara people, and pot force 
them to undergo the processes which he is forcil'lg on other people who enjoy 
far more privileges in other directions than the Mitakshara 1,arta of the family 
does. 

Lastly, I once more repeat, that in alL honesty he should increase tbe 
period of limitation and not try to swallow up money only because it is not 
claimed for 12 years. In Bihar which perhaps is our most litigious province 

IIr. Saty& Naraya.n Sinha (Darbhanga cum Saran: Non-Muhammadan): 
Question! 

Mr. Sri Prakasa: I do not tbink the truth of what I say can be questioned. 
I have something £0 do with Bihar. being murtied there. 

Patna, th8 capita.l of' Bihar, is now a town of only lawyers who ~ e enriched 
themselves at the expenfie of the children of the soil. and if the Honourable the 
Lea.der of the House were here, he certainly would not have questioned what I 
e,m saying. ' In Bihar very often n. case takes twenty years nnd more to finish: 
in between of course not only Sllltnn 'Manzils but many more manzils arise in 
P-lt.na. A Ut.tle objection is marle on a little point and the person concerned goes 
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on fighting frolll court to court and would not stop till he has got the judgmen\ 
~ .the P!'ivy Co'';'llcil for or against him. That takes twelve years. Then another 

pomt a.nses w.lu<1.h takes nnothet· 12 years and so on. 1n the meantime my 
Honourable fnena may eat. up the government securities. Thorefore, I say, ,Sir. 
t,hat the IJeriod of limitation should Ile i~ e  to sixty years, if he is not 
prepared to ilbolish the period of limitation altogether. Sixty years ianot too 
long. In the U. P., for instance, if I am not mistaken limitation does not run 
against zamindal'R in certain matters for sixty years. in any case, I feel that 
at least in this matter It similar provision may be made so that we may be saved 
from possible losses. . 

Sir, I appeal for the support of all sections of this House. The misfortune 
is that very often different sections of the House seem to feel that as a particular 
matter does not concern their particular community, therefore they need not 
worry about it. I think this is wrong in principle. Every part must help every 
other part. The whole must support the part, the part must support the "{hole. 
We all really belong to one community. Even in matters of social legislation, I 
am ulways surprised why members of one community a,re asked not to speak or 
bother about any Bijl or piece of legislation thtt affects'spme other community. 
Why should I Hot bother ? 'l'hey are our hrothers. They are our people. Any-
thing ,that affects them will affect us. Anything they do inevitably reacts upon 
us; and therefore each part must support every ot-her part. If Honourable Mem-
bers -thipk that in making a vigorous plea fOf the Hindu undivided lYIitakshara 
family I have only dealt with a part of the community, I beg them not to think 
'so; but to feel ~ in supporting tbat part they are really supporting the whole, 
and they are inviting that part to support other parts when their tum comes. 
Let us -not forget, Government is ~ i  to eat us all part by part; and it)s in its 
interests to put one part. against another, to put one community against another 
community, to put the naytrbhagas against the Mitaksharas. The Government 
gains in the end. When anything affects the Dayabhaga man, the Mitaksha.ra 
man must sympathise with hill1, otherwise we shall be enriching and helping 
the Govel'llment at every' stage, while we will be harming ourselves part by 
part. Therefore, I say, Sir. I commend my opposition to this measure, to the 
various sections of the House; and I commend my amendments to the 
unanimous approval of the HO!lse. If We must have a measure, let us ha.ve a 
decent measure, worthy of us and of our Statute Book. 

IIr. T. S. AvinaShWngam Ohettiar (Salem and Goimbatore cum North Arcot: 
Non·Muhammadan Rural): This is not such an, innocent measure as it ((eeml. 
Neither can it claim that it merely codifies, the existing law and merely makes 
an enactri1ent for the Centre where there is an enactment fGl' both the Pro-
vmces and the Centre together. If I may say so, it vitally affects the existing 
rights of the people and you must consider this ~ i  this background. There 
was a time when government securities were held by only. the industrialists, by 
the rich people and by the mill-owners. But today it is the c6mmon holding 
pf the common man, People have been forced to purchase government bonds, 
whatever .the amount may be and so a meA.Sure like this affects the common man 
in the street, in the town and in the village and so it is up to us to see that hil 
rights are not affected. Remember he is not an educated man and he does noti 
know the law and so we should see at least that the existing law is preserved and 
that no inroads are made against it. ' 

In my opinion the most important clause in thiFl Bill which affects the elOlt-
ing rights of government securitv ho!ders is ~ e 24. !-fay I. Sir, read to you 
section 18 of the preFlent Act. that IS the Indian Securities Act 192b. which is 
the law today. According to that there is no ]imitation for the principal amount 
of I} government security. Any number of years may pas's but "save' as other-
wise provided in the ~ on ~e  of the amount due on a Govemmenf 
security on or after the date on which pavment becomes due, or when a dUfllieate 
security has been issued nnder e ~i  10 or when a r~ ~~e  .88CUrity has been 
issued. the Government shall be discharged from all, llablhtv In respect of the 
security or securities so paid or in ~ of ~~ ie  a du»lIea.te, rBl!ewed. or new 
,se_curity or securities hal! or have been ISS\l,fd . Ellti when there IS no me ~ 

F.2 
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made in any way whatever, there is no discharge of the liability of the Govern-
ment- and the liability still rnsues after a number of years. Under the law a. it 
is today there is ~  limitation 'for b~ h9lding of 11 govcrnlUtlut security. Thero 
is limitation only as regards interest 'as 'is shown in section 18 (a) of this Act, 
But today the Government comes with provisions in this Bill and says that this 
liability shall be confinE-d to 12 yeaft!. Even the Limitat.ion Act in Article 00 
says: , 

"For money deposited under an agreemllnt that it shall be payable on demand, illCll1rl-
ing money of a customer in the hands, of his banker so paya.ble." 

Where there is a deposit in the hands of 'a' particular banker, if it is not 
claimed, then how does limitation arise? The limitation arises only 3 years after 
the demand is made. If I lio not make the demand there is no limitation. If 
I make the demand. after 25 years, it is limited within three years !lofter the 
25 years. _ Under the existing Limitation Act, in the case of. a deposit, the 
limitation runs only 8 years after the demand is made, anil virtually and 
essent.ially government securities are in the nature of deposits. They are made 
a8 deposits for the future e ~i  of the people, and today it is proposed to 
change the entire law on the subject and to say that within 12 years not only 
will the interest be affected but also the principal-if the Members here will 
note it, it says: . 

"Where no shortel' period of limita\ion is fixed by any law for the time baing in foree, 
fho linbUity- of the Central Government in respect of r; Government security and of Bny 
intel'(lst payment due, on it shl\ll terminate 011 the expiry of twelve years from the date, 
on which_the I\mount due on the se('urit.v: qr due by way of interest on the security, 81 
t he case may be, ~ me payable.'" 

That is, against the principal itself there is a limitation llf 12 years sought to 
be placed under this clause. So this Bill is really not so innocent ss it looks. ~ 
offects the existing rights of the people and the rights of thousands and l&khs 
of people throughout the country; und thiR House should consider this matter 
before passing this Bill as it is. ' , 

N6w, I would not like to labour the point on which Mr. Sri Pr8kasa dwelt 
exhaustively, about the Mitaksharll 'family, but I shall point out the law. I 
refer to section 211 (2) of the Indian Succession Act. Mulla in his Hindu Law 
says-(page 440)-section 375 (2}--

"Where Ii Hindu, dies inte8tate,it is not necessary in any case to oht"in lettel'S of 
administration to the estate of the deceasl!d to establieh .a ~  to any part of the property 
of the deceased." 

And he continues--
"No prohat.e or lettars of idministTll.tion c,al} be granted in respect of jGint famUy. 

I))'operty." " , , 
Why? Because the property is -already vested in him. 'He already ,shares 

the property and flO there is no probate necessary tie vest him with the joint 
family property. FoHowing this up, Rection 211(2) of the Indian ~ i  Act 
says: ' 

"When the deceatled was a Hindu', Muhammadan, Buddhist, Sikh or Ja.ina. or an exempted 
person.nothinlZ herein contained shall vest in Bn executor or administrator any pt'operty 
of the rleceased person which would - otherwi.e have passed by survivorship to' some other 
r . ~  .• t, . 

Where it would have passed by survivorship, it is not necessary for probate 
or succession certificate to be taken out at all. That is the law as it obtains 
today. It is not only the general law, but also as contained in flection 12 of thE1 
~ i  Securities Act which is the existing law on this matter. !tis the existing 

law for Government securities. Section 12 of the I:ndian Securities Act of 1920 
says: ' 

"Subject to the provisions of ssctio!l 13. a uerson cla,iminp: to b~ entitled to a ~ e.r . 
ment T'romis80ry note, may, on J i ~  the prescrlhed authoTlty, anet on satlsf:vmp: 
it of the justice of his claim and delivering the r mi~ r  not.9 receipted in the pTE'scrihed 
manner ..... . 

Provided t1\at, when application is made for ,the renewal of a Government promiuory 
note which appeara to the preecribl!d authority to at&nd in the name of 8 deceased member 
of A Hindu undivided family Iroverned b:v the Mitakehara law, a renewed promissory note 
~  not be i •• ued to the applicant 'unles8 he r i ~ 11 r,ertifkate ailtn"d by Bueh autho-
ri .~ 'antI nfteT surh irumiry aR may be pt;.Nlcribed to the effect that, the decellSed belonp<t 
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to a Hindu undivided family go\'erued' hy ~ l\litBkshata ~ , that the l"J"omilaol'Y not'd 
fOI'med part of the joint property of the family, and that t.he applicant i ~ the m;Ul"ging 
01' eole ellrviving male member of the {Bmily." 

So, tho existing Hindu law, tho law as set out in tho SucCCSSiOll. Act, ~  
the existing law under the Indiun Securities Act all suy that II sueceSSlOn ~er i
cate is not necessary for a member of a Mitakshara joint Hindu family. If that 
is the case, may I know what is the re3S011' for the Government coming forward 
with an amendment like this? I thinlc that in a l1\at.t€r like this, the Govern-
ment would be wise if the,y codified the existing hI\\', leaving existing rights un-
touched and enllct a law which presents the law as it exish; today. I do not 
think the Government wiII be wise in eurtlliling people's rights in a mutter liKe 
this. . 

These are the two important matters which I thought 8hould be raised in this 
House. Amendments have been tabled and may I suggest to the Finance 
Member that, he will be serving the interests of the people of this country if -he 
does not seek to impose a 'limitatioll which did not e.xist before and also if.he 
supports the existing rights of the people in so far as they do not conflict with 
the existing laws of the country. 

Kaulvi Syed KURuza Sahib Bahadur (South Madras: Muhummadan): Mr. 
Deputy President, but for the fact that some doubt was entertained by my 
Honouruble friend, MI'. Sri Prakasll, thAt we would not make common cause 
with our Hindu brethren ill espousing causes like this, I w9uld not have parti-
cipated in this debate. I mlly assure the House that we will not be the last to 
come forward to support tiny reasonable or aJly charitable cause which'Illay be 
advocated by others. So far as the question before the House is concerned, 
though the joint family system docs not exist, umong the Muslims and though 
the limitation question will not at all be tolerated by us,-I may in this connec-
tion inform the House that even the limitation of sixty years is not recognised hy 
Islam as there is no limitation wha,tever so far as our religion is e ,~er e , it.is 
under the compulsion of this ~er me  that We have been subjected to such 
Iirn'itations-not to speak of 12 years or 3 yeltrR, and we have no other go but 
to submit ourselves to such laws as nre enacted and are being enacted by this 
House under .this foreign nnd irresponsible Government. I may a8sure lily old 
friend; Mr. Sri Praka!:la, who I Imow is a gentlernttn of COI'lInopolitan . views, that 
we also hold the same views as he. 'rherefore we would wholeheartedly support 
the amendment proposed by OUr Honourable friend and supported by allother 
Honourable friend of my pro'9'ihce, I mean Mr. Avinashilingam Chettiar. 

Jlaulvi' KUhammad. Abdul Ghani (Tirhut Division: Muhammadan): 
Sir, on the last occasion when the: Bill was being circulated; I 
made certain suggestions, and I was assured that those suggestions would be 
considered' in the Select Committee. I find tout excepting one opinion almost 
all the ~ i  have supported those suggestions of mine, particularly about 
the period of six months in clause 9. You know, Sir, that when a party ,applies 
for ~e i  certificate or probate, ~ civil eourts are too busy and their pr<>-
cedure IS protracted and lengthy; and If there is any delay, beyond the control 
of the part;y concerned, in securing the new certificR-te of succession, for no 
fault of his he will be penalised, as the claul:!.e of the Bill stands. AU the 
opinions support this and I hope the Honourable Meniber ill eharge of the Bill 
will consider this question nnd that the alllendlJlcnt tabled to tlus effect will be . 
accepted by him. . 

As regards trusts, I want to say It word. 'l'he provision say !'I tha·t tl'llsts will 
not he taken into consideration but! !'Iub-clause (2) of clallse 6 says: 

"With out pl'\ljudice to the provisions of pub·eeetion (I), the Bank ma.y as lin I.e'. 
of Jl(rllce and without any liability to the Hank or t{) .the Central . e ~e  l;'I!t'ord 
in itR Pook,l ~  directioll8 bY' tHe hl'llder of stock fOJ' the payment of interest, etc.': 

There are many charitable institutions and religious institutions which haft 
purchased Government securities. In case this provision is passed into law 
... bat will be the fate of t·hose charitable institutions? t think there is no r~ 
in giving this facility and right to the charitable and religioUs institutions which 
are in ~ i  of securities, because such securities as are held by the chari-
~.b e institutions Are ~ in the name of the institution. No person ~ 
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claim as the ~r or proErietor of that security .S.o there will be diffi,culty, 
and opinions have come supporting this i~  tha.' the r~  ~  not be 
beyond the scope of this Bill. . 

As regards claUF;e 10, it iN said there that the "Buuk Illay make Huch r ~  
as it thinks fit for the vestiug of such security or securities in such person as it 
considers represents the minor or insane person". This provision is about minor!) 
and insane persons. They are .quite helpless in putting forward their claims and 
~ ere are many dangers that their rights may be usurped by some interesterl' 
persons. Therefore some sufficient safeguard should be provided in the Act. It 
may be said that under the rule-making powers of clause 28 some adequate safe· 
guard will be made in the matter. But after all, rules. are rules and they cannot 
have the force of law. I think an amendment has also been tabled in this 
respect and I hope that the Honourable Member in charge will kindly consider 
and see his way to accept that amendment. . . 

In clause 12 also, there is a provision for a period' of notice of' six m ~. 
This period is quite inadequate and should be raised, to one year. 

When I come to clause 17, I find that the notice required to be given bv ~ 
Bank may be served by post. My friend here tells me that this is covered by 
the General Clauses Act; so, I leave it there. . 

Then as regards the right to administer the oath, t,here is no exception pro-
vided. Section 6 of the Indian Oaths Act makes some exception in the matter 
of administering and taking oaths. It says: .. 

"Where ~ 'witneR8, interpreter or jllror iR a Hindu or It Muhammadan, or has an 
ohjection to making an oath, he shall. insteacl of makin(t an oath. make an affinnai.ion." 

SO, it is not obligatory under the Indian Oaths Act for the Hindus nnn 
Muslims to take oath. The only thing they bave to do is to make· the affirmn-
tion. I think tbis point should 'lJe clarified'when the time comes. 

As re r~  clause 28, this provifdon about laying the rules framed under t.ht\ 
Act on the table of this Legislature has been accepted. In this case, the rulM 
should be laid before the HOURe in the next Session. With these observatiol1l1, 
I res.ume my seat. 

JIr. BoosetnbhOy A. Lanjee (Bombay Central Division: MuharnmndRl1 
Rural) After the Bill has cO.me from the Select Committee and the amend-
ments "before UR, I do feel thnt many important matters have been made clear 
but stilI I wish to sny one or two things. The HQnourable the Finance Member 
assured us that clauses 8 and 9 are really for the benefit of the poor. But I do 
feel that nowadays-and it will be for 1I0me time-poor people, after deat,h in th,. 
family, will not be able to realise the responsibility of getting what the n.eceMeG 
wail worth within the period of six months. This period is not adequate and I 
hope that the amendment proposed by my friend Mr. Chettiar raising the period 
to one year will be accepted. 

Then another thing tq which I really feel I ought to draw the attention Clf 
my Honourable friend the Finance Member is this. As I said the other do.,. I 
I do want that the taking of evidence must be done by some responsible people, 
While ~i  the appointment of responsible people, I made it clear th&t I 

'would be only too glad to have Government officials and not because, 
4 P... as my Honourable friend put it, some people are really admiring the 

.• ervices of the Government servants. I said then, and it was not 'admitted by 
my Honourable friend at that time, that the actions of the Governinent officiAl • 
.are always subject,jo be discussed in this Houie. ' 

• Then, the authority is being given to the Bank. I do not know. wh&t is 
meant by thc Eank; whether it is the Managing Governor or Dep.uties ·or is it. 
~ e Directors of the Bank that is meant. Anyhow, it is the responsibility of 
~ e Finance Member, who' puts lhe responsibilitv on the Bank, to 
Ind out the responsible' person or party who wiil make the appoin" 
ment of 8n officer, further although the Bank has been authorised to appoini 
an officer to take evidence and to make a vesting order, no qualifications of t,hat 
officer have been laid down anywhere, He will be appointed at the sweet-will of 
the ~ ~ of the Bank. My Honourable friend b ~ ~ke  110 mueh ~r e 

• 
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to lay down in clause 14 that "a. District Magistrate so re ~e ~  m9:Y himself 
record, or may direct any Magistrate ?f the ir ~ class subordlllate t.o ~ or any 
Magistrate of the ~e ~  ., b r . ~ to hun and em ,~re  lD thIS behalf 
by general or speClal order of theProvlDcu"l ~ er me ~ ... ~ . . If. the Govern-
ment has te> take only eviden_ce, he must be either the ~ r C  ~ e ~ the 
first class subordinate Judge and the second class b r~m eJ ~ If he IS ~  
authorised. This is what the Government does when thmgs are earned on by It 
which is subject to the approval of this House or subject to criticism of this 
House. But so far as the Bank is concerned, my Honourable friend does not 
make !Illy provision. I do not know what is this Bllnk, .and who are these gI:,eat 
persons who 'are goiug to aI)point this o.fficer .to tak.e e e~ e ~  m~ke a vest-
ing order. It is this very officer, who IS ~ e , If he .thmks fit, .wlll :work as 
a District Magistrate in order to take eVidence" and still no qualIfications are 
laid down for him, this is my point. Is ,this eonsistent with the safety of the 
public? How call you leave the public moneys in the hands of an i ~r of a 
Bank, which is not really the Government e r ~e  and ~ e affal1's you 
calluot discuss here? Nor can you discuss the uttltUde of tius officer of the 
Bank. It has not been mentioned even whether this gentleman's pay will be in 
the neighbourhood of Re. 500 or Us. 1,000. The Directors may choose a poor 
man like myself and appoint me and I may do whatever I may like. It eornes 
to this. 

When I said the other day that I would like t.o have a Government official, 
my Honourable friend the Finance Member said: "My friend Mr. Lalljee wants 
a Government official". My object was that if a Government' official was 
appointed, then, howsoever low paid he may be or low position he may have 
in services, his actions we can criticise here lind ask the Honourable the Finance 
Member to tell us about his responsibilities. But with regard to the officer that 
is contemplated here, we cannot do anything nor do we know what powers were 
and are going to be given to him, by the Directors. ' 

e ~ ir, I quite agree with the amendment that has been tabled with 
regard to clause 24 in which a peri()d of 12 yeal'shas been provided for. I en-
tirely agree with the remarks that have fallen from my friend Mr. Sri PrakasB. 
Nowadays people subscribe to Government loans liberally and handsomely. 
Government ~  not tell them th.u, for the sake of the adjustment of the 
acoounts or for the little trouble that tQe Reserve Bank will have in making out 
the accounts, they are putting a time-limit of six or twelve years. This is nO$ 
fair; this is not businesslike; this is 'not diplomatic. Once people come to know 
that for some reason or other there is going to be a limitation; the great question 
will arise with regard to investing in the loans. Therefore, it is not proper that 
any limitation should be fixed, and I seriously draw attention also to this point. 

With regard to the question of trust, I entirely agree with my friend Mr. Sri 
Praka.sa. In fact, I had a bitter experience of it. We had to go to the High 
Court and we know what trouble we had. Furthermore, who has to decide as to 
all kinds of title to the property? My friend has only spoken about Patna; but 
here is a gentleman standiDg before you who has been dragged in... the courts by 
clever lawyers for more than 24, years, and the cases are still going on and new 
ones are being created. I do not know how long I will be in the hands of this 
great lawyer community. I hope they do nllt claim to be as noble 8 community 
as the doctors. They do come to us often, b~  on1r for our goods. That is all 
1 can say. Let me tell one thing to my friend Mr. Griffiths. It is the definite 
opinion of ~  e ~e that, in the first instance, it was the policy of SOme 
peorle to gIve educatlOn of the type which would make young and intelligent 
IndIans good clerks. 'l'ben came a further policy that this intelligentsia. may 
agitate and trouble the Governmerit. Therefore, 'the law courts and the proce-
dure that has been adopted were introduced. These lawyers could do a lot for ~ 
country, but unfortunately that is not the ease. I hope they will not misunder-
stand ~ and I hope they will come to afford help to me' for my good and not 
for my goods I. ' 

. There is one thing more that I want to say. I do want the Honourable t.b8 
Fmance Member to consider the position 80 far as the ~ e i  certifioate. aM .. 
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conOOUled. I think so far as the Muslims are conoerned, the)' nre ail'o excluded. 
Mr. D. P. SethDa (Government of India: Noptinated Official): They ale 

not. 
Mr. Boo8eiDbhoy A. Lalljee: But there is no necessity for them to 'ake out 

the probat.e duty, Of course, 1 am not a lawyer but I do want the protect.ion of 
UJe Honourable the :Fina.nce Member to make it clear that nothing in indirect 
form in the shape of the probate duty will have to be paid by the Muslims. 
Now is the tillle f01' you to assure the public that in buying the Government 
,.securiticl> they tire going to buy negotiable alld marketable securities i ~ 
incurring other liabilities. I hope the Honourable the Finance Member will 
kindly take into serious cOllsideration whut I have I:!aid and all the amendment. 
that have been puL before the Houtie. 

Ilr. D. P. Sethna.: ~i , I do not wisl,1 to take np much time of . the House, 
but I do wish ~ say this ~. e outset that if the Honourable.,Membershad 
read the opinions which had been received when the Bill was circulated to the 
oountry" they would have !:Ieen that the principles underlying the Bill have been 
approved of by the Governor of the North-West :Frolltier Province, the .Govern-
ment of Madras, the High Court of Mudras, the Advocate-General, Madras, the 
Indian Bank Lilllited, Madras, the Exchange Bunks Associ1l.tion, Bombay, Lhe 
1mperial Bank of India, Bombay, tlle Karachi Indian Merchants Association,' 
the Maharashtra Cha.mber- of Commerce,· the Chief Commissioner, the Distric, 

• ;J udge and the Munsifs of the Court of CoorgBnn the Bar Association of Coorg, 
the Government of the Central Provinces, the District 'und Sessions Judge, 
Delhi, the Secretaries, Punjab Chamber of Commerce, New Delhi, the Govern-
ment of the Punja.b, Justice Muneer of, the Lahore High Court; t.he Deputy 
Commissioner, Lahore and wany other institutions, persons and associations. 

,lIr. Deputy Pr881dent (Mr. Akhil Chandra Datta): Order, order. I am told' 
that the 'Honourable Member is not in his proper seat. 

Ilr. D. P. Sethna: Sir, this is my seat for the purpose of this debate. 
Sir George Spence (Secretary, Legislative Departnient): Sir, for the purpose 

of this debate the seats of Mr. Sethno. and m,yseif have been changed. Under 
the arrangement which now prevails seats in the Government block 'are arranged 
by Government, and 1 have given the usual intima.tion that during this debate 
Mr. Sathna's seat und my seat will he changed and that Mr. Sethoa wUl occupy 
my place, _ 
. Xl. Deputy President (Mr. Akhil Chandra Datta): Now that the position 
has been explained, the HotlOurable Member may go on. 

Mr. D. P. Setl1n&: Sir, I do not wish to say much at present on the clause! 
because they will be considered by this House when the time comes; but· a. 
regards, the two or three points made by Mr. Sri Prakssa and Mr. Chettiar, 
,particularly as regards clause 7 on which there are half a dozen amendments I 
wish to BUy me i ~. 

The first point raised by Mr, Sri Prakasa was about trusts. I suppoge ,he ill 
aware that under section ~ of the existing law, if, has been provided as follows: 

"Sa"e aN othcrwiRe provided in or under this Act 110 notice of any trust in respect of 
3TfY Government sN'urity shall ~ receivable hy the Government." 

, In the present Bill u further step ~ been to.ken and a. concession has been 
"iven in that it Ims been provided thnt- . . 
t> "Without prejudice to ~ proviRions of stib-sedioll (1), the bank may. as an a,et .of 
grace [mel without an.y liablhty to t.he Blink 01' to the Central ~r me , reoord In It.. 
hooks such direct.iolls bv the holdoar of stock for the payment of mterest on, or of the 
maturity value of, or lhe transfer of, or Much other matters relating to, the stock as \he 
Billlk thillh til." 

Sub.clallse (e) of c1ausp28 provides that rules shall be made for-
"the holdinj! of Governml'lIt NeeuritieH ill the form of stock b.\,' the hold'el's of oflif'811 

other than public officeR, and the malliler in whi(,h and ~ e eonditionB subject to whi" 
Government lIeclll'ities ~  h'"ld may be r , ~rerre ,  

. The}'(' ig therefore no point in the complnint,.t,bat ,rusts are ~ reeognised 
undm' til!'. lJ1'escnt Bill, when the present law defiuitoiy is ~  no truflts are to 
be recogllised and the Bill as framed gives an exU .. ~ i . 
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As regards clause 7 on whic}l so many amendments have been tl'lobled. thi. 

-clause follows the provisions of the rules laid down as regards the m eri~ 
Bank shares. the Reserve Bank shares and the shares ': oj every oompany in 
which the solicitors ·know how to draft the articles of association of the com· 

"}lany. It is the commonest form to \lSe in the articles of association of a com· 
pany. And the reason is obvious,' viz.: that the company does not wish to go 
into comglicated questions of succession or survivorship when the sole holder 
of a share dies. I submit it ought to be the SBme as regards Government secu· 
rities. Why should Government or the Reserve Bank as agents of Government 
'be asked to investigate into questions of succession and survivorship? 'fhe 
,ordinary procedure is that a man, if he wants to prove his title, has to produce 
L', probate or letters of administration ora succession certificate. Mr. Lalljee 
,stated "that if a Muhammadan dies would his heirs be bound to produce a sue· 
·cession certificate? Undoubtedly, Sir. What is the alternative suggl'sted? If 
a Muhammadan sole holder of Government security dies leaving a lakh of rupee. 
worth of securities and there are 20 claimants to it, whom is the Reserve Bank 
going to recognise? Suppose there are ten sons, why should one son be pre-
ferred by the Reserve Bank to the other? The reason is obvious. As to the 
'complaint that a concession givetl to Hindus governed by the Mitakshara law is 
being taken away by this clause, I wish to Bay 'that the provis9 to section 12 of 

, -the Indian Securities Act has been put in, I submit, rather illogically and, quite . 
i e ~e i ~  in a section which dealt with the re ~  of ,promisRory notes. 
'The sectIOn reads thus: . , 

"Subject to the provisions of section 13, It person claiming to be entitled to a GovM'n-
ment ~m~ r  ~ e, ~ , on ~ i  to the re~ ribe  authorit:r, and, on satisfying it 
,of the Justice of, hlB claim ~ dehverlI!g the r m~ r  note receipted In the prescribsd 
.manner, and paymg the prescribed fee,' If any, obtain from Huch authority a renewed pro· 
missory not payable to him." . 

You will see that there is no question here of the death of a single holder 
who held promissory notes. Then the proviso says: 

"Provided tba.t, when application is made for the renewal of a Government promissory 
note whi'ch. appears to the pril8cribed authority to st,and in the name of a deceaaed member 
.of a Hindu undivided family governed hy the Mltakshara law. a renewed proml8sory 
110te shall not be issued to tho applicant unless he furnishes a· Cl}rtificate signed by such 
.authority and after such inquir:' as may he pI'p-scribed to the effect that the e~  
belonged to a. Hindu nn(jivitll'd family ~r e  by the Mltakshora Ia.W, that the r ~ r  
not;.) formsd part of the joint r ~r ,  of the family, lind that, the a.pplicant ia the managing 
-ol' 801e' surviving male member of the family." 

Rule 21 provides that the certificate shall be given l1y a. District Magistrate. 
'The present clause q provides that the executors or administrators of a deceased 
-sole holder of a Government security and the holder df a succession certificate 
shall be the only persons who may be recognised by the Bank as having any 
title to the Government security. 

_ This, Sir, is a comprehensive Bill intending to codify the exis.ting law and 
dealing not only with Government proIIlissory notes but with all types of Gov-
.ernment security including stock. I submit there is no prejudice in asking,a 
member of a joint Hindu family to obtain instead of a District i r e ~ cer· 
tificate a succession certificate from the proper civil court. . 

Tn this connection, Sir, I will read to the House a few paragraphs from 
the head note of a case r ~ r e  in 1942. All-India. Reports arid decided by a 
Full Bench of t.he Lahore High Court only a couple of yeat:s ago. The ~ e 
related to the shares in 1\ Bank, the Imperial Bank and the TIeserve Bank, pur'-
(lhased wjth the funds of a joint Hindu family and this is what the learned 
.J udges said: 
.' Mr. 'r. T. Xrlahnamachari (Tanjore cum Trichinopoly: Non-Muhammadan 

Rural): On,a point of order, Sir. May I ask if any ques,tion of validity of transfer 
of shares- in the Imperial Bank or Reserve Bank is relevant to the question 
before the House? 

Mr. Deputy Pr8lldeDt (Mr. Akhil Chandra Datta): He is only giving an auth--
ority in support of the view be propounds. 
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-Mr. D. P. SethDa.: Because-it lays down the law applicable to joint Hindu,' 

families, whatever the naturE' u1 the property may be: 
"Where shares in a Bank (Imperial Bank of India and Reserve Bank of India) pur-

chased with the- funds of the joint Hindu family and belonging to it. stand in ~ sole 
name of ~ karta, the legal title is in the ka1'ta while the beneficia.l interest Vt'sts in all 
the ~ r e er . On the death of th'il karta, ~  cha.nge takes ~e 80 fa.r .~ the beneficial 
interest is concerned. It continues t<l be as It has always been 1D the family. The legal 
£state however does not pass by survivorship to the other coparceners and Ilonsequently 
an aplnication for grant of Letters of Administrat·ion 'by tbe r i i~  CC?parceners -limited 
to the shares in question is competent even though the bellll:lficlAl mterest had,on 
the death of the karta, vested jointly in the other corarCl:lners and his widow under the 
Hindu Women's Rights to Property Act." _ 

- Then the important question of court fees COIneH- in. As regards all other 
persons except those governed by the Mitakshara law, they have to pay pro-
bate duty, an ad valorem duty for obtaining succession certificate, but the 
Hindus governed by the Mitakshara law under th';\l;e circumstances have not 
got to pay probate duty: 

"Sections 19D, 19(viii), 19 and 19K ?f the Court Fees Act. ~ ke ~  clear ~  ad valorem 
duty is not payahla on probate of a Will ?r Let;ters of AdnllDlstratlOn re ~ to property 
held by a deoeased person wholly or -partIallY' 1Il trust, but tha.t the exemptIOn does nM 
extend to property held in trust beneficially or with-, general power to confer a be ~ i i  
interest. The shares in a Bank purchased with joint Hindu family funds but standing in 
the name of one of itJl memll'ilra (deceased) is property_ held in trust by that member for 
t.he joint family and hence no court fee is payable on Letter. of Administration limited 
ttl such shares." --
_ "On the death of a Member of a joint Hindu family in whose Nmle alona property' 
purchased out of joint family funds is standing an application for letters of administration 
wonld make the position much clearer if it began by setting out that the decealred was • 
membar of a. joint Hindu family-, who had in consequence died P0888ssed of no personal 
estate of his own except that shown in Annexure A of the prescribed form, under Schedule 
3, Court Fees Act, and that the whole or most of this property was merely held in trust 
for the benefit of the whole family for which exemption was accordingly being claimed as 

-sbown in Annexure B under Schedul'il ;3 of the Court Fees Act." 
You will thus 6'6e, Sir, that under that Ruling, the Hindus have not got to 

pay probate duty. 
As regards the re er~ e from MulJa and the sections of the Succession Act. 

cited by Mr. Avinashilingam Chettiar, I have here a direct authority reported 
in 1. L. n. 52, Allahabad which says: . 

"There is no legal bar to the granting of a succession certificate to a Member of • 
joint Hindu family who gets the property by right of survivorship and not as an heir, 
If he chooses to apply for a er i i .~ as legal representative of the dejjeaaed person'. estate. ,. 

Instead of asking the Hindus to produce a- Dil'trict Magistrate's certificate, 
811 That the present Bill requires is that they should produce 8. probate or letters 
of administration or 8 soocession certificate from the proper civil court auth-
orised to make an order in this behalf_ This is asked for in order that tbe 
Reserve Bank may not be troubled with all these complicated questions of-
survivorship and successoion . 

.As to the other point raised by Mr. Hooseinbhoy Lalljee, namely, which 
Offiger of the Bank is to deal with these matters and who is to take evidence,' 
may I say that clause 28(n) lays down that there shall be rules lor regulating 
the procedure to be followed in making- vesting orders. I am sure the criti-
cism made on the floor of the House will certainly receive attention of the rule-
making authorities. As to the question of limitation, I do not wish, at thill 
stage, to make any statement, because the Honourable the Finance Member 
is ille proper authority to make a statement on behalf of the Government on 
that important question. As to the point made by Mr. Abdul Ghani and repeat-
ed by Mr, Lalljee, that in clause 9 the period of six months provided for obta.i:n-
ing probate or letters of administration or succession- certificate would be in-
adequa£e, may I say, Sir, that this point .WM very cllrefully considered by the 
Select Committee in view' of the opinions received which were to the same 
effect in many cases. It wall felt by the Select Committee that tlie opiniona: 
missed the real point of the clause in that the clause laid down 8 summary pro-
cedure for dealing with securities OI1. the death of 8 holder when the "'ecmities 
did not exceed Rs. 5,000. 

----J _____ ~;;.; ;~  ...... ·IIi' ';." ___ ' .. ______ _ 
~. , ... .o.cO.,J •• I _ • 
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_1Ir. Sri PrakaIa: What is the exact point in fixing the limit up to 

Us. 5,000 and not more. 
Kr. D. P •. SethDa: Because in the existing Indian Securities Act, the same 

limit has been fixed and this Bill follows the .same. I do not know if the ~ 
our able Member wants a higher 0)" a lower limit tlJ be fixed. 

Mr. Sri Prakl8a: Let there be no limit. ~ r  I want It higbe;' limit. 
111=. D". P. sethna: I hu ve nothing more to say, t;ir, ' 

, Babu' Baijnath Bajona (MarwuTI ASF;ociation: Indian Commerce): Sir, I 
listened with great intel'bst to the speech of the last Speaker from the Govern-

" ment Bench and the plea which he has taken against the points raised by my 
Honourable friend Mr. Sri Prakasa. Sir, 1 take it from his speech that the' 

. line which he fnllowed is, that what suits the Government take that. What-

. ever is suitable to the Government in. the existing law; keep it. Whatever does 
not suit the ~ me , then change it. The result may be that it may be 
convenient for the Government, but it may be most inconvenient for the gencral 
public or the holders of 8ecurities. Well, Sir; the Government do not r~ fOll 
the inC'onvenience- to the public or the holders of securities. They mind only 
their own convenience. Sir, I am not a lawyer. I have not been able to follow 
the exhaustive mlings which Mr. Sethna, the previous speaker, quoted. What' 
I am concerned with is not the rulings but w:ith holding of ,shares. 

Sir, the first point wluch I object.. to in this Bill is the question of trusts.. 
The Honourable Member who spoke before me pointed out that the .pre-
sent Act does not recognize trusts for the purpose of government securities. 

- It may be so,' but may rask him whether there are no valid trusts, no respon-
sible trusts,. no well-organised tru!'!.ts in which men of the highest "tandjng 
are trustees? Do the Government mean to say that these trusts-edueationar 
trusts, -charitable trusts !lild other trusts":"are not at all trustworthy? I i ~.  
they should take a more businesslike view in this matter. At present because 
the Government. do not -recognize trusts, ,.the property of trusts is vested in the 
individual names of a few office bearers. If one of the individual office bearers 
dies, letters of administration have to be taken by his Flurvivors. That is a 
very 'undesirable state of affairs. I am quite prepared to give the power to 
the Government to discriminate between· a. sound trust and a trust which they 
do not consider to be· properly constituted, but in the case of those trusts 
which are: properly constituted and are in capable hands, Government mud 
see their way to recognize them .. I do think the HeElerve...Bank will not get 
into trouble if they did so. 

The second point whieh has been raised is about the Mitakshara joint Hindu 
famny. I know that the Finance Member has got stepmotherly affection for. 
the Mitskshara joint Hindu family. I know how members of joint !findu family' 
have been treated under j·he Income"tax Jaw. Bir, Income-tax law has been 
the cause of disruption of many joint Hindu families. 

[At this stage, Mr. President (The Honourable Sir Abdul' Rahim) resumed 
~m~  . 

There was some concession which was -enjoyed by the members of th8 
Hindu joint Mitakshara family Hnd nfter nIl whRt is' this concession? Gov-
ernment securities were the property of the' joint family; t.hey were held in 
the name of the karta of the family and so after his death they shOUld be 
vested in the !lame. of the sole ·surviving male member of the family Of in the 
name of the managmg member or the karta of the family. What objection have 
the er me~  in this .respect'! May I &sk if there has been any serious 
trouble over thIS matter 111 tht'past '! Hall the Bank encountered any serious 
di1?culties about this co?cession to ~e joint Hindu family? Nothing has I:een 
saId so far about any ddBcuity a.nd tf there has been no inconvenience to the 
Gov.ernment in this mat·ter and it is a matter of so much convenience to a large 
number of people in this oountry, I dolj. 't see a.ny reason why the er me ~ 
should take away this concession. 

Sir OOWUjee .JehaDglr: What is the exact concession that the Bill deprivos 
you of? ) . 
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Babu BaijDath Bajoria: It has been vel'y aptly described in the, Minute of 

Dissent by llly r b ~ ,friend, Mr. KrjshllfWl1Uchal'i: 
"The Act of 1920 contains a section, No, 12, which ~r  a special rigpt on ,Hindu 

undivided families governed by the Mitakshara.' Law, by which ~e managing or the sole 
surviving member of such a family -can get hid title to Government securities sta.nding in 
thlol name of a deceased 80le holder who 'was a member of the family, recognized bye, simple 
proCeSl of obtaining a certificate-after due enquiry-from the District Magistrate of the 
diet.rict in which the family ordinarily resides, that he waa the managing or sole surviving 
member of th'l family of which thlol deceased sole holder was a member. This obviates the 
parties having to resort to costly judicial process." 

In the present Bill it has been provided that instead of getting It certifica.te 
from the Di':!trict Magistrate, he will have to get a succession certificlI.te', or 
a probate from the civil :'ourt o£ luw. 

_ Sir Oowaajee J'ehanglr: Obtaiuing u certificate from a civil ~r  is just III 
siIqple as obtaining a ('ertificate from the District Magistrate., ' 

Babu BaijDAth Bajoria: If you .knew what it means t<> get a probate or a 
succession certificate, you would not·say that. Litigation goes dn for 'jD inde-
finite period . . . . 

Sir OOwasjl8 leh&Ji.gir: There is Borne misunderstanding somewhere. There 
is no difficulty in getting a certificate from a civil court.' " 

. Babu Baljnath Baloria: I wish it- were so, but I am afraid my Honourable 
, ~ie , the great business' magnute of Bombay, does not know the actual ~

tlon . . . 
Sir OowaBiee J'ehaJ!glr: This J!-l not what I say; I have heard it from the 

Honoura8le Member who has spoken 011 behalf of the Government 
Kr. President (The Honourable Sir Abdul' Rahim): This r~ of conversution ,-' 

should not go eJD. Let the Honourable Member proceed. 
Babu Bailnath Bajoria: He will now have to go to a civil court and get a 

probate ahd a succession certificate. This will take more time and mean more 
expell.2e. 

The third point which has been raised by my Honourable friend, Mr. Sri 
PrakuBa, is that the limitation of 12 years should be increased. I "ntirely; 
agree with my friend .. Government should not trv to eat up this money. There 
may be man;v instances in which more than 12 years may elapse: Aft-er nJl, 
(jovernment iSr liable to pay the money and it shQuld ~  to the ]'egal owner 
if it 'Cun be proved. If sixty years, as proposed by my 'friend Mr. Sri r k .~ , 
is too long a period, I think t.hat some compr<>mise may be arranged. 

Again, the period of six months, which hns been mentioned in clauses {} and 
10, is too short, and I thinl{ that 12' months should be accepted. 

With these words, I would request the Government not to be arrogant in 
tbi", matter, but they should, accede to ~r wishes' of this House and accept 
the amendments which will he moved Inter on. ' 

. JIr. T. Ohapman-¥ortim,er (BelJgal: European): It had not been my inten-
tion to intervene at all in the general discussion of this Bill as it seemed to 
me on t,he wh:>le a measure which was, entirely uncontentious. But in view Of . 
the course the debate has taken, and more particularly after ,.what my Honour-
a.ble frielld Mr. Sri Praknsa hud to SIlY, I ieel that it is my duty on behalf of 
our Part,y to say a few words. '... . 

Mr. Sri Prakasll and other speakerfl' lir!' concerned about three main point-s 
in- the Bill: the first is ~e n, "Notice of trust shall not be receivable". 
T4e second is with regard to the position of Mitakshara families '3J1d the third, 
is the period of limitation in clause 24. " 

No"Y, Sir, with ,regard to.. thp question. of Trusts. I am perfectly certain that C 

, no one in thill Rouse who knows anything about the activities of trusts in this 
eountry and in other countries would like to see banks, and more especially 
8S in this case the Reserve Bank, dragged into the kind of complicated proceed-
inSS to whioh trusts' frequen,tly give rise. As a matter of fad I feel that tho 
discussion, in reg'J\rd to this point has arisen mainly becnuse of a misunderstand· 

',ing as to the true nature of -the proposed section. What the section says in. 
etJect is briefly this. It says "if you are trustees you may register your names 
with ~e bank as truljtees A, Band <J., but we will not recognise tht ~ 
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8S such and you three. r ~ ee  must arrange among yourselves ~ whc;>m. ~~ ~ 
. to pay the interest whICh IS pa)¥loble by Government on the specified securItIes . 
Now there is nothing complicated about that. There is nothing unreasonable 
about that. On the contrary it is a practical and essentiallY'reasonablp method 
of iBfeguo.rding, in this case, the Reserve Balik und in other cases normal busi· 
ness houses, k~ a.nd so on who are, Jealing with secUl'ities. The proposal 
simply is ,that the Reserve Bank shall nQtbe dragged into legal proceeding. 
connected with the trust, and I C3I1l10t imagine that if that point is once under-
~  by Honourable Members in this House there would be any question' of 

their pursuing the line' of.. argument that my Honourable frjend, Mr. Sri Prakaaa 
advanced. I do feel, Sir, that he himself was in this case under a misapprehen· 
sion. I know'that he is a lawyer and knows a great deal more about Jaw' than 
I do and I have always looked upon him as a man who brings to bear balanced 
and reasoned judgment in regard to these pra.ctical. financial and legal matters. 
But I callnot help feeling that in thiS' case he really has been, as we say. bark· 
ing ut> the wrong tree I . . 
, The second point he raised related to this contentious olause 7. Now I 
shou!d like to draw the attention of the House to very important words in that 
clause and ·these are the words with which it opens: "Subject to the provisiona 
of section 9". Look at section 9. You will fins! that thaj/section is the olle 
that deals with the C8se of the small holder of Government securities. When' 
I say S'rnall holder I do not necessarily mean the very poor, because we know 
that the ve,ry poor in this country do not J:!old 8ecurities of e~ m  E've.ll 
to the value of Rs. 5.000. n merely means that in a case where some e ~ e 
p'8.sses at death and has a sum invested in Government ~e ri ie  of It less 
amount than Rs. 5,000, .in suoo cases the special provision will apply q,nd tbat 

. special provision is that the bank will be allowed to· exercise summary proce· 
dur(j. Now. Sir, the moment that point is clear in the minds of all Honourabloe 
Members, I feel certain that they will see at once that all thcse suggestions 
that have been made of the . errib ~ hardship that will come to, ~  ,and 
thousands of poor Mitakshara families are nonseIl$e. 

An Honourable .Member: Who said poor?, 
Mr. T. Ohapman-Kortimer: One Honourablo'Member did. He said hundred8 

ol.thousands of poor Mitakshara families would suffer because of this proposal. 
So we have disposed at once-by looking at clause 9-0£ that argument. 

"Now we come down to the real. bone of conh::llqqn, mUllely, the positiQn 
of Mitukshurn fnmilies who iIi fact are really well off und in some cases very 
"!ery wen off. If I may be forgiven for introduciug 'a persollul note, it, so hap 
e ~  that for some tirrie last year I was in charge of the departulent ill ou. 

nrm that looks nfter securities and I ussure thE'! House that I learnt more in 
'hl1.t short time about Rome of the troubles iu thiR (!oulltry.-both of the troubles 
of Government and the troubles cauRing so much hardship-than I learnt -in' 
aH the previous time in my existence in India. and one of the things I lea,rnii 
was the highly privileged ~i i  into which Mitakshara families have worked 
themselves during the last twenty years. The position I found was this: tilat 
if it. was ~ case of a .meniller of a payabaga family he had to produce a suc-
eeSSlOn certlficate. If It was a Muslml or a European or a Parsi each of them 
.also had to produce a succession certificate, . But when it was ~ (,Bse . . . 

An ~ r b e Member: Poor people . 
. Kr. T. ~ r imer  No. I am not talking about the poor people. 

Rich 1?eople, If It was the case of a perSOIl who claimed to be the male e~r 
-or e~ r member, the karta, of a Mitakshara family, he would come along and 
say: I do ~  Bee why I shQuld ha.ve to produce a succession certificate, l'ou' 
8ee, I do not have to. do so in regard to Government securities". Well, Sir, ., 
as my .r b e,~e . Mr .. S&thn,a has e~ e ~  pointed out already; 
many compapies prOVIde m theIr Articles speCIal provlsion to cover thiR case 
of ~er  ~  (lome 'along and say they are not required· to . produce a sue. ( 
eeSSlOn certIficate; and the reaRon for the provision is e·xactly t,he S8mo rC!lMn. 
that Government seeks to introduce it into this Bill. namely, t,hat companies' 
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seek to protect themselves from all the 'legal troubles that are mvolved if the, 
once make a mistake in the recognition of the headship of a family or ~ e proper 
person to whom i ~re  or dividends ha ve to be paid. 

That is all that this clause seek's to do though we have heard harrowing tale. 
of injustice to Mitakshara families, 1 am the 1l,loBt person in this world to sug-
gest that 8.n injustice should be done to any community or any section of au=-" 
oouununity. I should like to see very many re ~  to remedy some of the, 
injustices that go on in this couIitry today; but the proposal ~m  Honoura.blu 
friend, Sri Prakasa., -and his ·fr:ends that t;ection 7 should be amended in the 
manner they desire, so far from Leing a proposal to remedy any injustice is 
merely a suggestion tha.t one pa.rticular section of people in this country should 
be placed in a. position ot privilege, and I, Sir, am opposed to that. 

I do not-want to enter further into this argument beClluse I feel myself 
that ~re is no doubt that what is proposed by Governmen.t, and whalj. the 
Select Committee has proposed, is in fact the rigbt and proper thing to dQ. 
Before I came to listen to this debate I was satisfied about that.' Since I have 
heBrd the r ~e  of tbolole who ~ k to the contrary 1 am more than ever 
convinced that what OOVel'llDlellt wish to d.o is not only right but ne'Cessary, 

- Now, Sir, with regard to the last question of limitation in clause 24. It has 
been Hrgm'd that the period of 12 years,-which I may !:lay, was originally 
six yeul'!!, and which the ~, e  Committee altered to J2 veal'FI,-is unreasonable 
aftd shows very little regard to the practical affairs of life. Mr: Sri Prakasa 
was very emphatic on the quef'tion of increasing the reried from )2 years. I 

" think he suggested as 1m alternative 60 years. Well, Sir, I Llannot believe that 
he seriously meRnt it fmd i E he '''''oHld look ut c-\alliole ~ he will find that in fact 
Govemmflnt RIld the Reserve Bank have thought of some of the difficultiel1. .. ' 
which' he advanced as arguments in favour of his own suggestion of 60 yeara;, 
ipstead of 12. In clause 12 it provides that the bank in certain cases may deter..i 
mine summarily in whom the title of a security vests. That lias 6een put init. 
precisely to cover specral and 'difficult CQses such as my Honourable friend Mi'. '(i 
Sri Prakasa had in mind. He argued, quite rightly, that CI!.ses arise where legal 
proceedings drag on for years and years. I know of sucb e~ myself. They 
are 4equent and we all know that. It is. precisely to cover such cases tha.t 

m ~ 12 has beell inRerted in the Bill. I helieve that if Mr. Sri PrakaSH Rnd 
other speakers who have opposed this Rill (at allY' rate certain clauses of it) 
bad been present in the Select Committee and hud heard t.he arguments 
advanced there in the ,?omewhat cooler atmosphere of a Select. Committee, I' 
am quite certain" that a great many of the misapprehensions which arc now 
in the minds of so manv Honollrable Members would not in fact be there at 
all. They would reoognise this Bill to be what it is, fl consolidating measure 
to remedy a state of affairs thai is not serious b1!t has given rise to a ogod deal 
of trouble to the Heserve Bank. I a1n sure that the whole House agrees t.hatrll 
a consolidating measure of this kind is both right and neCessary .. The onl,Y" 
difference between us if: that some of us sav that one or two dauses should I, 
amended in a manner that tht>v desire and otherR of us think that these claus, 
should remain as e~ are. T'.have given' my reasons why I think the clausell 
should remain in exactly the form in which they have emerged from the Select 
Committee. ' 

There is one .exception to tnat, which I Bhould like.to meption very briefly 
and that r~ e  to clause 24 to which t,here is an amendment of mv Honour"hle 
friend Mr'. Chettiar. Mr .. Chettiar bas proposed R\1 amendment 'about which. 
frankly, I am not quite olear fl.!! to what line is right to adopt. I know wh,,!V 
he wants to achieve and I sympat.hise entirely with him. At the 6'Ome im~ 
in meRBures of thi!; kind what we hfl.ve. to consider is firBt and last( very careful • 
wording, because if we do not adopt very careful wording in a Bill-of this kinf' 
we .merely defeat the very object tbe:t we have set out to achieve, Therefore, 
though I feel sympathetic to amendment No, 12. on the list of amendments we' ~ 
hRve ref'eived, I am still of an open mind RB to whether in fAct it, will ao as 
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much good as the Honourable the Mover of it no doubt believes that it will, 
But with ~  exception I do believe that this Bill is essentially one ~  is 
necessary and useful and need uot, in fact, have given rise to the Bort of debate 
that we have had oiu the lllst two hours. I am uot suggesting' of course that 

. we should all e re ~ ODe h1;llldred per cent·, agreement with anything that the 
Select Committee recommends. I am not so stupid as to· suggest that. But I 
do feel iIi til is case there has ~e  a good deal of misunderstanding, simlJly be-

, cause _Honourable Members have heard one point. advanced by somebody, who 
is thinking of some 'special case which he had in mind, or another jJoint by 
somebody else, who was not quite clear as to how ·the vnrious sections wanid 
be read together. I could wish, Sir, that the Hause l'econsiders the i ~ 
which we have seen this afternoon and that it comes to tbe cQllclusion, aF. we 
ill this Group have come -to the conclusion, that this ill fuct is a useful and 
necessary _measure snd one ,to which we can give our wholehearted support . 

. Sir,. I support the Bill. 
Mr. Lalchand ~ (Sind: Non-Muhatnmad:m Rural): Sir, the maIn 

, question which wc have debated today is with re;Zllrrl to clause 7 of the Bill, 
liS it has emerged from the Select Committ!)e. The main point contained in 
ihis. clause is that in case of a govt:'1'Ilment securih- the Rank will not be com-
pelled to give the money of the security without II. certificute of the court. Tbjia 
is being required as a safeguard or as fl prot,cct.ion to the Bank far the purpose 
of giving this security to allY person nTH] to Ruve themseh'es from any liability 
thereaM;er . Tllllt is the main question which is contl\ined in clause 7 which says 
that the title of the e~ i .  will be recoJl'Ilised by the hflu,!{ only on prOOuc-tim 
of a succesRion· certifi('lltr. So far ItS the suecel'lRion er i i e~ are concerned, 
beside!'! these thefe iJ.!,p other ways also l}.v which the Bnnk can ~e  protedtion 
"'ld that is, 08- I will preRcntly "how, a c{'rtifiefl.te bv 1\ District Magistrate. I 

11 confine myself with reference to the cases T will cite,. principally to depo-
's in the Post Offices. In the (laSe of B joint Hindu family, when there ill "n,-
Rpute between ~ parties, it requires more protection than when there ill no 

iispute a'tall. Therefore what I am Imbmitting is that Government. instead 
of ki ~  the surviving eoparconers of the deceased ~  secure a oertifica-te from 

.a court the sec\lrity ~  be obtained by 'giving a certificate iss,ued ~ er  after 
an enquiry by the Distl'ict Magistrate. Of ~ i there;8 a difJereI)ce in th. 
enquiry that is made bv R court. It is laborious and costly but. similar en-
quiry made by a District Magistratf> takes ver.v litfle time and hi" it! as A"ood 
M a ~ i  certificate hv a court. The amendments that have been moved 
hy my Honourahle friende Messt's. Sri Prnkasha and T. T. KriRhnamachari both 
!'PQuire that in the r. ~e  a joint Hinrlu family. where there is a mnnag',lr, thf' 
bank should not i ~i ;  upon getting R' ~ r  certificate before ~ i  'the amount 
of the security to t,he survivinl!' e0J.lnrcener, wbo as I said will occupy the place 
nf t,he manager. Tn R joint Hindu fllrnitv t,hev elect a rnanlll!'er, the el(lpst 
. ,ember 'is ! e er ~ e m ~er, and they b ~e all faith in him: a·lI 4;ranRBC. 
i Irlnfl are mRde bv the mannger. and that mnnager carries on on behliJf of the 

l1!\Je family and all-the members of that fAmily. Therefore he is the liutho-
.. m ~ and if that authorised. man, on behfllf of the family aud having the 

. ··lUpremacy. of a manager, goes to a hank and Recures government secllritie&-, 
'why s1iould it be that it. shou]d not be giveu to anptber survivor who will ,1ccmpY 
the place of the manager, aud that man wiII ~ e t.he same statuB. and same 
authority as ~. of the former deceased manager ... , 

Mr. President (The r ~ Sir Abdur Hahim): It is now 5 o'clock. The 
ITonourable Member can resume hi8 "peech tomorrow. , 

The Assembly then adjourned till Eltoven of tbe Clock on Tlletlday; the 14th 
.November, 1944. -. 
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